
PARLIAMENTARY DEBATES

(Part I—Questions and Answers)

OFFICIAL REPORT

VOLUME IK, 1961

<7th Aogiui io 21st September, IflSl)

Fourth Session 

of the 

PARLIAMENT OF INDIA

1961

Tuesday, 4th September, 1951



00NOTJKT8

FofemM IX — From 7th August to 2Ut S^ptombor, 1951m 

Tuesday, 7fch August. 1961.— Ootumna

Member Sworn . . • .................................................. • I
Oral Answers to Questions..................................................................  1—27
Written^ Answers to Q u e s t io n s .......................................................... 27—40

Wednesday, dth August, 1051—

Oral Answers to Questions • • . • • •
Written Answers to Q u e s t io n s ..........................................................

Thursday, 9th August, 1951—

Oral Answers to Questions* . . ........................................  93—125
Written Answers to Questions . ........................................ 125—154

Friday, 10th August, 1951—

Oral Answers to Q u e s t io n s .................................................................155— 183
Written Answers to Q u e s t i o n s ........................................................  183—206

Monday, 13th August, 1951—

Oral Answers to Q u e s t io n s ................................................................  207— 2̂35
Written Answers to Q u e s t i o n s ........................................................ — 5̂®

Tuesday, 14th August, 1951—

Oral Answers to Questions . . ................................................
Written Answers to Q u e s t i o n s ........................................................  293—308

Thursday, 16th August, 1951—

Oral Answers to Q u e s t io n s ................................................................  309—338
Written Answers to Q u e s t i o n s ........................................................  338—343

Friday, 17th August, 1951— -

Oral Answers to Q u e s t io n s ................................................................
Written Answers to Q u e s t i o n s ......................................................... 372—388

Saturday, 18th August, 1951-

Oral Answers to Questions ................................................ ... • •
Written Answers to Q u e s t i o n s ................................................ ........ 4»l—4*if

Monday, 20th August, 1951-

Oral Answers to Questions ........................................ ........ • •
Written Answers to Q u e s t i o n s ........................................   • 457—472

Tuesday, 21st August, 1951-

Oral Answers to Q u e s t io n s ................................................................j£aZ5?ft
^ Written Answers to Q u e s t i o n s ........................................................^

Wednesday, 22nd August, 1951—

Oral Answers to Q u e s t io n s ................................................   •
Written Answers to Q u e s t i o n s ................................................ ........

Thursday, 23rd August, 1951— -
Bfl7——

Oral Answers to Q u e s t io n s ................................................................ bm mg
Written Answers to Q u e s t i o n s ................................ .......  . •

Saturdlky, 25tli August, 1951—

Oral AntwcrB to ............................................................................
Written Answers to ....................................................... ........ •
237 P.S.D.



(H)

Monday* 27th Auguft, 1951—

Oral Answore to Questions , 
Written Answers to Questions

Tuesday, 28th August, 1951—

Oral Ajiswers to Questions . 
Written Answers to Questions

Wednesday, 29th August, 1951—

Oral Answers to Questions .
Written Answers to Questions

Thursday, 80th August, 1961—

Oral Answers to Questions . 
Written Answers to Questions

Friday, 81st August, 1951—

Oral Answers to Questions .
Written Answers to Questions

Monday, 3rd September, 1951—

Oral Answers to Questions .
Written Answers to. Quest ions

Tuesday, 4th September, 1951—

Oral Answers to QuMtions .
Written Answers to Questions

Wednesday, 5th September, 1951-

Oral Answers to Questions .
Written Answers to Questions

Thursday, 6th September, 1951—

Oral Answers to Questions .
Written Answers to Questions

Friday, 7th September, 1951-

Oral Answers to Questions .
Written Answers to Questions

Monday, 10th September, 1951—

Oral Answers to Questions .
WHtten Answers to Questions

Tuesday, 11th September, 1951—

Oral Answers to Questions .
Written Answers to Questions

Wednesday, 12th September, 1951—

Oral Answers to Quest ionp .
Written Answers to Questions

Friday, 14th September, 1951-

Oral Answers to Questions .
Written Answers to Questions

Saturday, 15th September, 1951—

Oral Answers to Questions 
Written Answers to Questions

Oohmn»

658--684
684—702

708—734
734—742

U 9 r-lU
775—786

787—818
818-^30

831—870 
a70—876

877—909
90^932

933—967
967—986

987—1014 
1014—1Q36

1037—1065
1065—1074

1075—1104
1164—1120

1121—1154 
1154—H64

1165—1201
1201-1808

1209—1256 
125e—1274

1275—1809
1309—1824

1325—1355
1856—1364



Monday, Itth September, 1961— Oolumfia
Oral Answers to Quest i o n s ........................................................  1366—1400

Statement by Deputy Minister of Defence in Connection with Starred 
Question Wo. 747 of 4th September, 1961 re Control Committee
on Cantonments.................................' ...........................................  1400—1401

Written Answers to Questions 1401—1414

Tuesday, 18th September, 1961—

Oral Answers to Questions . . .  . . .  1416—1446
Written Answers to Questions . . . . .  1446—1470

Wednesday, 19th September, 1961-—
Oral Answers to Questions . ................................  . 1471—1600
Written Answers to Questions ................................  . 1600—1612*

Thursday, 20th September, 1961-

Oral Answers to Questions . ................................  1613—1643
Written Answers to Questions ........................................  1643—1648

Friday, 21st September, 1961—

Oral Answers to Questions . . ........................................  1649—1680
Written Answers to Questions . ........................................  1680—1694

(iii)



CORRIGENDA

In the Parliamentary Debates (Part 1—Questions and Anifwers ) Fourth Session of 
Parliament,^! 001,

In Volume IX,—

1. No. 7, dated the 16th August, 19fil,—

? 0 , ‘ ‘ ifqT »T P T ^ ? r^ ”  *H t i ( l

F H ”  I

2. No. 8, dated the 17th August, 1861,—

(i) Col. 370, line 14 from bottom/or “and** read "any**,
(ii) Col. 380, delete the existing line 13 and between lines 16 and 10 insert new line **8ub«

jeot. The Central Tractor Organisation**.
(iii) Col. 381,/or the existing line 18 from bottom aubatUute the new line **tui  ̂(Shri K. M.

Munshi): (a) It is**. •

3. No. 12, dated the 22nd August, 1961,—

4. No. 13, dated the 23rd August, 1961,—

(i) ^ iT  tPrt ‘ -Prrfff”  % ^  i f  i
(ii) Col. 612 for the existing line 4 from bottom read “July-Deoember, 1061-—Januarjr* 

June**.

6. No. 16, dated the 28th August, 1961,—

(i) Col. 723, line 12 for the figures “ -14,86** read “  14,86**.
(ii) Col. 727, liie 8 for the figures “ 88,87** read “ 88,872**. *

6. No. 19, dated the 31st August, 1961,—

<JHo, V  “ iffft”  % W R  7T sftr s W  T f w  ?VS “ ifrc  %

'TT TO ̂  ftrWB” if, I
7. No. 20, dated the 3rd September, 1961,—

% qft?r “ m r” % if.
8. No. 22, dated tiie 0th September, 1061,—,

Cd. 1014, line 15 for the figures “ 36,00,000” read “ 36,00,000".

9. No. 24, dated the 7th September, 1961,—
(i) Col. 1116, line 8/or the words “ Laid on the Table** read “ House**.
(ii) Col. 1116, line 26 from bottom/or “word** read “ work**.
(iii) Col. 1119, transpose the existing lines 7 and 16.

10. No. 29, dated the 16th September, 1961,—
(i) Col. 1327 from bottom line 6 for “Teteorotogioal** read “Meteorologioal’*., and line

7 f ^  “ in 3 : 2** read “ is 3 03**.
(ii) CoL 1336, line 2 from bottom/or **convering** read “ covering**.
( iii) CoL 1343, line 7 from bottom/or “by** read “ to” .

(iv ) -



11. No. 80. dated th« 17th September, lOSI,—

Col. 1400, line 11 from bott«n/or “ RECON-”  rtad "Re. 00N-",

12. Ko. 81. dated the 18th September, IM l,—

Col. 1484, line 16/or “miles”  nad “ mills’*.

18. No. 82, dated the m b  September, 1961,—

(i) Col. ISOS, between existing lines 23 and 24 from bottom inmt new line *‘beiog found
with mon^ is not” .

(ii) Col. 1610, line 18 from bottom/br “July. 1961”  rtad “ 1st July, 1961” .

(v) i
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THE
PARLIAMENTARY DEBATES 
' (Part I—Questions and Answers) 

OFFICIAL REPORT

PARLIAMENT OF INDIA
Tuesday, 4th September, 1951

The House met at Half Past Eight of 
the Clock.

|;Mr . D e p u t y -Spe a k e r  in the Chair]

ORAL ANSWERS TO QUESTIONS 
V is it  of D efence  S e c r e ta r y  A broad

•“744. Shrl Sidhva: Will the Minister 
of Defence be pleased to refer to my 
question No. 4700, dated the *30th May, 
1951 and state:

(a ) what were the matters regarding 
manufacturing establishments in India 
for which the Defence Secretary’s visit 
abroad was made; and

(b) whether he has placed any 
orders with the D.G., I.S.D., London or 
the India Supply Mission, Washington 
during his visit; if so, for what amount 
and what articles?

The Deputy Minister of Defence 
(Major-General Himatsinhji): (a) and
<b). It will be contrary to the public 
interest to disclose this information

Shri Sidhva: May I know, Sir,
whether it will be available to me for 
information?

Major-General Himalstohji: The
hon. Member is a member of the Esti­
mates Committee and I am sure v'̂ ® 
will be able to give him the informa­
tion on this subject in confldenoe.

Shri Sidhva: I could not follow what 
the Minister said.

Mr. Deputy-Speaker: He s^ s  that he
will make it available to the hon. Mem­
ber in confidence.

Shrl Kamath; Is it not in the public 
Interest to disclose even what countries 
he visit^?
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Major-General Himatsinhji: Sir.
some of the countries visited are the 
United Kingdom, America and
Canada. ^

Shri Amolakh Chand: Sir, may 1 
know if any other hon. Member who 
may be interested in knowing these 
things would be permitted to know 
it—because the Deputy Minister said 
that the hon. Member who put the 
question is a member of the Estimates 
Committee and as such he would be 
glad to give the information to him.

Mr. Deputy-Speaker: As regards
questions where in the public interest 
Ministers are not willing to answer 
them, the practice has been to allow 
them to decide as to what is in the 
public interest and what is not in the 
public interest. I will allow them 
equally to decide to whom they can 
show it. No doubt the hon. Minister 
need not have said “because he is a 
member of the Estimates Committee” . 
He need not have said it, but :t is 
open to the Minister to show him or 
not to show him.

Prof. Ranga: It has also been the 
custom for a Minister to tell an bon. 
Member that he would be quite happy 
to give whatever information he can 
in the lobby. That has been the cus­
tom here. So there is no aspersion on 
other Members.

Mr. Deputy-Speaker: There is no re­
flection on other Members.

D ir e c t o r  or H o u s in g

•745. Shri Kamath: Will the Minister 
of Health be pleased to state:

(a) whether the Director of Housini^ 
Government of India, has been relieved 
of his duties;

(b ) the reasons why his services 
have been dispensed with; and

(c) whether Government propose to 
appoint any one in his place?
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The Minister of Health and Com­
munications (Rajkumari Amrit Kaur):
(a ) Yes.

(b) The attention of the hon. Mem  ̂
ber is invited to the reply given to his 
supplementary question in conneciion 
with starred question No. 88 answered 
on the 9th August 1951.

(c) At the moment, no. *

Shri Kamath: That supplementary 
to which the Minister has referred 
in connection with the Managmg 
Directorship of the government hous­
ing factory, and this question relates 
to the Director of Housing. Were they 
the same person or were Uiey 
diflerent?

Rajkumari Amrit Kaur: The Direc­
tor of Housing was also the Managing 
Dire(‘tor of the factory. His service.s 
in regard to the management of the 
factory were dispensed with and he 
was relieved of his duties, I think, iji 
April. Anyhow he relinquished charge 
of his office of Director of Housing 
on the 1st of July. Government had 
a contract with him to the end of Sep­
tember. On learning that it was not 
likely that his services would be re­
quired after his contract finished he 
asked to be relieved of his charge, and 
he was relieved. .

Shri Kamath: Did tho contract per­
tain to the government housing factory 
or to the Housing Direcrtornte? Or rm 
I to understand that thoy wrre co­
terminous or identical jobs?

Raftomari Amrit Kaur: The contract 
pertained to his appointment as Direc­
tor of Housing. He was given charge 
of the factory in addition to his duties 
as Director of Housing.

Shri Kamath: Was the Directorate of 
Housing created before or after the 
government housing factory was set 
up?

Rajkumari Amrit Kaur: Before.
Shri Sidhva: Is it a fact that the 

managing agency for the housing fac­
tory in question has been given to 
some Swedish firm and, if so, on what 
condition?

Rajkumari Amrit Kaur; I do not see 
how this question arises.

Mr. Deputy-Speaker: I think there is 
a question put by the hon. Member. It 
will come some days later.

Shri Kamath: Am I to understand 
that there is now no need for any Sec- 
ti(»n in thp Ministry of Health to deal 
with the housing problems in India? 
When they are retaining the govem-

n^ent housing factory why was the 
Directorate o l  Housing abolished?

Rajkumari Amrit Kaur: If the hon. 
Member will refer to my answer to 
part (c) of his question, I have said 
“At the moment, no.” The hon. Mem­
ber must also know that the Planning 
Commission has made certain recom­
mendations in regard to housing and 
when these come into being, well, the 
whole question will be considered 
again.

Shri Kamath: Who is looking after 
housing now in the Government of 
India? Nobody?

Rajkumari Amrit Kaur: The hon. 
Member knows that the States are 
autonomous in the matter of housing.

Shri Kamath rose—
Mr. Deputy-Speaker: I think we are 

entering into a huge argument.

Census Returns

<̂ 746. Shri Kamath: WUl the Minister 
of Home Affairs be pleased to state 
what stage the compilation of census 
returns has reached?

The M&ister of Home Affairs (Shri 
Rajagopalachari): The 1951-Census
enumeration was completed at the 
beginning of March, 1951. The provi­
sional figures of population according 
to the Census have already been pub­
lished and a copy thereof was laid on 
the Table of the House on the 14th 
April, 1951. The detailed tabulation of 
the results of the Census is proceeding 
ppd the Census Report and Statistical 
tables are expected to be published 
during the course of the next financial 
year.

Shri Kamath: “During the course of’' 
means in the beginning or at the end 
of the financial year?

Shri Rajagopalachari: The hon.
Member should understand that the 
census, so called, has ended, but the 
real work begins from the date when 
we end iX, and a great deal of tabula­
tion has to be made for useful table.<T 
being published. We expect, if p1! 
poes well, thc.t the publications should 
bej?m to appear one by one from April 
17)52. The final report will probably 
be sent to the press on 31st March 
1953. *

I might mention. Sir, that I compar­
ed the datps for the last four or five 
censuses In the 1941 census there was 
practicaMy no tabulation and there was 
very MH'e to rerort: they publ’shed 
only Communitv Numbers and nothing 
else. The previous four censuses giv<» 
an average of 27 months between th^ 
date of Termination of the enumeratit^n
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and the publication of the report. We 
hope to be as good as that.

Shri Kamath: Compared to the
censuses of the past tour, or live de­
cades what new informatibn will the 
final returns of this census give, and 
under what heads?

Shri Rajai^opalachari: There will be 
a lot more of economic and national 
life information than in previous 
censuses.

Prof. K. T. Shah: Did I understand 
the hon. Minister to say that in the 
1941 census even the tables were not 
published?

Shri Rajagopalachari: In the 1941
census the position was this. They 
took a lot of trouble and collected 
data, but they were left unused except 
for the extraction of what may be 
called “Community Numbers’*. Prac­
tically no tabulation was made and 
little was re^ ' " 'd. But that was due 
to several causes.

Prof. K. T. Shah: My Question was 
whether the volumes of tables were 
published or not—because I have 
seen some volumes of tables.

Mr. Deputy-Speaker: But only a few.
Shri Rajaffopalachari: 1 do not say

that they were not published. I say 
that all the materials gathered were 
not fully used and much less work 
was done actually than what we pro­
pose to do.

Shri Rathnaswamy: Is it a fact that 
some representations were made to the 
Government by some leading organi­
sations of the scheduled castes in the 
country pointing out certain irregu­
larities and discrepancies in the matter 
of enumeration, and have the CJov- 
ernment taken steps to assure them 
that the enumeration was accurate as 
far as possible?

Shri Rajagopalachari: Some reore- 
sentations were made and Government 
did all that they could to see that the 
census was completed without giving 
rise to any error but the hon. Member 
should understand that we could not 
make the census a judicial inquiry. 
We had to take the answers given and 
record them as correctly as possible, 
and that was done.

Dr. Deshmukh; Now that the Census 
op?rr.tions are over, would the hon. 
Minister be in a position to say as to 
what percentage of accuracy he ex­
pects in the enumeration of the 
&rheduled Caste people?

Shri Rajaffopalachari; I do not think 
there was anything, particular, about

the Scheduled Castes but a certain
am:mni ol error is expected in any 
kind of cnumeraLion. I would say that 
thp answers should be .9') per cent, 
correct.

Shri Amolakh Chand: May I know 
the number of tables and the heads 
under which these tables are being 
prepared?

Shri Rajagopalachari: I think that 
hon. Members would find it very 
interesting if they go to the Office and 
exactly see what kind of work is in­
volved. The number of tables is not 
decided. First a certain amount of 
tabulation, then all data hav^ to be 
sorted; then they have to be compiled 
as it is called and then there is the 
main census tabulation and then a sub­
sidiary census tabulation and then a 
study of the census data. In the U.K. 
they take four years for the report to 
be ready. In the U.S.A. they take 29 
months, that is the average that we 
have found and in the U.S.A. they use 
electric power to sort the cards that 
are prepared. We have^o do it all by 
manual labour.

Shri Kamath: With regard to the 
census returns of the Punjab, does the 
report of the Census Commissioner 
indicate whether compulsion had been 
used very largely in the matter of 
recording the language of the persons 
concerned or was the language column 
finally deleted? What happened to the 
language controversy as regards Hindi 
and Punjabi?

Mr. Deputy-Speaker: I am afraid all 
this would not arise. All we are con­
cerned is the period within which the 
census is expected to be completed. 
All other details as to whether undue 
influence has been brought to bear 
upon etc. would not arise. Next 
question.
C e n t r a l  C o m m it t e e  of’ C a n t o n m e n t s

*747. Shri Raj Kanwar: Will the 
Minister of Defence be pleased to state:

(a) the personnel of the Central 
Committee on Cantonments; and

(b) when its report is expected to 
reach Government?

The Deputy Minister of Defence 
(Major-Gencrai Himatsinhji):

(a) (1) Shri S. K. Patil, Chairman.
(2) Shri R. K. Ramadhyani, 

I.C.S., Joint Secretary, 
Ministry of Defence (Vice­
Chairman).

(3) Director-General, Armed 
Forces Medical Services,

(4) Quartermaster General.
(5) Shri H. K. Sidhva, M.P.
(6) A representative of the Gov­

ernment of Uttar Pradeah.
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(7) A  representative of the Gov­
ernment of Bombay.

(8) A  representative of the Gov­
ernment of Punjab.

, (9) Director, Military Lands
and Cantonments.

(b) The Committee has submitted 
Part I of its report, a copy of which 
is placed on the Table of the House. 
(See Appendix V, anncxure No. 22.] 
The Committee is expected to submit 
its final report about the end of 1951.

Shri lUJ Kanwar: The statement or 
report, a copy of which has been plac­
ed on the Table of the House says that 
this Committee was appointed as far 
back as January, 1949, that is more 
than 2J years ago, and only 5 meetings 
of this Committee have taken place so 
far. May I know why more meetings 
could not be held and the report 
expedited?

Major-General Himatsinhji: As ex­
plained more than once in this House 
the meetings were convened more 
than 10 times and even on the 21st 
of August the meeting was not held 
because some of the important mem­
bers of the Committee could not attend. 
The main reason is that certain Mem-  ̂
bers of the Committee hold important 
positions and they were not able to 
come whenever we wished them to 
come.

Shri Raj Kanwar: May I know as to 
what are the terms of reference of the 
Committee?

Major-General Himatsinhji: The
Terms of Reference are laid on the 
Table of the House.

Shri Raj Kanwar: Are the Terms of 
Reference this: The examination of the 
question of delimiting the areas of 
cantonments and the desirability of
amending the Cantonments* Act?

Major-General Himatsinhji: Yes, Sir

Mr. Deputy-Speaker: If the report 
was placed on the Table of the House,
I would expect that in such cases
sufficient notice may be given or 15 
minutes’ notice should be given to the 
hon. Member. I f  such notice
was given hon. Members could 
go and see them In the Notice 
Office instead of asking ques­
tions about the Terms of Reference etc. 
here. Whenever such statements are 
unexpectedly placed on the Table of 
the House, hon. Members may also go 
to the Notice Office knowing that a 
certain procedure is going to be adopt­
ed.

Shri SIdhva: May I know when this 
first report, which is more or less a 
complete report by itself, was sent to 
the Ministry of Defence and why has

it been placed so late on the Table and 
until the hon. Member drew attention 
to it? May I know if Goipemment 
have considered the recommendations 
of this report?

Major-General Himatsinhji: The
main recommendation of the Com­
mittee was regarding excision of about 
18 cantonment oreas. In order to 
carry out this recommendation. Gov­
ernment have appointed local com­
mittees in each cantonment to carry 
out the detailed examination regarding 
excision of these areas. Replies from
8 cantonments have been received so 
far, out of which five cantonments 
have accepted the suggestion and have 
given a detailed reply. Three canton­
ments have recommended that no 
territory should be excised from these 
cantonments and we are still awaiting 
the replies from nine cantonments. 
That is one of the reasons for delay 
in submitting this report.

Shri Sidhva: May I know whether 
the report is unanimous?

Mr. Deputy-Speaker: The hon. Mem­
ber is a Member of the Committee.

Shri Sidhva: My question was
whether the Government have examin­
ed all the reports and whether they 
feel that the Terms of Reference which 
were mentioned have been complied 
with?

Major-General Himatsinhji: Yes, Sir.
Shri Kamath: Is it a fact that owing 

to the absence of the Chairman out of 
India, no meeting of the Committee 
was held for over a year, in spite of 
the fact that there was a Vice-Chair­
man of the Committee, and if it is not 
so. what was the longest interval 
during which no meeting was held at 
all of this Committee?

Major-General Himatsinhji: The
interval has been quite long but not 
as long as the hon. Member suggests.
I do not have the information about 
the exact time of interval, with me. 
Sir, it is a fact that certain members 
were absent from the country and that 
was one of the main reasons for delay 
in the submission of the report.

Shri Sivan Pillay: May I know 
whether there is a quorum for m a t­
ings of this Committee and whether 
the meetings were cancelled in spite 
of this quorum being present?

Major-General Himatsinhji: We f e l t  
that the p re s e n c e  o f  t w o  n o n -o ff ic ia l  
Members o f  th e  C o m m it te e  w a s  so  
im p o r ta n t  th a t  w e  s h o u ld  n o t  h o ld  th is  
meeting unless th e y  w e r e  p re s e n t .
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Shri R. Velayndliaii: May 1 know 
how long would the  ̂Committee take 
tp finish its work? Will it be 2, 3 or 4 
years?

Major-General Himatsinhji: I have 
already stated in my answer that the 
Committee is expected to submit its 
final report by the end of this year.

M aps  of C o n s t it u e n c ie s

•748. Shri Raj Kaiiwar: Will the 
Minister of Law be pleased to state 
whether Govemmeiit intend to publish 
separately for each of the Part A, Part 
B and Part C States one or more maps 
nhowing the delimitation of constitu­
encies as finally determined for pur- 
ooses of General Elections?

The Minister of Law (Dr. Ambed- 
kar): The State Governments have 
been requested to prepare maps show­
ing separately tl:ve Parliamentary and 
Assembly constituencies for each State 
as finally determined.

Shri Raj Kanwar: When will these 
maps be available to the public?

Dr. Ambedkar: As soon as they are 
ready, I suppose.

Shri Raj Kanwar: When is that going 
to be. Sir?

Dr. Ambedkar: Before the Elections 
take place.

Mr. Deputy-Speaker: The hon. Minis­
ter, if he has got any more definite 
information, he may give the House. 
The House expects him to give a 
reasonable period.

Dr. Ambedkar: All I can say is to 
request my hon. friend to go and con­
tact the Election Commissioner. His 
oflfice will probably give all the infor­
mation that he needs.

Mr. Deputy-Speaker: The hon. Minis­
ter is expected to be in touch with the 
Election Commissioner. It is his port­
folio. There is no good generally giv­
ing such answers. The hon. Member 
can draw his own inferences. But, he 
exDccts that the Government will be 
able to .say, within a month or two 
months and so on. All the three 
answers do not appear to be definite 
at all.

Dr. Ambedkar: I have no Tnforma* 
tion with me on the point.

Prof. Ran^a: Mr. Deputy-Speaker, 
my objection is that any of the hon. 
Ministers should get up and ask us to 
ffo to one of his subordinates and get 
the information is really derogatory to 
the dignity of the House.

Mr. Deputy-Speaker: 1 think the hon. 
L.aw Minister only meant that wher­
ever information could be had from 
Official sources, they must exhaust all

that before taking the time of the 
House with respect to such matters as 
are available.

Dr. Ambedkar: I am sure about it, 
that my hon. friend Prof. Ranga goes 
to officials on many other occasions 
without feeling any loss of dignity.

Prof. Ranga: This sort of mswer 
raises another controversy. We may 
or we may not go. But, it is not for 
the Minister to ask us when we ask 
for information that we should go to 
one of his subordinates and get that 
information, instead of himself getting 
the information.

Pandit Thakur Das Bhargava: Will 
the hon. Ministers themselves not re­
sent if Members went for information 
to the officers subordinate to them 
apart from the question of the dignity 
of Members?

Mr. Deputy-Speaker: I will pass on to 
another question. It. is usual to refer 
to books and officers before coming to 
the House.

Shri A. C. Guha: We have been 
issued a circular that we should not 
go and see the officers. How can the 
hon. Minister ask us to go to an officer 
and get the information? It is the 
function of the Minister to supply the 
information.

S m a l l  scale loans  fr o m  R eh abilita ­
tio n  F in an c e  A d m in is t r a t io n

•749. Shri S. C. Samanta: WUl the
Minister of Finance be pleased to state:

(a) the number of displaced persons 
who have received urban small scale 
Uans from the Rehabilitation Finance 
Administration;

(b) how many of them have received 
such loans

(i) individually;
(ii) in groups; and
(iii) for forming co-operative 

societies; and

(c) the number of applications for 
loans (i) rejected, (ii) complied with 
and (iii) under consideration as on the 
30th June, 1951?

The Minister of Finance (Shri C. D. 
Deshmukh): (a) The Rehabilitation 
Finance Administration only deals with 
apolications for loans exreeding Rs.
5.000. llpto the .'?Oth June, 1951 the 
Administration sanrtioned loans to
7,200 applicants, out of which loans 
were actually advanced in 3,233 cases.
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(b ) The different categories of appli­
cants who received loans are given
below:

(i) Individuals ... 1,340
(ii) Joint Hindu families... 1,249
(iii) Partnership firms ... 598

<iv) Co-operative Societies... 2
(v ) Limited companies 44

Total 3.233

(c) Number of applications re- 9,509 
jected.

Number of applications 7,200 
sanctioned

Number of applications 5,188 
pending.

Shri S. C. Samanta: May I know 
whether the loans are given only for 
mdustria\ development and if so, 
whether the Administration keeps a 
watch on these industries?

Shri C. D. Deshmiilch: They are 
given both for commercial and trade 
purposes as well as for industrial pur­
poses.

Sardar B. S. Man: Is it a fact that 
many of the applications which were 

 ̂ the 30th June
1951 have been there for more than a 
year and if so, what steps do Govern­
ment propose to take to expedite all 
such cases?

Shri C. D. Deshmukh: I should not 
be able to give here the exact period 
for which the loan applications have 
been pending. But, attempts are con­
stantly being made to accele^;ate the 
disposal of these applications.

Sardar B. S. Man: What interest has 
been fixed by the Administration fdr 
sums advanced?

Shri C. p. Deshmukh: I should like 
t.o have notice of the question.

Dr. Ram Suhhag Singh: May I know 
the minimum and maximum amount of 
a loan given to an individual from the 
Rehabilitation Finance Administration?

Shri C. D, Deshmukh: That question 
too requires notice.

Shri T. N. Stogh: Out of the loans 
granted to individuals, may I know 
proportionately how many were given 
to those who had already started some 
industry and how many—I.do not want 
exact figures; I want to know approxi­
mately—were given to those who had 
to .stnrt business novo? What watch 
has been kept about the progress of 
the work?

Shri C. D. Deshmukh: I have not got 
the detailed break-up of all these appli­
cations by varioys categories.

Shri A. C. Guha: Was there any pro­
posal to set up a separate offlce at 
Calcutta and if so, what has been done 
with that proposal to deal with appli­
cations from East Bengal refugees?

Shri C. D. Deshmukh; I cannot answer 
that question; notice.

Sardar Hukam Singh: Is it a fact that 
at the time of actual advancing of the 
loans to the refugees, sums due from 
them on account of rents or other things 
are deducted from these loans and they 
are not able to carry on any industry 
or business on that account?

Shri C. D. Deshmukh: 1 think all 
these questions relating to the disposal 
of individual applications require 
separate notice. The question I was 
aske4 about was the broad categories 
of these applications. It is only on that 
point that I have got information here.

Sardar Hukam Singh: It is not a
question of any individual application. 
I want to know in how many cases, at 
the time of advancing of the loans, out 
of the number given to us, the appli­
cants have been asked to deposit the 
amounts that were due from them on 
account of rent and other arrears.

Shri C. D. Deshmukh: The hon. Mem­
ber will realise that that is a kind of 
statistical information which is difficult 
to keep ready and anticipate questions 
in regard to it unless notice is given.

Mr. Deputy-Speaker: Next question.
Shri S. C. Samanta: May I know......

Mr. Deputy-Spealter: I have called 
another question.

R e q u is it io n  of H o uses  for  M il it a r y

*750. Shri Sidhva: (a) Will the
Minister of Defence be pleased to state 
how many houses have been requisi­
tioned by the Defence Ministry during 
the year 1950-51 in each State?

(b) How many have been de-requisi- 
tioned during the same year?

(c ) Is it a fact that all the aceoiTi- 
modation requisitioned is not occupied 
by m ilitary personnel but is sub-let to 
civilian persons?

(d) Do Government periodically 
make inspection of such accommoda­
tion?

The Deputy Minister of Defence 
(Ma^or-G^neral Himats^nbjji): <a) 5 in 
Bombay State, and 3 in Jammu and 
Kashmir.
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(b ) 33.

(c) and (d). Some of the accommoda- 
tioh is occupied by civilians paid from 
Defence Services Estimates but is not 
sub-let to them. ^The position in every 
station is reviewed periodically by the 
Station Commander.

Shri Sidhva: May I know the reason 
why this accommodation which was 
originally meant for military purposes 
has been given to civilans?

Major-General Himatsinhjl: I have 
already explained that. I will give 
him the full reasons for that. Civilians 
paid from Defence Services 
Estimates are not entitled in 
the service sense to be pro­
vided with accommodation by the Gov­
ernment. During the last war, these 
civilians were authorised to be provid-" 
ed with hired or requisitioned accom­
modation on payment of rent pt 10 per 
cent, of their pay irrespective of the 
amount paid by the Government to the 
landlords. This war-time concession 
was withdrawn with effect from 1st 
April 1948 from which (Jate Govern­
ment have authorised for thenv^ready 
hired accommodation at difficult 
stations like Calcutta, Bombay, Poona, 
etc., for this purpose.

Shri Sidhva: In reply to part (a) of 
the question, the hon. Minister replied 
that flve houses have been requisition­
ed in Bombay and three in Delhi. May 
I  know whether they are for r:esidential 
purposes or for official requirements?

Major-General Uimatslnhji: For
certain important military operation 
purposes.

#  T?: ^  ^

rt'irl % ^  »iTT ^  artr

^  ^  t  • ^  ^  ^  
iTTTnrer >fr ^  ^

f  ^  ^  ^  ^  3TT

^  t  ?

[Seth Govind Das: Does the hon. 
Minister know that several buildings 
which were requisitioned for military 
purposes in the beginning of war, are 
lying vacant at this time at several 
places and nobody resides in them at 
present and that they are neither re­
paired nor being' released to their 
owners?]

Major-General Hiinatsinhji: We will 
be glad to have information on this 
point. But, I would like to point out 
to the hon. Member thftt a lot of bar­
racks and buildings are empty because 
of the fact, as the hon. Member knows, 
that most of our army is at present in 
tents and out of barracks. Therefore, 
you will find all over the country bar­
racks and buildings unoccupied. The 
reason why perhaps we do not repair 
some of these buildings is that we think 
they arie not worth repairing and it may 
cost more than their worth.

^  ^  *TT^ i  %  3fr %

t .........

[Seth Govind Das: Does the hon. '
Minister know that JuDbuJpore which 
is a first class military station.............]

Mr. Deputy-Speaker: I would ask the 
hon. Member if Jubbulpore is in Bom­
bay or Jammu and Kashmir.

Seth Govind Das: The question is a 
general question: it is not confined to 
Delhi or Jammu and Kashmir. It is an 
All India question.

Mr. Depnty-Speaker: Yes; I am sorry. 

TO
3ft f  ^  ^

f  5fr

f t  f  afTsr snrf % >Tft 

f f  f ,  PiR i  aftr

^  arr Tift t' ?

[Seth Govind Das: Does the hon.
Minister know that there are a number 
of buildings there which are lying 
vacant not from recent times only but 
for the last so many years and have 
neither been repaired nor are being 
returned to their owners?]

Major-General Himatsinhjl: I have
already given the reason for that. The 
war ended in 1945. Still our troops are 
in Kashmir and other places. They 
will occupy these buildings later on. 
Till they return back, we feel it is not 
perhaps worth while repairing them 
while they still remain unoccupied. 
That is the reason. But, I will be glad 
if the hon. Member will give me any 
information in detail and we will en­
quire into that case.
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Engineering  College at S in o w

*751. Shri Jiiaiii Ram: Will the Minis­
ter of Edueation be pleased to state:

(a ) whether a Mechanical and Elec­
trical Engineering College is being 
started at Sindri;

(b ) the cost of the same; and

(c) the help and co-operation which 
is expected to be obtained from the 
Sindri Fertilizer Factory?

[Shri Jnaiil Ram; Has this institution 
received any grant from the Central 
Government or not?]

i U  i .  )l^r’ >**♦< U**

W  u A l ^  f l l O *

- - -S

i .  ( ^ )  

VVOVAA* ^  ^  JjVdW *3Ia>(

’  -  ^

^  K- ^  ^

J  ^  J  ^

[The Minister of Education (Maulana 
Azad): (a ) Yes. A  Mechanical and
Electrical Engineering College has been 
started by the Government of Bihar at 
Sindri from November 1950.

(b) The total estimated cost of the 
College as intimated by the State Gov­
ernment. is as follQvvs:

Rs. 77,57,880 (Non-recurring).
Rs. 4,;54,000 (Recurring).

(c ) The College has already been 
helped by the Sindri Fertilizer Factory 
in various ways including the acquisi­
tion of site and supply of water and 
electricity.]

-  A  f-iiS i .  ^  Jt ^

[Maulana Aisid: As I have just now 
stated every sort of assistance has been 
given to it except financial assistance.]

^  fifW l : spH* «TTcT |

%  ^  >T̂  ? l f  ^

?HT J3fT ^ 3ftr ^  

^  % ?JT>3- ^  3|T  ̂ tr

m ^  sfhnPfpT

^  % ^ 1 ^ 5  ?
[Shri Sidhva: Is it a fact that a high 

school has been started in the Sindri 
Fertilizer Factory for the workers and 
that it is receiving a grant from the 
Government; or is it being run with the 
assistance of the Ministry of Works, 
Production and Supply?]

•• ‘Jf)'

-  bU—

[Maulana Azad: I canot give this 
information just now.] •

Mr. Deputy-Speaker: It is a Mechani­
cal and Electrical Engineering College.

«ft t?!To f i f ? : w r  w n?

f  fJTTft ^  >?)■

JTTfsi^ ^

^  *T?nnTT ^  T̂Tjfr t, JTIt

^  +H ^'i ^  *TfnTfi;r r̂rrft ^ (ft 

47> jft 3n?ft ?

[Shri T. N. Singii: May I know 
whether any assistance is being given 
to certain mechanical engineering 
colleges in the States by the Centre, and 
if so, why such assistance is not being 
given to the Sindri College?]

lS j 4̂ 1 : *3-)̂
^  L-3|

I—»i )«| - 4  jjSi, ^
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^ Lf^ ^  x J  O M '

u-Jta, j_y)U

[Maulana Azad: No request has been 
received by the Government of India 
in this connection so far and the Gov­
ernment too did not feel any necessity 
for doing so. Nevertheless, if they 
receive any such request it would 
certainly be considered, of course with 
due regard to the financial considera­
tions.]

D.V.C.— D̂iv e r s io n  of R oad

nS2. Sliri 'jnaiil Ram: Will the Minis­
ter of Natural Resources and Scientific 
Research be pleased to state:

(a) whether the diversion of the 
Kodarma Singrama Road is necessary 
due to Tilaiya Dam; and

(b) whether the D.V.C. is going to 
meet the whole cost of the diversion?

The Minister of Natural Resources 
and Scientific Research (Shri Sri 
Prakasa): (a) The diversion of a por­
tion of the road i^etween Singrawan and 
Kodarma on National Highway' No/ 31 
is necessary as a result of the construc­
tion of Tilaiya Dam. ^

(b) The Question is under considera­
tion of the Corporation.

Shri Jnani Ram: What is the mileage 
of the road submerged under water?

Shri Sri Prakasa: The diversion road 
will be 8*85 miles long and it is esti­
mated to cost Rs. 16,03,300.

L oans  f r o m  W orld  B ank

*̂ 753. Shri Krishnanand Rai: Will the 
Minister of Finance be pleased to state:

(a) whether any invitation has been 
extended by the President of the Inter­
national Bank for Reconstruction and 
Development (World Bank) to India 
and other under-developed natiDOs for 
making requests for loans from the 
above Bank;

(b) if so, whether any such request 
has been made by India to the World 
Bank recently; and

(c) if so, the result of the above 
request?

The Minister of Finance (Shri C. D. 
Deshmukh): (a) There has been no

specific invitation to India for a request 
for loan by the World Bank, although 
the President has stated more than once 
that the Bank would be glad to con­
sider suitable projects for loans to 
under-developed countries. It is, how­
ever, for the prospective borrower and 
not for the Bank to take an initiative 
in this matter.

(b ) No. Sir.
(c) Does not arise.

Shri Krishnanand Rai: May I know 
whether there is any central committee 
of the share-holders of the World Bank 
which decides the question of giving of 
loans and if so which States are repre­
sented on that committee?

Shri C. D. Deshmukh: This is decided 
by the Board of Executive Directors of 
1^  Bank which consists, of about 15 
members, five nominated by the coun­
tries with the largest numbers of quotas 
in order, and the rest elected by coun­
tries grouping together. India is among 
the countries which are entitled to 
nominate an Executive Director of the 
Board.

Shri Krishnanand Rai:-May I know 
whether the details of the programmes
or schemes are suoplied by the coun­
tries which want the loans from the 
World Bank, or whether the nations 
that receive the loans are free to utilise 
the money in whatever way they like?

Shri C. D. Deshmukh: The country 
is free to utilise the loan for the pro­
ject for which the loan has been appli­
ed and sanctioned.

Mr. Deputy-Speaker: The hon. Mem­
ber perhaps wants to know whether it 
is open to a country to ask for a loan 
in general terms or whether the coun­
try should specify that the loan is re­
quired for such and such project when 
the application is made?

Shri C. D. Deshmukh: The policy of 
the Bank has been undergoing gradual 
modification. In the beginning most of 
the loans were connected with specific 
projects; but now a new philosophy is 
being evolved and it may be that a 
number of projects would be included 
among the objects of a loan, and from 
that it may be that the Bank will pro­
ceed to general development loans. I 
believe one such general loan has 
recently been sanctioned by the Bank.

Shri Krishnanand Rai: What is the 
agenda of the coming meeting of the 
World Bank or I.M.F. which is going 
to be held on the 10th September?

Shri C. D. Deshmukh: I am afraid I  
require notice for that question.
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Prof. Ransra: May I know what is the 
procedure to be followed in the case of 
projects which are undertaken by the 
State Governments in our country? Is 
there any committee at the Union level 
to decide upon these things and make 
application to the World Bank on behalf 
of the Union Government, or is it per­
missible for the State Government con­
cerned which is undertaking the parti­
cular project, to send its application 
directly or indirectly through the Union 
Government to the Bank?

Shri C. D. Deshnmkh; All applica­
tions for loans have to go through the 
Central Government because the Cen­
tral Government guarantees the loans. 
As for a coordinating committee, that . 
is represented by the Planning Com­
mission now.

Dr Deshmukh: What amount has so 
far been borrowed by India from the 
International Monetary Fund, and 
■during the course of this year, is there
any proposal to borrow some more?

Shri C. D. Deshmukh: 64 million 
dollars, approximately. We are work­
ing up certain schemes and have receiv­
ed the advice of the Planning Commis­
sion and it may be that some of these 
projects will be processed and the Bank 
will be sounded in regard to the possi­
bility of getting loans for them.

Dr. Deshmukh: What is the approxi­
mate estimate of this amount?

Shri C. D. Deshmukh: We have not 
reached the stage of estimation yet.

Shri Amolakh Ghand: May I know 
^whether the Indian who has been 
nominated by India on the Executive 
Committee is an official of the Govern­
ment of India or a financier of India?

Mr. Deputy-Speaker: We are going
away to some other topic. That is not 
what is asked in the question, which is 
about extending the invitation to India. 
This is not relevant to the main ques­
tion,

Shri T. N. Singh: Is it a fact that the 
rate of interest of the World Bank has 
t)8en revised and raised lately? If so,
what is the reason for this revision of 
the rate?

Shri C. D. Deshmukh: Yes, due to the
rise in the interest rate in the U.S.A. 
The Bank has to float loans in the open 
market in the U.S.A. and long-term 
i:ates have recently gone up in that 
country.

Shri A. C. Guha: Which projects of 
the Government of India are now 
before the International Monetary Fund 
for loans?

Shri C. D. Deshmukh: I think it would 
be premature to give the names of the 
actual projects. Some are in connec­
tion with the expansion of our steel 
production. One is in connection with 
shipping, one is in connection with 
river valley project, and one seeks to 
obtain loans for the private industrial 
sector through some coordinating 
agency.

Shri A. C. Guha: What would be the 
approximate estimate of these loans?

Shri C. D. Deshmukh: I have already 
said that we have not reached the stage 
of estimation. *

Dr. C. D. Pande: What is the rate of 
interest for these loans?

Shri C. D. Deshmukh: There is no 
preconceived rate of interest, it depends 
on the terms of the loan.

Shri R. Velayudhan: In order to faci­
litate Indian interests there, may I 
know whether we have anybody nomi­
nated on the World Bank’s Directorate?

Mr. Deputy-Speaker: No, no. We are
going away from the main question.

Shri A. C. Guha: The hon. Minister 
stated in reply to another question that 
some schemes of the private industrial 
sector were also before the Inter­
national Monetary Fund. May I know 
what is the coordinating machinery 
that the Government has for guaran­
teeing these loans on behalf of the 
private industrial sector?

Shri C. D. Deshmukh: There is no co­
ordinating agency to guarantee the 
loans. There is the Planning Commis­
sion which advises on the soundness or 
otherwise of the projects. The guaran­
tee has to come from the Union Gov­
ernment in all cases.

And if you have no objection. Sir, I 
would like to satisfy the curiosity of 
Members with regard to the represen­
tative of India, he is Mr. B. K. Nehru 
who is Financial Counsellor attached 
to the Embassy in Washington. He is 
our Executive Director on the Board of 
the International Bank.

Kaka Bhagwant Roy: What is the 
nett capital of the Bank?

Shri C. D. Deshmukh: There is a 
great deal of published literature on 
the subject. Sir.

A g r e e m e n t  w it h  T u r k e y

•754. Shri Jnani Ram: (a) Will the
Minister of Education be pleased to 
state if India and Turkey have signed 
a cultural relations agreement?
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(b ) I f  so, what are the terms of the 
.Agreement?

( - » )

H J**3  c rS ^

*  -  A
jSee Appendix V, annexure No. 23.1

TThe Miaister of Education (Maulana 
Azad): (a ) Yes, Sir.

(b) A copy of the Agreement is 
placed on the Table of the House, 
j See Appendix V, annexure No. 23, J

g  1% afwff ^  ^  fert# i w -

^  3THT 3TPTT 3Tk !?€ 3IH 
3TTJT % aflr iwrfsTcft ^

% ^r^TK ^ ^  ap^mrr

f  I

[Shri Jnani Ram: May I know the 
number of students that would be 
exchanged between the two countries 
io r the present and the estimated ex­
penditure that is likely to be incurred 
on that account?]

H i j  ~ ^  

j , f  ^  U^^!

^  ^  > )  ^

-  ^  !?»*

■«S«f |»» iS ^  u f ) ^

[Maulana Azad: The hon. Member 
might have judged from a perusal of 
the agreement that it was in general 
terms. How many persons would be 
sent from this place and how many 
would come from there and what would 
'be the total expenditure on that 
account, these are all things of details 
"Which have not been gone into at 3^.

It is our desire tc speed up the arrange­
ments.] '

ITFlt TT^ ‘ 'jfM 4̂>rl I

«rr ^  nm ?
[Shri Jnani Ram: May I know

whether selections to the Special Com­
missions in both the countries have 
taken place?]

^

[Maulana Azad: No, no action has 
been taken in this connection so far.]

^  irnfy TT  ̂ • I ^  T̂PT I ^

^  ^  ^

[Shri Jnani Ram: May I know when 
these selections are going to take 
place?]

uixi r ^ i j f  u 'v

)<» c>̂  ^

iaJ )  ^  iS cuJUk. -

^  U/m. lS j Jot.

■ .A -V  J
[Maulana Azad: It is difficult to 

state the exact time at present. On 
our side every effort will be made to 
promote the cultural relations between 
the two countries. Action would be 
taken keeping in view the particular 
situation at a particular time.]

•ft <rnw :

w 3ft T f r ^  ITT Jftfen  ^

^  J T T ^

IV n'i *T  ̂ s f t r  3 «T % 3( « i n

»h: ^ iT T f^  »TT ^ I

[Shri Kamath: What was the number 
of official and non-offlcial representa­
tives who went to Turkey in order to 
participate in the Conference or tlie 
meeting which was convened in con­
nection with this agreement?]



flw> Oral Answers 4 SEPTEMBER 1951 Oral Answer.i 95it

W *s^ )

t_»( i .  ^ ^

- ^  ImOUi> ^  tJjJe

[Maulana Azad: None. 1 was my­
self in Turkey at that time and so I 
signed it on behalf of the Government 
of IndiaJ

tirrvT %

^ ^ %  a im  n

5R  SRHTT 3TPT ?

[Kaka Bhac^waiit Roy: Is there any 
proposal under consideration of the 
Government that a Commission should 
be set up for promoting cultural rela­
tions?]

^ y j  : 45I5I U2I^

e r f  ^ H

J^L-, J

-  i ^ V oiW i-
[Maulana Azad: Does he mean in 

Turkey? Yes, this agreement is design­
ed for just that purpose. But what 
action would be taken in this connec­
tion and when would it be taken, these 
things have not been clarified as yet.]

^ T?' ^ii?3nf wttitt

^

I Seth Govind Das: No doubt the 
Agreement has been made. But can 
the hon. Minister say when would It he 
implemented, when is the first step in 
this connection likely to be taken?]

J i  f »  yyU ^ y iS

[Maulana Azad: The hon. Member 
knows that Government’s speed in im­
plementing such plans has naturally 
slowed down because of the financial 
stringency.]

UNESCO STArr

*755. Shri Alexander: Will the Minis­
ter of Education be pleased to state:

(a ) how many Indians there are oa
the UNESCO Staff in various grades;

(b) whether there is representation
proportionate to our contribution and 
if not, what steps are being taken in the 
matter; and

(c) whether there is any special 
agency to recruit staflf for the various 
U.N. Organisations and if so, whether 
we are being represented therein?

 ̂ LfrÂ l iS ^ ,j5 Jj ŷ Jyf

- 4* f)* 1-0 ci->5

i jla. ^

^ o-*-*-' (wJ-)

f  V  ^ _<-“%• - f

^  i .  0*1 A.

Lu| Kj j<Ua- ^  J\x>

[The Minister of Education (MauUna 
Azad): There are at present, 9 Indiaa
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nationals in various grades on the staff 
of the UNESCO Sfecretariat.

(b) The Government consider that 
the representation o& Indian nationals 
on the UNESCO is not adequate. Gov« 
ernment’s view is that more Asians 
should be appointed on the staff of 
UNESCO consistent, of course, with 
efficiency. This view is put forward 
€very year at the General Conference 
of UNESCO by the Indian Delegation.

(c) There is no special agency for 
the recruitment of staff to the various 
U.N. Organisations, the work being 
done by the appropriate Department of 
the Organisation concerned, in accord­
ance with their Staff Regulations. The 
question of India’s representation on 
the Agency, therefore does not arise.]

Shri Alexander: When any new posts 
are created or vacancies arise is it com­
municated to the Government of India 
so that they may give sufficient publi­
city to it and invite applications?

[Seth Govind Das: The hon. Minis* 
ter has just now stated that for the 
last four years efforts are being made 
to increase the number of Indians 
there. Have these efforts fructified in 
any way and has the number of Indians 
increased from what it was four years 
ago?]

yXi<i £

V  ^  a? *i! cJA*.5 K

- i -

VCJ ^  i .

- ^ J . f *  )}> ^

[Maulana Azad: No. The procedure 
of the UNESCO Secretariat is that 
whenever any vacancy arises, they 
arrange about it by themselves. 
Sometimes they write to various 
Governments as well but not 
as a rule. Recently they wrote 
to the Government of India in 
connection with a post and we have 
offered them the services of a man.]

^ fW : 3ft

^ anft

^  SPT??T ^  7?T t  ft? TT iTTOftlff

sft 3TTIT I

^ fn + «i ^ srtr

fJJT ^ ifr ^  ^

lu l ,,l - ^  U j „5 ^

^  IUj lJJ

£ J > j^  V ^

^  UfT^ )}f -S'

L r f  > «  -

Ij*/*

Ĵ..A ^ IT 1 ^ 1  c J j

l/  U>l lS*̂

J. ^

y  t /

i _  l*J ^

t i « urt*f ^  -4)* e)-64<*l<5

)5 ui*l< ^

OiH 'P ^  )jf - (appreciate)

>if
-  If J<; I*u5? ^  U«qa*-

[Maulana Asad: As I have just now 
stated our delegation has been cons­
tantly stressing this point, and this has 
borne fruit to some extent. Last time 
when the Director-General of that
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Organization came to India, I talked to 
him in this ronnection and he promis­
ed me that he would do it as far as 
possible. Again, when I went there 
myself this time, I tried to know the 
strength of the UNESCO Secretariat 
stafT and the strength of the various 
countries represented on it. I came to 
know that so far as Asia and Africa 
were coffcerned, the number was not 
even ten per cent, of the total strength. 
I particularly stressed this point in my 
speech to the UNESCO; other Asian 
delegations too appreciated it and 
referred to it in their speeches. I 
think this would certainly bring forth 
some better results in future.]

WTTo

! f̂:TTr 3ft  ̂ ^  ^ :

[Shri R. C. Upadhyaya: I want to 
know the number of Asians other than 
Indians working in that organization?]

.Li. A

t. ri • 3'

[Maulaaa Azad: The facts and
figures are not available with me at 
this time. This is only about India.]

% (contributiorj) v
^  PfJcT# aTRift

% ^  3fR 3TKJft

% ^  ^  5ft sTKfiRt ^

(superior staff)
% aTKJft f  I

[Pandit Thakor Das Bhargava: Keep­
ing in view the contribution made by 
India, how many Indians and Asians 
ought to have been there? How many 
out of those nine persons are on the 
superior staff?]

J X ^  05, uut̂ ; ( Ratio )

 ̂ ^

^•fS ymj] l_£<)

lJ jI X

(offer) y i . /

-  J!)

[Maulana Azad: It would be difficult 
to work out this ratio at this time. But 
among the Indians working in the 
UNES'CO Secretariat at present there 
is one who is a Budget Officer. Some 
of them are Programme Assistant^ and 
Programme Specialists. After my last 
efforts one high post of responsibility 
rir. that of n Deputy Director, has been 
offered to us and for that we are send­
ing a man from here on the 20th 
instant.]

« t  u r m : m ^ 'T

5rr^TR Psnr ftnp T̂ rirr

^ felT , ^  f3TT ?
[Shri Kamatb: What have been the 

concrete results of the grand speech of 
the Minister of Education to which he 
has referred?]

yji3 J. J ) ^

cT*

«_S3 c-'J ^  i. -  J

^  I  U ) t ^

49>

- J
[Maulana Azad: I have just now 

stated that the Director-General has 
assured me that he would trv his best 
in this direction. After that wree more 
posts have been offered to Indians* 
one of which is the responsible post of 
Deputy Director.]

Shri Deogirikar: What is our contri­
bution to the UNESCO?

iS : jfif Uly#

- ^  5̂1

[Maulana Azad: I understand thir­
teen lakhs of rupees are being given 
annually.]
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U se of Radio by P olitical P arties

*756. Shri S. N. Das: Will the Minis­
ter of Information and Broadcasting be
pleased to state:

(a ) whether the Government of India 
have considered and have taken deci­
sion regarding the question of allowing 
political parties to use the radio for 
propaganda purposes in the coming 
general elections; and

(b) if not, when this question will be 
considered?

The Ministor of State for Informa­
tion and Broadcasting (Shri Diwakar):
(a ) and (b). The attention of the hon. 
Member is invited to the reply given 
to starred question No. 639 on the 
30th August 1951.

Shri S. N. Das: May I know whether 
the Government is aware that their 
decision in regard to this question has 
led the people to believ^ that Govern­
ment is not going to act up to the 
priiicipici:. oj. eqaaV u.?oortuni-
ties to ail even in this respect?

Shri Diwakar: That is a misrepre­
sentation of the facts.

Sardar B. S. Man: The previous 
answers that have been given on 
various occasions to this question 
relate entirely to political parties. 
May I know what is the position of 
the Government regarding the state­
ments, speeches or other political 
observations of the Ministers at the 
Centre?

Shri Diwakar: This question is in 
connection with election propaganda 
and the reply was quite relevant to 
that question. If a new question is 
asked I am willing to give the reply.

Sardar B. S. Man: During the elec­
tions the present Ministry will be 
functioning. What will be the posi­
tion of the Radio towards the speeches 
and statements of the Central Minis­
ters who are party men?

Mr. Deputy-Speaker: This question 
is only in connection with propaganda 
for elections. But so long as Minis­
ters are in the Government they are 
entitled to make observations or use 
the Radio for their own propaganda 
purposes.

Shri S. N. Das: May I know what 
vere the points in favour of giving 
facilities to the political parties and 
what were the points against it that 
were taken into consideration by the 
Government wh'n considering this 
question?

Mr. Depaty-Speaker: Are we having 
a debate on it? This is‘ not a Resolu­
tions day. Next question.

Recommendations of S cientific M an ­
po w e r  Committee

*757. Shri S. C. Samanta: Will the
Minister of Education be pleased to 
state:

(a) how many schemes recommended 
by the Scientific Man Power Committee 
have been implemented up till now;

Cb) how much money has been spent 
for each srcheme each year;

(c) how many are to be taken up in 
the near future;

(d) whether other schemes have 
been duly considered; and

(e) if so. whether any priority will 
be given to any of the schemesr

- _ .* x  J i

—

( . )

jjl ( r )

f P i .

-  ^  f i  i

[See Appendix V. annexure No. 24.1 

{ ^ )

* ^  ^
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-  '•V f t  o*^

jj,l J. V2»)r»)

) »  H m - *j ~ i . * - ’̂ 5 »*  ^

))l )5̂  ■

- 5̂J)|> yi ^jr-tif--^

u;*'* W^) **< «

L7«!j<!t^ >*»• uS**^

i .  )»« X  c;f

u>^'^ e/ ^ ts''^

-teftjL). V

[T4ie Minister ot Education (Maulana 
Azad): (a ) Three schemes are under 
implementation viz.—

(i) Research Training Scholarship 
Scheme.

(ii) Practical Training Stipends 
Scheme.

(ill) Scheme for grants to Univer­
sities and Research Institu­
tions for development of re­
search and post-graduate 
training facilities.

(b) A  statement showing the amounts 
spent is laid on the Table of the 
House. (See Appendix V, annexure 
No. 24.)

(c) No fresh schemes are proposed 
to be taken up during the next 6 years.

(d) and (e). The Scientific Man
Power Committee submitted two re- 
Dorts viz. The Interim Report and
the Final Report. The three schemes 
already mentioned are in pursuance of 
the recommendations contained m the 
interim report. The final report re­
commended the continuance and inten­
sification of these three projects, 
besides the institution of free-ships 
and internal scholarships to be award­
ed on the basis of merit. It is pro­
posed to make larger provision for the 
continuance of the above three pro­

jects during the coming years. Deci­
sions on other recommendations have 
been postponed pending the formula­
tion of Five Year Plan by Government 
on the advice of the Planning Com­
mission.]

ift ^  ^ ftp fspT

^ (s t ip en d )

ftr̂ TF % ftTTT w ?

[Shri S. C. Samanta: May I know 
from the hon. Minister the number of 
students who have been given stipends 
for studies in foreign countries?]

[Maulana Azad: I cannot give this 
information at this time.]

Hto HPRT :

% ^  ^ f w r r

ferr I  I spTr 4 'srnr ^

3TO A f ^  % T m  

^ ĤTT % ?

[Shri S. C. Samanta: We find that a 
sum of Rs. 7,250 has been given for 
practical research work. May I know 
how much has been given for the indi­
genous system of medicine?]

Jfy-*.

^ o J

^  u J  -  0 ** ‘ c5^

- ^

[Maulana Azad: As the question 
related to the number of schemes only, 
all these details ar.e not with me at 
this time.]

ffto : j?' ^rTT f  Pf 

T 1T0X f c H

(Grants.t-) Universities and
Research Institutes) #
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k? ^  3ig?r ^  w n  f̂ JTF >TJTT t  I

w  4' ??nrr îT̂ r itft  ̂ ?
[Shri 8. C. Sanumta: I And that a 

very little amount has been allotted 
under the head “ Grants to Universi­
ties and Research Institutes' during 
the year 1950-51. May I know the 
reason?]

J  t 0 I51 u v

■ ^  ■

[Maalana Azad: I require notice for 
that.]

R ec o m m en d a t io n s  of I n c o m e -tax  
I n v e s t ig a t io n  Co m m is s io n

♦759. Shri S. N. Das: Will the 
Minister of Finance be pleased to 
state to what extent and in what form 

 ̂ the recommendations of the Income 
Tax Investigation Commission regard­
ing establishment of cordial relations 
between the Department and the puhlii  ̂
have been accepted and implemented 
by Government?

The Minister of State for Finance 
(Shri Tyagi): The recommendations of 
the Income-tax Investigation Commis­
sion with regard to the establishment 
of cordial relations between the De­
partment and the public have been 
accepted by the Government fully. In 
important places like Bombay and 
Ca cutta Complaints Sections were 
opened in 1949 in the offices of the 
Commissioners of Income-tax in order 
to deal expeditiously with all com­
plaints of discortesy, harassment, de­
lay in granting refunds etc. It has now 
been decided to expand these Com­
plaints Sections into regular offlces. 
each under an officer to be styled as 
Public Relations Officer’. The officers 
appointed to these posts will be of the 
status of Assistant Commissioner of 
Income-tax. The question of extend­
ing this Scheme to Madras and other 
stations is under consideration.

Shri S. N. Das: May I know the 
number of Public Relations Officers 
that are going to be appointed for the 
purpose?

Shri Tyagi: Two for the present.
A dvances  by  B ank s

*760. Shri Alexander: Will the
Minister of Finance be pleased to state:

(a) whether it is a fact that there is 
a greater demand for advances on 
banks in recent times and whether the 
major Banks are planning to increase 
the rate of interest for advances:

(b) whether any major Bank has 
done so; and
240 P.S.D.

(c) if so, whether it was with the 
approval of the Reserve Bank?

The Minister of Finance (Shri C* D. 
Deshmakh): (a ) Presumably by ‘re­
cent times’ the hon. Member is refer­
ring to the period covered by the last 
six or seven months and particularly 
the December, 1950 to May, 1951, busy 
season. During this period, there was 
comparatively greater demand for 
bank finance than in previi>us years, 
but since May last the aemand is 
tapering off. Money rates generally 
tend to harden during the busy seasons 
on a(^count of the increased demand 
for funds, but the rates revert to the 
old levels after the busy season is over. 
Government have no information on 
the subject whether the magor b^nks 
are planning to increase generally the 
rate of interest for advances.

(b) During the last busy season the 
Imperial Bai^ of India and some other 
banks increased their discount rates by 
about i  per cent. From the 1st July, 
1951, the Exchange Banks have raised 
their minimum rates for almost all 
classes of advances by i to 1 per cent.

(c) The approval of the Reserve 
Bank is not required for raising the 
rates of interest charged by banks on 
their advances.

Shri Alexander: In those months 
there was an increase in the comm^ 
dity prices. May I know whether the 
increase in the rate of interest did not 
affect adversely the trade and indu- t̂ry 
at that time? .

Shri C. D. Deshmukh: Sir, I did not 
Quite get the point of the question. 
Did the hon. Member say that during 
this period there was an increase in 
commodity prices......... ?

Shri Alexander: Ves.

Shri C. D. Deshmukh: ......and there­
fore has the increase in the rate of 
interest affected the public?

Shri Alexander: Affected the indus­
try and trade. ^

Shri C. D. Deshmukh: I don’t 
if there is any connection betweeo the 
two. There has been an increase m 
commodity prices; that explains the 
greater advan^res by the banks and, 
therefore, the demand for money, and 
that increases the interest 
every increase in interest rate is bound 
to affect the borrower adversely in 
some way or the other.
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Education in  States

♦761. Shri S. N. Das: Will the
Minister of Education be pleased to
state:

(a ) which of the State Governments 
have taken definite steps to enquire 
irjto the working of existing system of 
primary and secondary education;

(b) whether the system of primary 
and secondary education prevailing in 
India has been discussed in any of 
the conferences of Education Ministers 
of States convened by the Govern­
ment of India; if so, with what result; 
and

(c) which of the States have been 
able to bring about changes in the 
system of education?

^  W  ♦J) J+*3 i
[See Appendix V, annexure No. 25.]

- J j>  ^

* H r A  Sim

i

iS ^ ^.S

*mjX* ^  ^  i

)jf -  J.. isl ^  ^

J J  J  iyS ) f i  f i

[The Minister of Education (Manlana
Azad): (a) and (c). A statement indi­
cating the steps taken by States them­
selves to enquire into the system of 
primary and secondary education and 
the changes brought about is laid on 
the Tabic. (See Appendix V, annexure 
No. 25.)

(b) Yes, at the Education Ministers’ 
Conference held in January, 1948. The 
Conference inter alia recommended 
that the period of introduction of 
universal compulsory education should 
be substantially reduced and also 
favoured the appointment of a Com­
mission on Secondary Education.]

WRITTEN ANSWERS TO QUESTIONS 
P arty Sym bols pgr Elections

•758. Pandit • Munishwar Datt Upa- 
dhyay: (a) Will the Minister of Law be 
pleased to state what procedure Gov­

ernment propose to adopt for fixing up 
the symbols for different parties In view 
of the keen contest among' certain 
parties for party symbols at the General 
Elections? .

(b) Is it proposed to have symbols 
on the ballot boxes also?

(c) What steps are being taken to 
avoid confusion between Parliament 
and Assembly voting, especially in 
multi-member constituencies, if the two 
elections are held simultaneously?

The Minister of Law (Dr. Ambed- 
icar): (a ) Under the rules to be made 
under the Representation of the People 
Act, 1951, the responsibility for assign­
ing symbols to particular parties and 
particular candidates is placed on the 
Election Commission. After discuss­
ing the matter with representatives of 
political parties the Election Commis­
sion has already allotted symbols to 
various all-India parties. It will in 
due course notify a list of symbols out 
of which the candidates will make 
their choice. The Returning Officers 
will thereafter assign symbols to parti­
cular randidat-s bearing in mind any 
general directions that may have been 
issued by the Election Commission. 
The decision of the Returning Officer 
will be final.

(b ) Yes. The symbol assigned to 
each candidate will be pasted both 
Inside and outside a ballot box.

(c) Voting for Parliamentary and 
Assembly elections will take place 
simultaneously, but there will be 
separate enclosures at each polling 
station. A  voter will first vote for the 
Assembly elections and then proceed 
to the enclosure for the Parliamentary 
elections to record his vote there. 
Thu.«; there will be no confusion.

T enders pgr Cables

♦762. Sardar Hukam Singh: (a) Will
the Minister of Natural Resources and 
Scientific Research be pleased to state 
whether it is a fact that tenders were 
Invited by Delhi State Electricity 
Board, New Delhi, for laying Cable 
and opened on the 21st May, 1951 ̂

(b) Is it a fact that the highest 
tender of Rs. 67,410 was accepted 
while others offered to do the same 
work for Rs. 28,088/8/-?

(c) Were there any special rf*asons 
Tor subjecting the Statfe to suffer a 
loss of Rs. 40,000?

The Minister of Natural Resources 
and Scientific Research (Shri Sri 
Prakasa): (a) Yes, Sir.

(b) Yes. Sir. The lowest offer was 
for Rs. 28.087-8-0.
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(c) The lowest tender was not 
accepted for the following reasons:

(i) The rates tendered were con­
sidered unworkable for the 
satisfactory execution of the 
work; and

(ii) The work of the tenderer was 
found by the engineer-in- 
charge unsatisfactory on pre­
vious occasions.

L o ans  to D isplaced  P er so ns

*̂ 763. Dr. Ram Subhag Singh: Will 
the Minister of Finance be pleased to
state:

(a) the total number of applications 
received by Rehabilitation Finance 
Administration from displaced persons 
from West Pakistan;

(b) the number of persons to whom 
loans have been sanctioned;

(c) the total amount of money so 
far sanctioned as loans;

(d) the total amount of money 
actually paid as loans; and

(e) whether time-limit for receiving 
applications has been extended?

The Minister of Finance (Shri C. D. 
Deshmukh): (a) 16,730 applications
were received from displaced persons 
from West Pakistan upto the 31st July, 
1951,

(b) and (c). 5,700 applications were 
sanctioned for a total amount of 
Rs. 5*33 crores.

(d) Rs. 2-4 crores.

(e) Yes, Sir. The time limit for 
receiving applications from all catego­
ries of displaced persons, irrespective 
of the date of their migration, has been 
extended upto the 30th September, 
1951.

F o r e ig n  v is it  of In d ia n  Sh ips

'"7G4. Shri Amolakh Chand: (a) Will 
the Minister of Defence be pleased to 
state whether I.N.S. “Delhi'* flagship 
and I.N.S. “Rajput'* destroyer were 
sent towards East African and 
Madagascar waters for seven weeks?

(b) If so, what was the expenditure 
incurred thereon?

(c) When did they arrive in India?

The Deputy Minister of Defence 
(Major-General Himatsinhji): (a) Yes. 
The two ships were on a recular cruise 
for training of officers and men.

(b) About Rs. 4-3 lakhs.

(c) I.N.S. “Delhi” arrived in India 
on the 17th July 1951 and I.N.9̂ . 
"Rajput” on the I8th July 1951.

N atio n al  Sa m ple  Su r v e y  D epar tm e n t

'*'765. Star! Kishorimohan Tripathi:
(a) Will the Minister of Finance be 
pleased to state whether the National 
Sample Survey Department has sub- 
.mitted any report of its survey?

(b) What is the total number of 
villages surveyed so far?

(c) Is the survey going to be extend­
ed to urban areas and if so, when?

The Minister of Finance (Shri C. D. 
Deshmukh): (a ) No formal report has 
been submitted but a decription of the 
survey and of the results so far obtain­
ed has been prepared and, is being 
printed. This will be circulated to the 
hon. Members when ready.

(b) The number of villages surveyed 
so far has been 2,960 in two rounds.

(c) The survey has been extended 
to urban aieas from August, 1951.

G o v e r n m e n t  Em plo y e e s  p a y in g  
In c o m e -tax

'̂ 766. Shri Kishorimohan Tripathi:
Will the Minister of Finance be pleas­
ed to state what is the total number of 
Government employees both imder the 
Central and State Governments who 
pay income-tax?

The Minister of State for Finance 
(Shri Tyagi): The information asked 
for and a statement giving the incomes 
from salary and the taxes levied there­
on are given below:

1. No. of emptoysM

1948.49 1949.50

Contra! 59,845 39,516 ^20,329
Govern­
ment.

State 32,929 27.039 -^5,890
Govern-
mentA.

Total 92J74 00,$55 -.26,219
Govt.
em-
ployeea.

Non-Govt.
em-
ployoaH 1,36,559 1,31,747 --4»8I2

Grand
Total.

2,29,333 1»98,302 ^31*031

2. Income aad luoonie tax.
(In Ororefl o f Riipoen)

1948.49

Salaries. Incorno-
tax.

Central Government 
States Govemmentf.

39-49
16*57

2-84
1-33

Total . 66 -06 417
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1948 49

Salaries. lQ<'omo tax.

Non-Govemmont em- 
ployeen.

74-28 8-28

Grand Total . 130*34 12-45

1949.50

Salarie8 Income-
tax.

Central Government 
Staten Governments

23-82
14-47

1-84
M 3

- Total . 38-29 2-97

Non-Government em­
ployees.

79-58 9-64

Grand Total 117*87 12*61

Fiffuren for the year 1950-51 aj*e yet not 
AvaiUble.

Rural B anking

*767. Shri Amolakh Chand: Will the 
Minister of Finance be pleased to state 
whether the Government of India have 
decided to appoint a Committee re- 
f!ommended by the recent informal 
conference convened by the Reserve 
Bank of India regarding the rural credit 
requirements of the cduntry?

The Minister of Finance (Shri C. D. 
Deshmukh): The Reserve Bank of
India have appointed a small com­
mittee under the chairmanship of 
Mr. A. D. Gorwala, to plan, organize 
and interpret a Rural Credit Survey on 
an All-India basis.

Report on the Quake and F lood- 
stricken A reas op A ssam

*768. Shri Amolakh Chand: Will the 
Minister of Natural Resources and 
Scientific Research be pleased to state:

(a) whether the Garg Committee 
appointed in February 1951 for the re­
connaissance of the earthquake and 
flood-affected areas in North-East 
Assam has submitted its report; and

(b) if so, whether Government pro­
pose to lay a copy of the report on the 
Table of the House?

The Minister of Naturnl Resources 
and Scientific Research. (Shri Sri 
rrakim ); (a) Yes, Sir,

(b ) The Committee was appointed 
by the Government of Assam and the 
report has been submitted to that Gov­
ernment. The Government of India 
are therefore not in a position to place 
the Report on the Table of the House.

P rotection to Banks against D acoities

*769. Shri Sidhva; (a ) WIU the
Mmister of Finance be pleased to state 
whether the Reserve Bank has been 
approached by the various Banks in 
Bombay to supply foolproof cabinets 
to carry cash from place to place?

(b) If so, what steps have the 
Reserve Bank taken in this direction?

The Minister pf Finaiice (Shri C. D. 
Deshmnkh): (a ) and (b ). I would in­
vite the attention of the hon. Member 
to the reply given by me on the 16th 
May, 1951, to the Starred Question 
No. 4188. The Reserve Bank have since 
worked out a Scheme for affording 
protection to cash in transit between 
the Banks' offices and the Reserve 
Bank in Bombay. The Scheme was 
mtroduced on the 1st June, 1951, and
24 banks have joined the l^heme.

T ribal Christians and G eneral 
Elections

♦770. Shri S. C. Samanta: Will the 
Mmister of Law be pleased to state:

(a) whether tribal Christians 
(Adibasis) will be debarred from con­
testing the coming general elections 
from Scheduled tribes constituencies as 
scheduled tribes candidates; and

(b) if there be no bar, whether their
elections will be questioner! in and 
taken up as election disputes the 
Election Tribunals? ‘

The S U ^ r  of Law (Dr. Ambed-
kar): (a ) The hon. Member is in effect 
asking me for an interpretation of the 
re le^nt legal provisions contained in 
the Representation of the People Act. 
1951, and the Constitution (Scheduled 
Tribes) Order, 1950. A  candidate for 
a seat reserved for the scheduled tribes 
in any State must be a member of a 
scheduled tribe as listed in the 
Scheduled Tribes Order of the Presi­
dent. I cannot say whether the per­
sons referred to in the question as 
“ tribal Christians”  are members of any 
scheduled tribe or not.

As regards part (b) of the question 
the attention of the hon. Member is 
mvited to section 100 o l the Represen­
tation of the People Act, 1951, which 
CCptains the grounds on which an elec­
tion may be called in question. In 
particular, he may see sub-section (1), 
clause (c).
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B roadcast in  non -Indian  L anguages

*771. Shri Raj Kanwar: Will the
Minister of Information and Broadcast­
ing be pleased to state the non-Indian 
languages in which news is regularly 
broadcast by the All-India-Radio for 
the benefit of listeners in foreign 
country's?

Minister of State for Informa­
tion and Broadcasting (Shri Diwakar):

India Radio regularly broadcast 
news in the following non-Indian langu­
ages for the beneAt of listeners in 
fo re i^  countries: Afghan-Persian,
Arabic^ Burmese, Chinese (Kuoyu, 
Cantonese), English, Gorkhali, Indone­
sian, Persian, Potho’ari (Dialect), and 
Pushtu.

Foreign Tours op M inisters

♦772. Shri Rathnaswamy: Will the
Minister of Home Affairs be pleased 
to state:

(a) how many Ministers of the 
Central Cabinet undertook foreign 
tours during the last six months;

(b) whether these tours were official 
or otherwise; and

(c) whether any expenditure *was 
incurr^ by Government on account of 
these tours and if so, to what extent?

The Minister of Home Affairs (Shri 
Rajagopalachari); (a) Six.

(b) All Official.
(c) A  statement is laid on the Table 

of the House.

STATEMENT

Rs.
The hon. the Prime Minister ... 3,500
The hon; Minister of State for 360

Information and Broadcasting.
The hon. Minister for Food and 1,1(5D 

Agriculture.
The hon. Deputy Minister for 210 

Commerce and Industry.
The hon. Minister for Health ... •
The hon. Minister for Education 45,000

N ote.—The figures are approximate 
only as all bills have norteen received 
yet. ^

• The cost of her passage to (Geneva
and back has been borne by World 
Health Organisation. The Government 
of India have to bear only the cost of 
her passage from Geneva to London 
and back and daily and other allow­
ances.

N ational Cadet Corps

*773. Shri Ganamakhi: Will the
Minister of l>efence be pleased to state 
in how many States the air wing of 
the N.C.C. is functioning?

The Deputy Minister of Defence 
(Major-General Himatsinhji): Three, 
viz., Bombay, West Bengal and Madras.

Education (Recommendations of Cen­
tral Board of Education)

*774. Shri M. Naik: (a) Will the
Minister of Edacation be pleased to 
state whether it is a fact that the 
Central Advisory Board of Education 
has recommended that if education is 
to make quick and satisfactory prog­
ress, the State should assume direct 
responsibility for education?

(b) i f  so, have Government taken 
any decision to implement the recom­
mendation?

The Minister of Education (Manlana
Azad): (a ) and (b). Yes. The Central 
Advisory Board of Education while 
dealing with the question of Adminis­
tration in their Report on Post-War 
Educational Development in India, re­
commended that Provincial Govern­
ments would be well-advised to resume 
all educational powers from local 
bodies except where they are function­
ing efficiently. The Report of this 
Board which has been generally 
accepted by all State Governments 
wns forwarded to them for appropriate 
action.

H indi (P ropagation)

*775. Seth Govind Das: (a ) Will the
Minister of Education be pleased to 
state what progress has so far been 
made to implement the decisions of the 
Conference convened in June, 1951, for 
the propagation of Hindi in non-Hindi 
speaking areas?

(b) Has the All-India Board been 
formed as decided by the Conference?

(c) What will be the functions of this 
Board?

(d) Will this Board take over all the 
work that is being done at present by 
different Hindi institutions e.g. Rashtra 
Bhasha Prachar Samiti of Wardha, 
Dakshina Bharat Hindi Prachar Sabha 
of Madras etc., or will it only help and 
guide these institutions?

The Minifiter of Education (Manlana 
Azad): (a) Formal approval of Gov­
ernment has been obtained for the 
formation of the All-India Board
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(Hindi Siksha Samiti) and the Regio­
nal Boards as recommended by the 
Conference. Steps are being taken to 
provide the necessary funds in the 
Budget.

(b) The all-India Board (Hindi 
Siksha Samiti) is in the process of 
being set up.

(c ) The following will be the func­
tions of the Board:

(1) Laying down the standards 
for teaching and examina­
tions, and approving books 
and syllabuses for examina­
tions and teaching.

 ̂ (2) Organising teaching and open­
ing of classes for teaching.

(3) Organising examinations and 
giving recognition * to awards 
for proficiency in Hindi.

(4 ) Making arrangem^ts for
training teachers.

(5) Making arrangements for
training Hindi short-hand
writers, telegraphists, typists, 
persons., for Secretariat work, 
etc.

(6) Advising States and Universi-
' ties on matters relating to the

teaching and examination in 
Hindi.

(7) Coordinating the activities of 
various official and non-offlcial 
organisations working for the 
propagation of Hindi in non- 
Hindi speaking areas.

(8) Encouraging and arranging 
for the preparation and publi­
cation of books for teaching

• and examinations.

(9) Recommending to Central and 
State Governments financial 
assistance for the propagation 
of Hindi in non-Hindi areas.

(d) No, the Board will help and 
direct the activities of the institutions 
working in thi^ field.

T e c h n ic a l  T e r m s  in  H in d i

*776. Seth Govind Das: (a ) Will the
Minister of Education be pleased to 
state what ari^angements have been 
made to prepare technical terms in 
Hindi in the Secretariat of the Mmis- 
try?

(b) What Officers have been put in 
charge of this work?

(c) Have these Officers any previous 
experience of the work of propagatmg 
Hindi?

(d) Do they know Hindi and if so» 
what are their Qualifications in Hmdl 
language?

The Minister of Education (Maulana 
Azad): (a) The attention of the hon. 
Member is invited to my reply on 30th 
August 1951 to his Question No. 670. 
Of the 10 Committees of the Board, 
one will deal with ‘Social Sciences and 
Administration Subjects* and will 
cover, among other things, technical 
terms in use in the Secretariat.

Another Committee will cover tech­
nical terms in use in the Defence 
Services.

(b) to (d ). The official set up for 
the preparation of technical terms in 
Hindi is under Government’s considera­
tion.

Categories of different grades of 
O fficers

«777. Ch. Ranbir Singh: (a ) Will the 
Minister of Home Affairs be pleased to 
state in what manner, categorisation of 
different grades of officers under the 
Central Secretariat Re-organisation 
Scheme has increased the Intrinsic 
worth of the individual officer?

(b) What extra training or education 
has been imparted to these officers on 
the basis of which they have been 
declared fit to hold posts, previously 
reserved for the I.C.S., with at least 
ten or twelve years* executive and 
judicial background knowledge?

(c) In what manner is the Re­
organisation Scheme supposed to be 
beneficial?

(d) Is it a fact that the details of the 
Re-organisation Scheme as worked out 
by these junior officers have created 
many anomalies in service matters and 
that many deserving persons will suffer 
a lot in their prospects as a result of 
the arbitrary decisions of the Special 
Recruitment Board on their worth and 
merit?

The Minister of Home Affairs (Shri 
Rajagopalachari): (a ) Grading of
officers cannot obviously add to their 
intrinsic worth. It brings to light 
relative differences in their merit and 
suitability for the different grades of 
posts in the Central Secretariat and 
thereby facilitate: more efficient utili­
sation of the services of these officers.

(b) I presume the hon. Member is 
referring to posts of Deputy Secretary 
The Stheme referred to by him does 
not deal with such posts and the grad­
ings effected under this Scheme are 
not, therefore, meant to be selections 
for posts of Deputy Secretary.

A misconception has possibly arisen 
on account of the fact that in assessing 
the relative merits of officers eligible 
for appointment to the grade of Under 
Secretary, account has been taken of 
their actual experience in holding
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posts of higher responsibility in a tem­
porary or officiating capacity and there­
by displaying their suitability for hold­
ing full charge of, or trial in, such
posts. ,

(c) The circumstances in which the
Scheme was framed «md the purposes 
which it was intended to serve were 
fully explained in paragraphs 1 to 10 
of Section II I  of the Review of the 
Activities of the Home Ministry lo r 
the year 1948, to which the attention 
of the hon. Member is invited.

The benefits intended to be secured
by the Scheme are briefly as follows;

(i) there is an unduly large pro­
portion of officers without 
permanent appointment. As 
large a number as possiBle 
will receive permanent 
appointment upder the
Sfcheme;

(ii) owing to the manner in which 
officers were recruited and 
promoted during the war and 
subsequently, no uniform 
standards of merit or suitabi­
lity could be maintained. The 
Reorganisation Scheme enables 
an assessment to be made by 
a competent and impartial 
authority on uniform lines of 
the merit and suitability of all 
officers of all Ministries in re­
lation to the different grades 
of posts in the Secretariat; and

(iii) apart from initial readjust­
ments of personnel to posts, 
the Scheme provides for a 
systematic arrangement in the 
future in respect of recruit­
ment, promotion and inter­
change of officers between 
Secretariat posts and non­
Secretariat posts so as to en­
sure more efficient manning 
of all posts up to the grade of 
Under Secretary and to pro­
vide one of the sources of 
supply of officers required for 
higher posts.

(d) No. It is not correct to say that 
the Scheme has been worked out by 
Junior officers or the decisions of the 
Special Recruitment Board are arbi­
trary. It is possible that many per­
sons have not been graded as high as 
they might have expected but this can­
not be regarded as an anomaly or an 
infringment of legitimate service 
rights and expectations.

Schools in  D elhi

♦778. Shri Dwivedi; Will the Minis­
ter of Education be pleased to state:

(a) the number of primary, secondary 
and other schools in the State of Delhi

in the years 1945, 1946, 1947, 1948, 1949
and 1950; ^ ‘

(b) Whether the number of schools 
is commensurate with the increased 
population of the State of Delhi as at 
present;

(c) the steps that are being taken to 
cope with the situation of affording at 
least primary education facilities to all 
children in this State;

(d) whether double or treble shifts 
are going on- in any schools; and

(e) if not, why the shift system is 
not being adopted for the time being, 
particularly in view of shortage of 
school buildings?

The Minister of Education (Maulana
Azad): (a ) The information is being 
collected and will be laid on the Table
of the Houi;o in due course. ^

(b) No, Sir.

(c) A  five-year scheme for free com­
pulsory Junior Basic Education in the 
rural areas of Delhi State for the 
children in the age-group 6— 11 was 
introduced in 1948-49 and the scheme 
is expected to be completed in 1952-53. 
Prifinary Education in tho^urban areas 
of Delhi is the responsibility of the 
Local Bodies.

(d) Yes, in the urban areas wher­
ever conditions are favourable.

(e) Does not arise.

Expenditure on Education

•779. Shri Dwivedi: Will the Minis­
ter of Education be pleased to state;

(a) the percentage of expenditure 
that is being incurred by Part C States 
on (i) Rural and urban education; (ii) 
Primary and adult education; and (iii) 
Primary, Secondary and University 
education;

(b) whether it is a fact that a very 
low percentage of expenditure is being 
incurred on education in Part ‘C  States 
other than Delhi, Ajmer and Coorg;

(c) whether steps are being taken to 
bring up the levels of these States; and

(d) the time likely to be taken in 
this direction?

The Minister of Education (Maulana
Azad): (a) and (b). The information 
is being collected and will be laid on 
the Table of the House in due course.

(c) Yes, Sir.

(d) This will depend upoa the 
money available for education in these 
areas. What is holding up the prog­
ress at present is lack of funds.
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Electricity (P roduction)

•780. GisAki G. S. Musanr: Will the
Minister of Natural Resources and 
Scientific Research be pleased to state:

(a ) the capacity of the Delhi Electric 
Supply Cow to produce electricity per 
day; and

(b) the Quantity of electricity pro­
duced by Pelhi Electric Supply Co. 
consumed per day?

The Minister of Natural Resources 
and Scientific Research (Shri Sri 
Prakasa); (a ) The installed capacity 
of the Delhi State Electricity Board— 
it is presumed the hon. Member is 
referring to that— is 38,200 k.w. and 
the effective or safe generating capa­
city from April 1951, 28,000 k.w. or
0 672 p illion  units per day.

(b ) 0*425 to 0*454 million units.

Report on w o r k ing  of Income-tax 
Investigation  Co m m issio n

*781. Shri Mohan Lai Saksena: (a)
W ill the Minister of Finance be pleased 
to state whether the attention of Gov­
ernment has been drawn to th^ case 
of an assessee referred to on page 7, 
para, (v i) of the Report on the work­
ing of the Income-tax Investigation 
Commission dufing 1950 who was act­
ing as an adviser to the Government 
of India?

(b ) If so, has any action been taken 
against the person for having used his 
high position to 'feather his own nest* 
and who also, while pretending to serve 
Government without remuneration, 
paid himself with profits made at the 
cost of Government on transactions he 
was entrusted with?

(c) How long did this gentleman 
work as an adviser and in which 
Ministry was he working?

(d) If  no action has been taken so 
far, what are the reasons?

The Minister of State for Finance 
(Shri Tyagi): (a ) Yes. Sir.

(b ) Yes, under the penal provisions 
in the Income-tax Act and the Excess 
Profits Tax Act for evasion of tax.

(c) This gen^eman worked for a 
short time during the war in a Depart­
ment connected with the procurement 
of supplies. Section 54 of the Income- 
tax Act and section 8(8) of the Taxa­
tion on Income (Investigation Commis­
sion) Act debar the disclosure of any 
further details.

^d) Does not arise.

O xford School A tlas (1949)

*̂ 782. Shri Kamath: Will the Minister 
of Education be pleased to state:

(a ) whether the attention of Gov­
ernment has been drawn to the Oxford 
School Atlas (1949) Bharat wa Pakis­
tan ke Man Chitra Sahit, John Bartho­
lomew, 1949, Calcutta, Madras, Bom­
bay, Hindi Edition, published by the 
Oxford University Press (Indian 
Branch);

(b ) whether on pages 12-13 thereof, 
the boundaries of Pakistan are shown 
extended in India, Kashmir is shown 
divided with Kashmir Valley included 
in Pakistan, and only Ladakh and 
Jammu are shown in India; and West 
Pakistan boundary is shown extended 
up to 7 8 Longitude instead of '75-.3° 
in the east, thus covering Thar desert, 
a big slice of Rajasthan and Gujarat; 
and

(c) whether the Atlas is prescribed 
in our schools, and if so, the reasons for 
not proscribing it?

The Minister of Education (Maulana
Aiad): (a) Yes.

(b) The matter is under examination.

(c ) The necessary information is 
being collected and a statement in this 
behalf will be laid on the Table of the 
House in due course.

M achkund P roject

 ̂^  P. Kodanda Ramiah: Will
the Minftffer of Natural Re&^ces and 
Scientific Research be pleaseir to state:

(a) the progress so far made in the 
Machkund Project; and

(b) how long it will take to generate 
power from that Project?

The Minister of Natural Resources
and Scientific Research (Shri Sri
Prakasa): (a ) and (b). The informa­
tion is being collected from the
Madras Government, and will on 
receipt be laid on the Table of the 
House. .

Indian B order P erm it  Checking 
Station

*784. Shri P. Kodanda Ramiah: (a)
Will the Minister of Defence be pleased 
to state whether Government are aware 
that visitors to Kashmir have to appear 
personally before the checking officer 
of the Indian Border Permit Checking 
Station and have iD wait for a long 
time for their turn?

(b) If so, have ' any arrangements 
been made for their shelter and seating 
accommodation?
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The Deputy Minister of Defence 
(Major-General Hlmatslnhji): (a ) and
(b ). The visitors have to appear per­
sonally lor the checking of their Kash­
mir entry permits. No special arrange­
ments for their shelter and seating 
accommodation have been made at the 

 ̂ check post, and the permit holders 
usually wait in their lorries while 
check is going on. The check takes 45 
minutes to 90 minutes.

Sales-tax

*785. Prof. K. X. Shah: (a ) Will the
Minister of Finance be pleased to state 
whether Government are aware that 
some State Governments are not fully 
adhering to the provisions contained 
in Clause 3 of Article 286 of the Cons­
titution and are levying Sales Tax on 
transactions which are outside their 
respective States, or on sales in the 
course of inter-state trade and com­
merce?

(b) Is any Sales Tax levied on 
bunker oil and stores purchased for 
consumption by a ship by the State 
where the ship's voyage begins along 
the coastal waters of India and ending 
in another State?

The Minister of Finance (Shri C. D. 
Deshmokh): (a) Clause (3) of Article 
286 of the Constitution does not as yet 
impose any restriction on the powers 
of State Govemmrats to levy sales 
tax. The first part of the Question 
does not, therefore, arise. Govern­
ment of India have received p 
commimications from indivu^ .. par- 
.̂ties aller*ng that certain t. .ate Gov- 
e^nment^ are still levying Sales Tax 
on transactions which are outside 
their respective States, or on sales 
occurring in the course of inter-State 
trade and commerce against the pro­
visions of clauses (1) and (2) of Article 
286 of the Constitution. It is not 
possible to say how far these allega^ 
tlons are correct, as this involves the 
correct interpretation of the particular 
provisions in question which can only 
be done by a Court of Law. The Gov­
ernment of India have, however, point­
ed out to the State Governments the 
extreme importance of ensuring that 
their laws and procedure regarding 
levy of sales tax conform strictly to 
the provision of the Constitution.

(b ) Government of India have no 
information. This matter is wholly 
regulated by the law and procedure 
prescribed by State Government.

Sales Tax  on Ships

*786. Prof. K. T. Shah: (a ) WUl the
Minister of Finance be pleased to state 
what is the procedure regarding Sales
240PSD

Tax on ships engaged in the overse 
trade of India for purchase of Bunk< 
°  stores for the ships concemc 
with special reference to the consum] 
tion of these commodities by the shii 
outside the Indian territory?

(b) Is coal for ships placed on th 
same footing as Bunker oil for pui 
poses of Sales Tax?

(c) Are Government aware tha 
States are today levying Sales Tax oi 
the sales of these commodities to ships'

(d ) What articles are exempted fron 
the levy of Sales Tax and for wha 
reasons?

T h e  A ^ t e r of Finance (Shri C. D  
Deshmokh): (a ) to (c). Under the 
C:onstitution, Sales Tax falls within 
the purview of the State Governments 
and is levied by them, and the Gov­
ernment of India have no informatfon 
about the particular matters on which 
information is sought by the hon. 
Member.

(d) These varjr^rom State to State. 
Here again, the Government of India 
have not got complete information.

Epidemic at B okaro Thermal Site

167. Shri Jnani Ram: Will the Minis­
ter of Natural Resources and Scientillc 
Research be pleased to state:

(a) the number of attacks of Cholera 
and Small-pox at Tilaiyaj Kenar 
Bokaro Thermal site in the years 1950 
and 1951; and

(b) the number of deaths?

The Minister of Natural Resources 
and Scientillc Research (Shri Sri
Prakasa): (a ) and (b). A  statement 
giving the required information is laid 
on the Table of the House. fSec 
Appendix V, annexure No. 26.]

O ppicers in  M in istry  op F inance

168. Prof. K. T. Shah: Will the Minis­
ter of Finance be pleased to state:

(a ) the number of ( i ) Gazetted, and
(ii) non-Gazetted officers, clerks and 
class IV servants in his Secretariat on:
(i) 15th August, 1947; (ii) 31st March, 
1948; (iii) 31st March, 1949; (iv ) 31st 
March, 1950; and (v ) 31st March, 1951; 
and

(b) the number of the oflicers, clerks 
and class IV  servants appointed tem­
porarily in the first instance and subse­
quently (i ) made permanent; (ii) re­
tired or (iii) retrenched, during each of 
the years 1947-48 (Post-partition) 
1948-49, 1949-50, and 1950-51?
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The m a M tt of flaaiioe (Sliri C. D. 
sshmufch); The paarticulars are as
Hows: •
](a) _______________ ___

Date

Number Number 
of of

QasKetted non-
Offioem gaoetted

clerkR
and

Claiw
IV

nervantn

lfl-8-47 . . . 208 1,467
31-3-48 . . . 103 1,636
31 3-49 . . . 104 1,633
31-3-60 . . . 200 1,670
31-3-61 . . . 204 1,682

(b) (i) Nnmbrr 
p»rm»Mnt.

of tpmporary prraona made

Non-
Qazetted

Year* Gazetted
Offioem

Offloem,
clerkii
and

Clam
IV

f̂fervantfl

1047-48 (PoBt-parti- 
tion).

. • 12

1048-40 . . . , , 84
1040-60 . . . , . 12
1060-61 . . . 1 18

(ii) Number of tiOTporary penion  ̂retired.

(iii) Number of temporaray perBons re­
trenched.
1947-48 (post-partition) .. 10
1948-49 ............................  ..
1949-60 ............................  ..
1950-51 . . .. ..

Bodies Subordinate to Health 
M in istry

169. Shrl S. N. Das: Will the Minis­
ter of Health be pleased to state:

(a) the number and names of statu­
tory and non-statutory bodies of per­
manent nature functioning under the 
administrative control of her Ministry 
giving the following information in each 
case;

(i )  the year of their constitution;
(ii) the recurring annual expendi­

ture incurred by them;
(iii) the provision for ttie audit of 

their accounts; and
(iv ) tbe method of submission of 

the report of their activities;

(b) the number and names of such 
ad-hoc committees’ as were appointed 
by the Ministry since after the 15th 
of August, 1947 and which have finish­
ed their work; and

(c) the number and names of ad-hoc 
committees which are still functioningr 
giving the date of their appointment 
and the time by which they are ex­
pected to finish their work?

The Minister of Health and Com­
munications (Rajknmari Amrit Kaur):
(a) A  statement giving the requisite 
information is placed on the Table of 
the House. [See Appendix V, annex- 
ure No. 27.]

(b) The number of these committees 
is eight and their names are:

(1) Hbmoeopatihic Enquiry Com­
mittee,

(2) Ajrurvedic and Unani Re­
search Committee,

(3) Local Finance Enquiry Com­
mittee,

(4) Delhi Improvement Trust 
Enquiry Committee,

(5) Mulgaokar Committee for the 
Government Housing Factorj,

(6j Technical Committee for the 
Government Housing Factory,

(7) Environmental Hygiene Com­
mittee, and

(8) Central Leprosy Teaching and 
Research Institute Committee.

(c) The number of these Com­
mittees is two and they are the Indian 
Pharmacopoeia Committee (appointed 
on 23rd November, 1948) and the 
Rural Medical Relief Enquiry Com­
mittee (appointed on 19th November, 
1948). The first mentioned Committee 
has been created for a period of 5 
years in the first instance and may 
eventually be made permanent. Its 
functions are to prepare and keep up- 
to-date the Indian Pharmacopoeia. 
The second Committee has completed 
its work and its report is expected 
shortly.
Bodies Subordinate to N. R. and S. R.

M in istry

170. Shrl S. N. Das: Will the Minis­
ter of Natural Resources and Scientific 
Research be pleased to state the recur­
ring annual expenditure incurred by 
statutory and non-statutory bodies of 
permanent nature functioning under 
the administrative control of his Minis­
try and the provision for audit of their 
accounts?

The Minister of Natural Resources 
and Scientlllc Research (Shri Sri 
Prakasa): A statement giving the re­
quired information is laid on xhe Table 
of the House. [See Appendix V. 
annexure No. 28.]
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U.S. Technical A id  under  P oint Four  
P rogram me

171. Shrl S. N. Das: (a ) W ill the 
Minister of Finance be pleased to state 
the total number of technicians that 
the Government of India have asked 
from the U.S.A. under the President 
Truman’s Point Four Programme?

(b ) How many of them have already 
arrived and are working in their allot­
ted spheres?

(c ) How many of those that have 
arrived are experts in agriculture and 
how many are experts in other sul>- 
jects?

The Minister of Finance (Shri C. D. 
Deshmukh): (a) Eighty-eight.

(b) Twelve.

(c) Six are experts in agricultural 
subjects, two in applied geology, one 
in the manufacture of biological pro­
ducts, one in hydro-electric construc­
tion, one in the manufacture of sul­
phuric acid from gypsum and one in 
social education.

U se of A eroplanes by Officers of 
D efence M in istr y

172. ShH Sidhva: Will the Minister of 
Defence be pleased to state:

(a ) the number of officers in the 
Ministry of Defence and armed forces 
who travelled by special aeroplanes 
other than the scheduled aircrafts 
during the year 1950 and up to date in 
1951;

(b) whether all of them travelled 
official business and whether fait 
members of the officials also accc 
panied them;

(c) the objects of their utilisl
special aircrafts instead of utilising t 
scheduled aircrafts; and ’

(d) whether the present arrangeme 
is likely to be continued?

The Deputy Minister of Defeni 
(Major-General Himatsinhji): (a) S i_

(b) No one is authorised to û  
these aircraft except on official bus , 
ness. Two of the Service Chiefs wei^ 
accompanied by their wives on somj 
occasions; because of the welfarl 
duties they perform, such joumeyl 
are permissible under the rules. •

(c) It is not possible to explain in 
respect of each journey why the sche-i 
duled aircraft could not have been 
used and why the V.I.P. aircraft was 
used. In some cases the necessity for 
using the special aircraft arose from 
the fact that no scheduled service 
existed; in some other cases the neces­
sity arose from the fact that the 
journeys had to be undertaken and 
completed within a fixed period of 
time; on yet other occasions the neces­
sity presumably arose on account of 
service requirements. In all cases the 
journeys were in accordance with the 
existing rules.

(d) The present arrangements will 
continue until they are modified as a 
result of the review which is now 
being carried out.
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The House met at Half Past Eight of 
the Clock

[Mr. D e pu t y -S peaker  in the Chair]

QUESTIONS AND AN SVn^
{See Part I)

9-30 A3I.
MOTIONS FOR ADJOURNMENT

A ccident on  S hahdara-S aharanpur  
L igh t  R a il w a y

Mr. Deputy-Speaker: I have received 
notice of an adjournment motion from 
Mr. Guha relating to “the serious 
accident that occurred yesterday on the 
Shahdara-Saharanpur Light Railway 
which is due to the ailure of the Gk)v- 
ernment to take over all private owned 
railways.”

The Minister of State for Transpoirt 
and Railways (Sbrl Santbanam): It is
unfortunate that there should have 
been this serious accident, but I do not 
see any connection between it and the 
management. Recently, there was an 
accident on the Assam Railway. Is it 
argued therefore that we should trans­
fer that railway to private manage­
ment? And then it is stated that this 
accident is due to the failure of Grov- 
ernment to take over all private owned 
railways. There is no obligation at all 
on the part of Government It is a 
question of major financial and other 
policies.

Mr. Deputy-Speaker: Whatever may 
be the form in which the adjournment 
motion has been put. it is the serious­
ness of the accident that is brought to 
the notice of CJovernment.

288 PSD
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Shri Santhanam: If it is an accident, 

it will be enquired into by the Govern­
ment Inspector and there is no further 
responsibility of the Government in the 
matter. So, I do not see how any 
adjournment motion will serve the 
purpose.

Mr. Deputy-Speaker: The Bill relat­
ing to Railways is under consideration. 
The hon. Minister can gather all 
materials and information about this 
accident and place it before the House. 
The hon. Member who has given notice 
of the adjournment motion has got an 
opportunity to debate it when the Bill 
comes up today.

Shri A. C. Guha (West Bengal): 
Yesterday also, that Bill was debated. 
According to me, this Bill is quite in­
adequate to serve the purpose. It was 
pointed out yesterday by another hon. 
Member that in this particular Railway 
there is no level crossing; there are no 
doors in the bogies; there is no measure 
of security taken. It is a very serious 
matter indeed. Government have been 
neglecting this matter and allowing a 
private party to run this railway to the 
detriment of the travelling public and 
permitting it at the same time to make 
profits out of it. According to the 
Constitution, Railway is No. 22 in the 
Union List. In view of that, I do not 
see why these Light Railways should 
be allowed to be run by private parties.

Shri Sidhva (Madhya Pradesh): The 
hon. Member just now referred to me 
as having stated yesterday that this 
railway is not working satisfactorily. 
True, but at the same time I stated that 
it is not worth Government's while 
taking over these wretched and 
ramshackle lines at very heavy cost. I 
am not in favour of Government taking 
over these lines and incurring a loss to 
the State.

Shri A. C. Guha: Does that mean 
that the Government should allow 
these ‘wretched and ramshackle’ lines 
to be run by private parties, resulting 
in the death and discomforts of so 
many persons?
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Mr. Deputy-Speaker: We are now
having a regular discussion on this 
motion. Before I make up my mind 
whether to allow or to disallow this 
adjournment motion, I would like to 
state that this is a very serious matter. 
The hon. Minister of State for Rail­
ways cannot easily say. ‘It is not my 
business to take over these railways’. 
Railways are the monopoly of the Gov­
ernment. It is for them to allow or not 
to allow such useless railways to carry 
on in the interests of public safety. 
Since this accident has occurred only 
recently, the hon. Minister will gather 
sxifficient information and place it 
before the House. But I do not think 
that on that ground Government can 
say that it is not their duty to attend 
to this matter. I think it is the duty 
of the Government to safeguard the 
interests of all concerned. I cannot 
accept that statement. ‘

The Minister of States, Transport and 
Railways (Shri Gopalaswami): May I
say a word. Sir? I think that the 
notice of the adjournment motion has 
been given because of an accident on a 
particular railway. The facts relating 
to that accident are coming in and if 
the House wants to be possessed of the 
information as regards the details of 
the accident, we shall certainly coUect 
all the facts and give them to the 
House either in answer to a short 
notice question or in the form of a 
statement. But what this adjournment 
motion seeks to do is to tack on to a 
request for information and discussion 
of the particular accident a statement 
of pK)licy on the part of the Govern­
ment to the effect that they should take 
over all privately owned railway under­
takings. That, I submit, cannot be the 
subject of an adjournment motion. I 
certainly will be prepared to discuss 
that matter on a proper motion. If 
for instance that issue is raised in the 
course of the debate on the Bill which 
my hon. colleague is now piloting, by 
aU means let the mover raise it and 
we will discuss that question.

Mr. Deputy-Speaker: In view of the 
statement made by the hon. Minister 
that he is willing to give sufficient 
detaiLs particularly with respect to this 
accident, and also his statement that 
the policy will be discussed on the 
bigger issue that is pending before the 
House, if it is relevant there, I do not 
think it is necessary to allow this 
adjournment motion. A short notice 
question may be put or the hon. Minis­
ter of his own accord may gather suffi­
cient information in view of the import­
ance and seriousness of the acci(3ent 
and then place it before the House.

M a dras H ig h  C o u r t  D e cisio n  rc.
N o t if ic a tio n  u nder  C otton  Con tro l  

O rder  of 1951
Mr. Deputy-Speaker: I have received 

notice of another adjournment motion. 
Unfortunately, it was not placed before 
me in time. It was given notice of at 
8-25 A.M. It seeks to discuss “the 
decision of the Madras High Court 
declaring unconstitutional and void the 
notification under the Cotton Control 
Order of 1951 prohibiting purchase and 
sale of cotton in certain specified areas 
except to the nominees specified in the 
notification and the grave situation 
arising therefrom.” The motion con­
sists of two parts. One is the decision 
of the Madras High Court, over whicn 
we have no control. This House can­
not sit in judgment over the decisions 
of High Courts.

Dr. Deshmukh (Madhya Pradesh): 
But the notification has been issued by 
the Government of India.

Mr. Deputy-Speaker: Whatever that 
may be both the Government and the 
people are bound by the decisions of 
High Courts.

Now, to come to the second part of 
the adjournment motion, namely, the 
“grave situation arising therefrom” , I 
do not know what is the grave situation.

Dr. Deshmukh: I can explain.
The Minister of Commerce and 

Industry (Shri Mahtab): I will explain. 
Sir. This Cotton Control Order 
restricting the sale of cotton to the 
nominees of the Textile Commissioner 
in the respective regions has been 
issued by the Textile Commissioner in 
the various local State Gazettes.

Dr. Deshmukh: Under directions
from the Central Government.

Mr. Deputy-Speaker: No interrup­
tions please. Let him proceed.

Shri Mahtab: In this particular case, 
the notification which was issued in the 
Madras Gazette was called in question 
in the Madras High Court and the High 
Court has given a judgment that that 
notification is unconstitutional and 
void. The result of this judgment 
would be that that region would be 
open now. Anybody can go and pur­
chase cotton in that region, thus 
accentuating the rise in the price of 
cotton in that area. We cannot control 
the price of cotton if the Madras High 
Court judgment has its own way. The 
effects of that order and the legal 
aspect of the matter are now being 
examined not only in our Law Ministry 
here, but by the Cotton Control Com­
mittee. That Committee is examining 
it with all cotton interests and if neces-
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sary that order will be modified to meet 
the exigencies of the law. If necessary, 
we may even move the Supreme Court 
in order to seek a revision of the High 
Court judgment. All these steps will 
be taken after due consultation. But 
today there is not going to be any so- 
called harmful effect becausQ the cotton 
season is over. Whatever effect this 
judgment will have, it will have only 
when the next harvest comes in.

Dr. Deshmukh: That is not very far.
Shri Mahtab: The next harvest will 

come in in October or November. Steps 
will be taken in time, so that the price 
of cotton will be kept under control. 
That is the main object.

Dr, Deshmukh: If I may say so, this 
is a very serious situation because not 
only the interests of the millions of 
farmers are affected but this also raises 
a constitutional issue. The House and 
the country would like to know what 
steps TUovernment are goir^ to take to 
solve the pafticular situaticm that has 
arisen. For a long time in Madras and 
the other cotton growing areas like 
Madhya Pradesh and Punjab these 
orders have been in existence and so 
all these people are likely to be 
affected. I would hence request the 
hon. Minister to place before the House 
as early as possible a statement show­
ing what steps he proposes to take so 
as to protect the interests of the 
farmers in these areas.

Prof. Ranga (Madras): Farmers
would be benefited.

Mr. Deputy-Speaker: When was the 
judgment delivered?

Dr. Deshmukh: On the 1st of this 
month.

Shri Mahtab: As a matter of fact, we 
have written for a copy of the judg­
ment. We have read from the news­
papers that it has been delivered.

Mr. Deputy-Speaker: The judgment 
is said to have been delivered on the 
1st of this month, and the Government 
is not at all remiss. It is taking every 
step possible. It does take time to 
consider whether an appeal or a revi­
sion has to be filed and what other 
steps have to be taken. Therefore, I 
do not think there is any remissness 
on the part of Government. It is not 
necessary to pursue this matter in view 
of the statement that has been made 
by the hon. Minister.

Dr. Deshmukh: Let us make one 
departure at least by admitting this 
motion. .

Mr. Deputy-Speaker: I do not allow
the motion.

We shall now proceed to other busi- ‘ ness.

4 SEPTEMBER 1951 Ganesh ChatuHhi Festival 1894

PAPERS LAID ON THE TABLE

R eport  of Indian D elegation  to 
F ou r th  W orld  H ealth A s s e m b l y

The Minister of Health and Com­
munications (Rajkumari Amrit Kanr):
I beg to lay on the Table a copy of the 
Report of the Indian Delegation to the 
Fourth World Health Assembly held in 
Geneva in 1951. [Placed in Library. 
See No. IV.EJD.(19)]

GANESH CHATURTHI FESTIVAL
Shri Kamath (Madhya Pradesh): 

Before the House proceeds to other 
business, will you permit me to invite 
your attention to the fact that to­
morrow is a very important festival— 
Ganesh Chaturthi—and it is a closed 
holiday in South India, Western India 
and Central India. May I therefore 
submit that the House may not sit 
tomorrow and the business of tomorrow 
may be transferred to some Saturday 
or some other day convenient?

The Prime Minister and the Leader 
of the House (Shri Jawaharlal Nehru):
May I suggest to the hon. Member and 
the House that the best way to observe 
a festival is to work hard for the rer- 
vice of the nation. .

Shri Kamath: Will that apply to all 
festivals on which holidays have been 
declared by CJovernment?

Shri Jawaharlal Nehru: It will not 
apply to all holidays because a sudden 
change in this direction might ̂  have 
an upsetting effect on many people’s 
minds. But I should like a gradual 
adoption of that principle, so that ulti­
mately it might apply to most holidays.

Mr. Deputy-Speaker: It is true that 
it is a very important festival—I can 
speak from my experience of the South.

Dr. Deshmukh (Madhya Pradesh): 
And also in Maharashtra.

Mr. Depij^-Speaker: What I wouia 
only suggest is that the coming Satur­
day is a free day for us—we are not 
sitting on that day. I do not think the 
House wiM have any serious objection 
to have the work of tomorrow being 
postponed to Saturda3̂—unless Satur­
day has been earmarked for some other 
more important work.

Shri Kala Yenkatarao (Madras); The 
All-India Congress Committee will be 
meeting on Saturday,

BIr. Deputy-Speaker: As the meetint 
of the All-India Congress Committe* 
was fixed some time back and several 
hon. Members will be engaged in it I
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[Mr. Deputy-Speaker] 
can only suggest this alternative. As 
we did on the Shravan Day the Hous® 
can sit in the afternoon instead of in 
the morning. -

Shri Jawaharlal Nehru: There are 
important engagements tomorrow aftei- 
noon concerning all the Members— n̂ot 
ofi&cial in the sense of the business of 
the House. Nevertheless all the Mem­
bers are supposed to meet and listen 
to a distinguished guest who is ex­
pected today.

Mr. Depaty-Speaker; I am sorry that 
in spite of my best efforts I am not 
able to accommodate.

Shri Kamath:. The A.I.C.C. is mee*- 
ing only in the afternoon on Saturday.

Shri Sidhva (Madhya Pradesh); 
Yesterday was my New Year festival 
and I worked without a holiday.

Shri Kamath: You could have asked 
for a holiday.

DELHI SPECIAL POLICE ESTAB­
LISHMENT (AMENDMENT) BILL
The Minister of Home Affairs (Shri 

Rajagopalachari): I beg to move for 
leavp to introduce a Bill further to 
amend the Delhi Special Police Estab­
lishment Act. 1946.

Mr. Deputy-Speaker: The question is:
“That leave be granted to intro­

duce a Bill further to amend the 
Delhi Special Police Establishment 
Act, 1946.”

The motion was a't opted.
Rajiagopaiaehari: I introduce I he

INDUSTRIES (DEVELOPMENT AND 
CONTROL) BIL.L

The Minister of Cq Aerce and
Industry (Shri Mahtab): I beg to move:

“That the Bill to provide for the 
development and regulation of cer­
tain industries, as reported by the 
Select Committee, be recommitted 
to a Select Committee consisting of 
Shri Hari Vishnu Kamath, Shri 
Khandubhai K. Desai, Shri Arun 
Chandra Guha. Pandit Thakur Das 
Bhargava. Prof. K. T. Shah, Shri 
R. K. Sidhva, Dr. Panjabrao 
Shamrao Deshmukh, Shri T. A. 
Ramalingam Chettiar, Shri 
Ramnath Goenka. Shri Jaspat Roy 
Kapoor, Shri B. L. Sondhi, Shri 
Prabbu Dayal Himatsingka, Shri

Tribhuvan Narayan Singh, Shri R. 
Venkataraman. the hon. Shri C. D. 
Deshmukh, Shri Dattatraya 
Parashuram Karmarkar and the 
mover, with instructions to report 
by the 17th September 1951.”
The House will remember that this 

Bill was committed to a Select Com­
mittee in 1949. The Select Committee 
made its report to the House m 
February 1950. From that point of 
view, this Bill happens to be perhaps 
the most ancient one in this House.

The Minister of Law (Dr. 
Ambedkar): Not more ancient than 
the Hindu Code.

Shri Alexander (Travancore-Cochin): 
The notice of introduction of this Bill 
was received by us only yesternight 
and Members had not had the time to 
look into it.

Mr. Deputy-Speaker: It has ^ n  in 
the agenda just somewhere below for 
a number of days. Notice of this 
motion was given only yesterday. The 
hon. Minister evidently finds that after 
such a long interval, it is necessary 
that the Bill must be looked into once 
more. Therefore I waived notice.

Shri Mahtab: The original Bill as 
was introduced in 1949 was completely 
changed by the Select Committee, 
which submitted its report in February 
1950. The whole structure of the Bill 
was completely changed. For some 
reason or other that report of the 
Select Committee was not brought 
before the House for a number of 
months. Subsequently the Planning 
Commission came into being and they 
also applierj their mind to the private 
sector ol industry as well. Hon. Mem­
bers would have read the report of the 
Planning Commission on this subject as 
well as the opinion expressed by Gov­
ernment. Now controlled economy has 
been accepted as a feature of our plan. 
Therefore, whatever law we may have 
to pass in that connection must be 
within that scope.

Now the Bill as it emerged out of the 
Select Committee does not fit in with 
the scheme which has been put forth 
by the Planning Commission. We tried 
our utmost to fit the Bill as it was 
originally introduced in Parliament in 
1949 with the plan of the Planning 
Commission. While doing so we found 
out that a large number of amend­
ments would have to be made. When 
the notice of this Bill was given, there 
were two alternative courses open to 
Government. One was to straightway 
place the report of the Select Com­
mittee and move a number of amend­
ments which Government considered 
necessary and ask the House to con­
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sider the report of the Select Com­
mittee along with the amendments 
moved. The other alternative was.^in 
view of the largeness of the number* of 
amendments, to recommit it to another 
Select Committee and to discuss the 
pros and cons of those amendments 
and to come to a certain agreed con­
clusion, so that the House will have an 
opportunity of knowing the considered 
views of the Select Committee and also 
coming to a quick decision.

Since there is much pressure on time 
at the present moment the intention of 
Government is to have this Bill accept­
ed by the House as quickly as possible. 
The House will remember that the 
Prime Minister has on more than one 
occasion expressed his great concern 
over this Bill and he attaches consider­
able importance to this measure. It is 
therefore in the fitness of things that 
the Bill should be passed this session, 
as it is proposed by Government, after 
discussion.

I need not at this stage go into the 
amendments which Government want 
to propose to the report of the Select 
Committee. I did not, therefore, think 
it worthwhile to give notice of the 
amendments. I would on this occasion 
simply request the House to accept this 
proposal so that the Select Committee 
newly constituted may go into those 
amendments along with the report of 
the Select Committee, so that they may 
be able to report to the House by the 
17th of September.

I should however like to say that 
besides the Members of the Select Com­
mittee I have thought that some other 
Members who are interested in this 
measure may also be informally invit­
ed to attend the meetings of the Com­
mittee. so that we may put our heads 
together and find out the best solution. 
I have included in the Select Com­
mittee Shri C. D. Deshmukh, our 
Finance Minister, for the definite pur­
pose of associating the Planning Com­
mission in the discussion right from the 
beginning so that we may know their 
views also.

I need not say anjrthing more. I 
humbly request the House to pass thLs 
measure without much discussion.

Mr. Deputy-Speaker; Motion moved:
•‘That the Bill to provide for the 

development and regulation of cer­
tain industries, as reported by the 
Select Committee, be recommitted 
to a Select Committee consisting o f 
Shri Hari Vishnu Karaath, Shri 
Khandubhai K. Desai, Shri Arun 
Chandra Guha, Pandit Thakur Das 
Bhargava, Prof. K. T. Shah. Shri
H. K. Sidhva, Dr. Panjal>rao

Shamrao Deshmukh, Shri T. A. 
Ramalingam Chettiar, Shri 
Ramnath Goenka, Shri Jaspat Roy 
Kapoor, Shri B. L. Sondhi, Shri 
Prabhu Dayal Himatsingka, Shri 
Tribhuvan Narayan Singh, Shri R. 
Venkataraman, the hon. Shri C. D. 
Deshmukh, Shri Dattatraya 
Parashuram Karmajkar and the 
mover, with instructions, to report 
by the 17th September 1951.”
I have received notice of an amend­

ment by Shri A. C. Guha that the Bill 
be circulated for eliciting opinion 
thereon. What in his attitude?

Shri A* C. Guha (West Bengal): I 
would like to explain my position.

Mr. Depnty-Speafcer: There is no 
question of that. Does he want to 

 ̂ move his motion or not?
Shri A. C. Guha: With a short speech 

I would like..........
Shri Kamath (Madhya Pradesh): On 

a point of clarification. The other day 
the Prime Minister stated that the 
Hindu Code Bill would be taken up on 
the 10 th irrespective of any other 
business.......... . .

Mr. Deputy-Speaker: There is no 
good going into those matters. (An 
Hon. Member: On a point of informa­
tion..........) No information please. In
the midst of a motion which has been 
made it is not right to interrupt the 
business by some extraneous matters.

Shri Kamath: But this Select Com­
mittee is to report by the 17th. Then 
will not the Hindu Code Bill be 
interrupted?

Mr. Deputy-Speaker: This is the 
motion. Let us not go into other details.

Shri Goenka (Madras): I would like 
the hon. Minister to tell us the salient 
features of the changes which the Gov­
ernment wish to propose on the Select 
Committee Report which was already 
presented to the House. He only said 
that to fit it in with the plan of the 
Planning Commission they are refer­
ring this Bill back to the Select Com­
mittee. I would like him to tell the 
House now as to how their mind is 
working in regard to the Select Com­
mittee’s Report and in what material 
particulars they would like the Report 
to be changed, and what is being 
remitted to the present Select Com­
mittee. We have heard nothing as to 
the reasons in regard to the particular 
matters concerned that have made 
them to refer this Bill back to the 
Select Committee. Therefore I would 
request the hon. Minister to enli^ten 
the House in regard to the working of 
the mind of the Government in this 
respect.
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Mr. Deputy-Speaker: I understood 
liim to mean that he would like to 
stand by the Bill as opposed to the 
recommendations of the Select Com­
mittee. That is what he gave.

Shri Mahtab: I think there is an 
amendment. I will listen to what goes 
on and speak at'the end.

Mr. Deputy-Speaker: Possibly the 
debate might be avoided if the hon. 
Minister came forward with his own 
suggestions.

Shri Mahtab: I am thankful to you 
for suggesting that I should take ̂ the 
House into confidence in regard to the 
working of the mind of the Govern­
ment in this matter. The original Bill 
did not contemplate the Central 
Industries Board as was evolved by the 
Select Committee later on. The 
original Bill contemplated that the 
GJovemment themselves would issue 
licences whenever any new industry 
came into being. The power was vest­
ed with the Grovemment to take over 
any industry when the necessity arose. 
That was the original conception. The 
Select Committee introduced many 
changes. First of all they introduced 
the Central Industries Board. The 
power of issuing licences vested with 
this Board but the power of appeal 
vested with Government. If any party 
was dissatisfied with the decision of 
the Central Industries Board, then an 
appeal lay with the Government. Then, 
with regard to the taking over of 
industries also, a number of conditions 
were laid down before any such step 
could be taken. So these are all new 
provisions and they completely changed 
the character of the original Bill.

So far as the plan of the Planning 
Commission goes, after prolonged dis­
cussion with the Planning Commission 
Government have come to this conclu­
sion that there is no necessity for the 
introduction of the scheme of the Cen­
tral Industries Board. But at the same 
time there is necessity for introducing 
Development Councils with regard to 
each category of industries. The 
Planning Commission drew pointed 
attention to the fact that as the running 
and development, of the industries 
would to a very great extent be by 
private enterprise, the aim should be to 
adapt private enterprise to the needs 
of the development of the country. It 
has to be ensured that private industry 
is efficient, with emphasis on pro­
ductivity and that it is so conducted 
that it meets social needs adequately 
and avoids misdirection of national 
resources and exploitation and gene­
rally fits into the scHeme of national

planning. It was pointed out that at 
present there is no machinery to en­
able private industry as such to play 

. its part as envisaged above, and the 
development and regulation of indus­
tries has therefore to be considered, 
not so much from the point of view of 
how Government should exercise cer­
tain powers in relation to industry, as 
of the kind of machinery which can 
work from within each industry and 
help to bring about steady improve­
ment in the industry. The machinery 
suggested by the Planning Commission 
is the establishment of Development 
Councils for each industry or a group

- of allied industries. The constitution 
and functions of the Development 
Council have been given in the Govern­
ment amendment No. 3 of which I did 
not give notice because I thought this 
could better be discussed in the Select 
Committee first. The Development 
Councils, according to the amendment, 
will consist of persons representing the 
employers and workers and those hav­
ing special knowledge of the technical 
and other aspects. Provision has also 
been made to levy a cess on industry 
to keep the Development Councils 
going, for the purpose of promoting 
scientific research, improvement in 
design, training, etc. The amendment 
which Government will propose gives 
a statutory status to these Develop­
ment Councils. They can sue and be 
sued against. It gives them more or 
less a statutory status to have full 
power for the purpose of effecting 
improvements in the industry itself. 
Whenever any particular unit of an 
industry is found by the Development 
Council as not abiding by the condi­
tions imposed upon it, or not abiding 
by the instructions issued to that unit 
then, and then alone, they will tender 
advice to the Government that such a 
unit might be taken over or some 
arrangement may be made to effect a 
change in the management there. Now, 
practically in the present scheme Gov­
ernment do not visualize any adminis­
trative interference in the industries,, 
but certainly they visualize some 
internal machinery which will look 
after the day-to-day working of these 
industries and bring about changes 
internally so that ultimately all these 
industries in the private sector will 
serve a social purpose and will fit in 

f with the plan of the country as a 
whole. That is the whole object and 
that is the main difference. In view of 
the formation of these Development 
Councils the original idea of having 
a Central Board of Industries has been 
eliminated, because it will have no 
purpose to serve in those circumstances. 
But there will be a Central Advisory 
Council in order generally to advise 
the Government with regard to all 
industries but they will have nothing to
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do with the issuing of licenses or taking 
over of industries. That will be a sort 
of a General Advisory Council for the 
Government. But so far as the running 
of industries is concerned, and so far 
as measures taken for bringing the 
private sector industries into a common 
plan the Development Councils will be 
there to regulate the working of the 
industries internally and as I have 
already stated they will consist of 
representatives of the industries, the 
reptesentatives of labour and techni­
cians also and the intention further is 
with the help of these Development 
Councils to build up certain personnel 
who will be competent to run Govern­
ment industries also. These Develop­
ment Councils when they ĝo on for 
years continuously looking after 
industries, certainly they will produce 
certain personnel who will be com­
petent to take charge of industries 
whenever necessary or to run Govern­
ment industries also when they are put 
in charge of them. This is the whole 
conception. ’

10 A.M.
Shri S. N. Das (Bihar): May I refer 

to rule 80' of the Rules of Procedure 
and Conduct of Business in Parliament?

Clause (b) of Rule 
follows:—

reads as

“ (b) that the Bill as reported hy 
the Select Committee be re-com­
mitted either—

(i) without limitation, or
(ii) with respect to particular 

clauses or amendments only, or
(iii) with instructions to the 

Select Committee to make some 
particular or an additional pro­
vision in the Bill; or etc.”
I want to know what are those parti­

cular clauses or what are those amend­
ments. All that should be mentioned 
here.

Mr. Deputy-Speaker: That is without 
limitation.

Shri S. N. Das: Does the hon. Minis­
ter want the Bill to be recommitted 
without limitation or with resi>ect to 
certain amendments or considerations 
to the Committee to make an addi­
tional provision?

Mr. Deputy-Speaker: The hon. Minis­
ter wanted to take advantage of sub­
clause (ii) of clause (b). On the other 
hand this is a motion without any 
limitation regarding the subject matter 
of the clause and therefore this comes 
under sub-tlause (i) of clause (b). It 
is quite in order.

Shri Goenka: Under rule 80 (1) (b)
(iii) it can only be submitted to the 
sense of the Committee which consider­
ed, the original Bill and not to another 
Select Committee. I find that there are 
new Members in the Select Committee 
and the Select Committee has been 
changed.

Shri Sidhva (Madhya Pradesh): 
This has not been the same Committee?

Shri Goenka: It has therefore to be 
referred back to the Select Committee 
which considered the Bill in the first 
instance according to the rules. I find 
the names of Members who were not 
there in the first instance when they 
considered the Bill and therefore, I feel 
that this Bill cannot be referred and if 
it is going to be re-referred to the 
Select Committee, it must be referred 
to the very committee which had con­
sidered the BiU in the first instance.

Mr. Depaty-Speaker: There is nothing 
in the rules specifically to lay down 
that it shall be referred to the same 
Select Committee. That word is not 
used.

Shri Goenka: The words are “to the 
Select Committee” .

Mr, Depaty-Speaker: I know. I have 
understood the point of order raised 
by the hon. Member, but whatever 
interpretation there might be, there has 
been a continuous practice of allowing 
a Select Committee to be reconstituted. 
In the original Assembly itself on the 
19th February 1926 when the Hindu 
Religious and CHtiaritable Trusts BiU 
was discussed a point of order was 
raised by one Mr. Kumar Ganganand 
Sinha on the same lines, namely can 
the House recommit this measure to 
another Select Committee, or should it 
refer it to the same Select Committee. 
The President replied that the House 
had the power to reconstitute a Select 
Committee and recommit the Bill to it. 
The rules then in existence are not 
different from the rules that are now in 
practice. Now the House has always 
got a right to send it to some other 
Select Committee. A different purpose 
"vould not be served if the (]k)vernment 
thinks in view of changed circum­
stances or in view of the recommenda­
tions of the Planning Commission some 
other proposals will be better. There 
is no good asking the same people to 
decide once again a certain issue and 
if the same thing is recommended to 
the House once again, there will not 
be any advantage gained. Under these 
circumstances, I do not see any point 
in this point of order.

Shrimati Durgabal (Madras): May I 
also submit that if the Bill is referred 
to the same Select Committee, the very 
purpose of recommitting to another
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[Shrimati Durgabai]
Select Committee will be defeated? 
Therefore I think a different Select 
Committee should be had.

Mr. Deputy-Speaker: The matter is 
already over. I have decided against 
the point of order.

Shri Shiv Charan Lai (Uttar
Pradesh): I raise a point of order and 
it is this. When a Bill is referred to a 
Select Committee, the Government puts 
before the House a definite Bill which 
the Government wants to sponsor. But 
here is a Bill which the Government 
itself says does not fit in with the 
Commission’s report. I do not know 
what the Government intends to do. If 
Government thinks that the Bill which 
was put forward before and which was 
referred to the Select Committee does 
not fit in with the Commission’s report, 
then they should bring in a new Bill 
which will fit in with the Commission’s 
report and then ask the House to put it 
before the Select Committee. If the 
Government itself does not agree to the 
Bill, then it is no use putting it before 
the Select Committee.

Mr. Deputy-Speaker: It is one thing 
to say that no useful purpose will be 
served in reconstituting the Select 
Committee and another thing-to say 
that this House has no right and that 
no such motion can be moved. The 
hon. Minister stated that such changes 
as are envisaged—some of the indica­
tions have been given just now—in 
accordance with the recommendations 
of the Planning Commission can fit into 
this framework. If the hon. Minister 
wishes to introduce a hew thing 
altogether which was not originally 
contemplated at the time of considera­
tion, then it will be outside the scope 
and he would certainly be well advised 
to withdraw it but when the previous 
Select Committee itself made a recom­
mendation that a licensing Board may 
be constituted for various purposes. In 
its place the hon. Minister feels as 
.suggested by the Planning Commission, 
that some industrial councils may be 
constituted which will have not merely 
the power to license, which is not so 
important in his view and in the view 
of the Planning Commission but to 
increase production from within and 
advise Government. This is only an­
other method of securing a greater 
benefit within the ambit of the frame­
work or wit'hin the framework of the 
Bill as originally introduced. I do not 
therefore find any force in this point 
of order. The hon. Minister has given 

. sufficient indications. It is for the 
Committee to accept or not to 

ac^pt. Government is one of the 
Members of the Select Committee.

An Hon. Member: I find that im- 
fortunately under the rules the hon. 
Minister’s motion is out of order.

Mr. Deputy-Speaker: The rule says: 
“After the presentation of the final 
report of a Select Committee on a BUI. 
the member in charge may move etc.” 
Then I come to clause (2) which reads: 
“If a member in charge moves that the 
Bill be taken into consideration any 
member may move as an amendment 
that the Bill be recommitted or be 
circulated or re-circulated etc.” Un­
fortunately the hon. Minister has now 
moved that it may be recommitted and 
hence no further amendment can be 
moved. That is expressly the meaning 
of the rules. I do not think that the 
hon. Member A^uld press his motion, 
which is apparently against the rules 
and ask me to stretch a point in his 
favour. I do not think any purpose 
will be served.

Shri A. C. Guha: In fact I gave notice 
of this motion even before the Gov­
ernment motion was received and I 
hope you will allow me some time to 
speak a few words..........

Mr. Deputy-Speaker: No.
C. Guha: It is altogether a 

new Bill which requires some discus­
sion in this House before it goes to 
another Select Committee. I welcome 
the suggestion that the Bill should be 
re-committed to another Select Com­
mittee and not to the old Select Com­
mittee.

Mr. Deputy-Speaker: This takes me 
to another point which it is necessary 
for me to refer. I am not going to 
allow a general discussion on the Bill 
at this stage. There was a general 
discussion already and the principles 
of the Bill have been accepted and the 
Bill was sent to the Select Committee 
for such changes as the Select Com­
mittee might * consider necessary. 
Therefore, once again going into the 
objects and principles of the Bill is out 
of order. The scope for discussion is 
limited on this motion for re-committal 
to a Select Committee which is 
a different Select Committee. Whether 
that is necessary or not, that is the 
only question. The general objects of 
the Bill cannot be discussed here. So 
far as Mr. A. C. Guha or any other 
Member whose name appears in the 
list of Members for the Select Com­
mittee is concerned, it has been ttie 
practice for a long time now that they 
ought not to be allowed to take part 
in the debate. Any other hon. Mem­
bers can speak on the limited scope of 
the further discussion in the M eet 
Committee as envisaged by thie hon. 
Minister. I hope it would not take a 
long time.
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Shri Harihar Nath Shastri (Uttar 
Pradesh): When the hon. Minister 
made his first observations regarding 
the recommittal of the Bill to another 
Select Comnllttee, I was inclined to 
oppose the motion. The reason for 
my contemplated opposition was that, 
in my opinion, the motion amounted to 
delaying still further a question of 
urgent national importance that has 
already been unduly delayed. I 
would like to take this opportunity to 
refer to the faPt that it was in the year 
1949. as has been stated by the hon. 
Minister, that the Bill was originally 
placed before this House. Prior to 
that, the Government of India came 
out with their declaration of industrial 
policy. As a matter of fact, it was with 
a view to implement that industrial 
Dolicy that this Bin was prepared and 
placed before this House. The Select 
Committee to which this Bill was 
referred took about a year’s time after 
which the report of thfe Select Com­
mittee was placed before the House. 
Of course, no discussions took place 
thereon. But, when the report of the 
Select Committee came, it simply 
astounded a large section of this House 
and the people of this country because 
the report of the Select Committee, if 
I may say so, was to a large extent in 
contradiction of the aims and obiects 
as defined in the original Bill, and also 
against the policy enunciated in the 
year 1948 when the Govern mrnt 
declared their industrial policy. That 
industrial policy was the same as has 
been enunciated by the Planning Com­
mission. It was a policy of controlled 
economy and it was in that spirit that 
the Bill was pr^ared. But. the Select 
Committee made drastic changes 
against the spirit of the original Bill 
and the declaration pf the Government. 
At that time, there Was a feeling among 
a large section of the Members that 
when the Bill comes up for discussion, 
it may undergo .radical change as a 
result of amendments that may be 
moved in this House. But, since then, 
the question has been delayed from 
time to time. It was placed on the 
agenda paper.'; of this House from time 
to time about half a dozen times: but 
it never came up. A serious impres­
sion in the country was that the Gov­
ernment have gone back upon their 
policy of controlled economy and that 
they want the country to stick to the 
old policy of capitalist economy. When 
this matter was placed before the 
House in the present session, some of 
us were thinking of moving necessarv 
amendments with- a view to improve 
the Bill and bring it in line with the , 
original Bill. This morning a new 
motion was brought before the House 
by the.hon. Minister and I was inclined 
to oppose it, as I said, because, my 
feeling was that it would again delay

matters and there may be no chance of 
discussing it in the present Parliament. 
But, the subsequent explanation that 
the hon. Minister has given has caused 
a sigh of relief and in pursuance of the 
direction that you have given us, I 
would at this moment conclude only 
by hoping that the new Select Com­
mittee would so re-shape the BiU that 
it comes in line with the original 
motion and also in line with the policy 
of the Government of India as defined 
in 194ff and as reiterated by the 
Planning Commission.

f3TT ^ I ^  tv  ^

 ̂ ^  (Board) ^  ^
^  ^  ^  ^  

^
^Fff^(Development Councils) 
^  I  ^  (Industries) %

(Schedule) # ̂  f f  t*

(industrial policy) ^  arr 
^  1 1  ^  ^  ^

^  ^
^  ^  I ^  ^  f

3?̂  ift t  ^

I ift̂  (Industrial
Board) % ^

575̂ ^  (group of in:lu8tries)%

^  fhrri

«(id ^ ^

(representa-



tion) ^  ^  (labotu*)
sftr ^  I ^  aPTT 3rp?^  

f  (plan­
ned economy) % ^  ^  ^
f e  (fit in ) ^  ^  ^

t  ftr (consumers)
^  ^  % 377T ftsRF^^nr ^  I 3fV̂

TT (raw
material) sn¥^ (produce)
^  ^  ^  ^  ^  I

^  ^  ^  ^  t»
3 p ^  ift OTRT % TO 

f  ^  ^  >ft ^cRT ^
f  f̂ RFTT ‘T>l<̂ l*i ^  I ^  ^
^  (sugar) ^  t. ^  ^

t , ^  ^  ^  «Tti’ >î Hi
q̂ iTT̂  77^

^  ^  5 R ^  %
^  elcTPTT fv  ^RI# 3nw  

% f, ^  (interests)
^  f e R t  t» ^  ^  ^  ^

^  •TRT 11 ^  51  ̂'STRWr
f% ^  ^  v^H  (inten­
tion) "5̂  % '*M<. 3TPTT ^
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3ik ^  (select com­
mittee) (reconsti­
tute)
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(English translation of the above 
spe îch)

Ch. Ranbir Singh (Punjab); Sir. I 
rise to support this motion. It is 
because I feel that as compared to a 
Boards which might consist of three 
Members or more, development councils 
would be doing more justice to the 
industries. The schedule mcludes 
practically all the industries of our 
country and it also indicates our indus­
trial policy. The Board that might be 
formed would be a very important 
adjunct of the industrial policy of our 
country. It is possible that that Board 
might not have enough time to attend 
to each category of industries. Hence 
I feel that the development councils, 
which the Government proposes to set 
up—the Government desires that there 
should be a development council for 
each industry or group of industries in 
place of an Industrial Board—would 
prove more beneficial to the Industry 
and would be more in the interests of 
the country.

I would like to submit one thing 
more in this connection and it is that 
the hon. Minister told us that ^he * 
development councils would be having 
representatives of labour and industry. 
But. if you want that this sQj-up should 
fit in completely with planned economy, 
it is essential that consumers should 
also have their representative on the 
Board and along with it, those who 
produce raw materials should also be 
represented thereon. For instance, 
take the textile industry. The repre­
sentation of cotton-growers in the 
council of this industry is as important 
and es^ntial as that of the mill-owners 
and mill-workers. Similar is the case 
with the sugar industry or other 
industries where raw material is pro­
duced by the cultivators. It is equally 
necessary to have the representatives 
of the cultivators on the Board. As 
Dr. Deshmukh wanted to point out to 
the House today through an adjourn­
ment motion, there is a growing clash 
between the interests of one section 
and the other. He did not say any­
thing new in it but it is certjiinly a fact.
I do not know what the Government’s 
intention is. whether they would afford 
representation to the consumers and 
producers of raw materials or not? But 
with a view to do justice to everybody,
I want that if the Government have 
not thought of giving representation 
to those people as yet, it should do it 
now. I also resuest tnat this poim 
should be fully considered in the Select 
Committee that is going to be recon­
stituted.

Shri Barmaii (West Bengal): I was 
about to stress a certain point which I 
now find has already been mentioned
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by my hon. friend Ch. Ranbir Singh. 
So I will not take up the time of the 
House by repeating that point, namely 
that there should be representation of 
all interested in the development of 
industries, including the consumers.

I would only like to add that our 
government is anxious to give as much 
of self-determination or self-govern­
ment to the several industries that 
exist in our country. The hon. Minis­
ter has said that Government propose 
to set up Development Councils by 
'neans of this present Bill in place of 
\he Central Industrial Board. I am not 
opposed to that. But it is a contentious 
matter whether such industries should 
be under the absolute control of the 
Government or whether there should 
be some sort of regulation only and 
the different industries should be 
allowed to develop on their own lines. 
One point of view may be that a 
Central Development Board to control 
all matters connected with industries 
in our country where industrial 
development has been lopsided, would 
be better. The other view is whether 
the machinery that we have at present, 
having no experience about the 
industries in the practical field, will be 
quite competent to deal with such vast 
fields of industries. That is a debat­
able point and it may be felt that from > 
that point of view, it is better to leave 
industries to govern their own fields, 
with at the same time, a national out­
look in all their activities. Therefore,
I would not oppose the suggestion of 
regulation of the industries, instead of 
their control by the Government.

As my hon. friend Ch. Ranbir Singh 
has said I am also much concerned to 
see that Government, when they are 
quite cognisant of the importance of 
industries regulating and controlling 
their own affairs, should give primary 
producers and consumers adequate 
representation on the Developmopt 
Councils. They have recognised the 
miportance of labour and it is proposed 
to give them representation on the 
Development Councils. But I do not 
find from the statement of the hon. 
Minister that there has been sufficient 
recognition of the other two factors 
also which are no less important for 
the proper development of industries 
in our country, namely the producers 
of raw materials and the consumers.
I would request the hon. Minister to 
give some thought to this matter also.
It is human nature to look to one’s own 
interest first and so the industries when 
deciding things in Ihe Development 
Councils will think of their own

- interests first, the interests of the 
industries. The representatives of 
labour will look to the interests of

labour, but who is there to safeguard 
the interests of the producers of the 
raw materials and the consumers?

Shri Harihar Nath Shastri: Labour 
is also a consumer. '

Shri Barmaii: Yes, but only part of 
the general consumers. The consumers 
on whose economic health the develop­
ment of all our industries depend have 
not been given any representation on 
the Development Councils. In my 
opinion tfiere should be the ibnsumers’ 
representatives and also the repre­
sentatives of the producers of raw 
materials on these councils. This does 
not affec  ̂ the interests of the other 
two parties, that is to say, labour and 
the industrialists.

The other points I will not touch 
upon as you. Sir, have ruled them out.
I would only say that industries should 
be so developed in our coxmtry that 
they serve the best and meet interests 
of the country and in the most eco­
nomic way. Now that the Central 
Industrial Board is to be dropped I 
hope the Councils that will be set up 
now will fulfil the same purpose for 
which that Board was set up. namely, 
to see that there is proper distribution 
of the industries throughout the 
country and that these hidustries are 
developed in the mo§t economic way.

With these words. Sir. I support the 
Motion. ,

^  ?  sTTT ^
vuiHni ^  I ^

^  f̂ PTT ^
% M r  #  ^  

t  ^  ^  qr ^

^  t', ^  W  f W v

[Baba Ramnarayan Singh (Bihar); 
Sir, I want to know one thing from you 
in connection with this Bill When a 
Bill is introduced in the House, the 
mover of the Bill thinks that it is per­
fect in all respects. It is for others 
who examine and modify it to point
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[Babu Ramnarayan Singh] 
out i<s defects. But when the mover 
himself admits that the Bill does not 
come up to his wishes and that it con­
tains many defects, of what value is 
such a Bill and why should the Parlia­
ment at all consider it?]

Shri R. K. Chandhiiri (Assam): The 
hon. Minister will please answer this 
question.

Shri Harihar Nath Shastri: He will 
do so in the end.

TPRKHW : t  3>tT«zRT 
^  f  I

[tobn  Samnarayan Sin«h: I am ask­
Ing Mr. Deputy-Speaker.]

Mr. Deputy-Speaker: I have not been 
able to follow the hon. Member fully,

Babu Ramnarayan Singh: I shall 
speak in English. Sur. when a BiU is 
submitted to the House, so far as the 
Mover of the Bill is concerned, it is 

the House
and the Members of the Select Com­
mittee to examine it and to modify it 
wherever they think it necessary to do 
so But when the Bill is brought in 
which even according to the Mover is 
defective, of what value is that Bill and 
how Is the House to proceed with such a Bill?

De^ty-Speaker: According to 
the hon. Minister the Bill as it was 
originally placed before the House was 
not defective. But he takes exception 
to certain provisions that have been 
recommended to be made in it now 
by the Select Committee. Therefore 
he wants another Select Committee to 
look into this. The Select Committee 
has suggested modifications relating to 
Advisory Councils and the Central 
Industries Board. It wants the Cen­
tral Industries Board which will be 
assigned the function of granting or 
refusing licences under this Act. The 
non. Minister did not want to come to 
decisions on his own. but wants another 
Select Committee to examine the 
points. It is not as if he has put beFore 
the House something in which he has 
no confidence or in which he does not 
himself trust. He wants an oppor­
tunity to be given to another Select 
Committee to go into the matter.

Shri Shiv Charan Lai (Uttar 
Pradesh): But there are certain defects 
m the Commission’s Report and there­
fore the Bill has to be redrafted now.

Mr. Deputy-Speaker: Assuming that 
it is so and that after the Bill has been 
befone the House here and there, some 
modifications are suggested by the

Planning Clommission, is it not open to 
Government to modify it? Instead of 
modifying it by amendments here and 
there, the hon. Minister wants a select 
committee to examine the recommenda­
tions made and if the committee does 
not find that the recommendations are 
in the best interests of the country, 
these recommendations wiU be dropped. 
It is only for the purpose of getting 
an opportunity of discussing the ques­
tions across the table that this sugges­
tion is made. Instead of rushing with 
the measure, as he could have done, 
the hon. Minister has given another 
opportunity to the Select Committee to 
go into the matter in view of the alter­
ed circumstances, and this should be 
welcomed and not criticised.

1 ^ 0

1 ^  ^
^  m m  1 1

<*TM̂ 4+dT fV W
^  ^
arkffl^  fWRT % ^
f̂ Tzhrn* ^  ^  ^  i

?TT 31^ 

W
^  ^  ^  ^  

anft #  f f  |

^  ^  TRT fipiTT I

^  sftdtPRT ^

q t »^  ̂ f  ^  ̂  ̂

TRT 3TTT
^  f^hPT ?r

^  afiT %
SRFT ^  snrrf^ ^  ^  ^ ^
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#  ^WfTT I

^  I ^  ^  ^
(Planning Ck)mmission) ̂  f^- 

# tl'̂ .̂ KSTTT 
^  3TR ftr,

^  ^  fPTfw t, OT ^  ^  ^  ^
=FT^ ^

I  f ^  % gTTT ^  % 3 F ^  ^
^ 5ZTW7T ^  T| t , ^  ^

^  T̂% ^  ^

=5F5R % f ^ .  ^  iR f t ^  ^
^  I arrsr ^  a m

^  ^  3Tpr  ̂ ^ni ^ ^  %
^  ^  f e n  #

^  t  3tVt 3f  ̂ 3TFITT ^
5̂n?ft I  aftiftf^F

#  ?ftf^ 2pt f̂t’SRT^ I ,
^  f̂ ?R ^ ^  '«ll4*fi I

W T  ^ ^  5ft% ^  a r ^ r f  m ^ ? jf %

#  5ZTRT 5TPFTT *1̂
^Hif^ *T ^  % ^H»-^ ^
^RTT ^  ^
^R îTT #  ^(H4I aftr ^  f^ fa  ^

?5f>̂ nff (controlled eco­
nomy) ^  ^  ^
'55T «̂r sf t̂Npt # ^  |
i% ^  3TPT ^fRT ^  I ^
f ^  3tt¥ ^rm  ^

^Ftf ^  ^  W  ^ r«(^qm
t  ^  ^  #  arr^ ^

in^'^ ^ W  % ^  ^ ^  
^  ^  ^  f ,

^5 ^  Î’ ft 31^ f5T #
^dt (Select Committee)

»f %̂ TT f ,  ^  ’7f<«lTH ^
^  «rr, ̂  qf̂ fTT feft
o^ f^  f ^  ?TT 5^
% ^  3TT I ^ f^ z i 3TR 3R

*̂TT̂  iTR^g i f^  #  ^  ^  ^  3̂3FTT 
t  f% ift ^HTR I
^  arpTT farr ^  ^  ^ fm
^  t  ^  ^  ^  ^  ^

i' ^ *T H  % ffRT ^  3 T [^ ^  
^  ^  f  3R e r fR  % ^

^  I arr̂ r ^  fpr% ^ ^  spV 

w r f  t  %  w  % ?p?f
% fP5r #

3fk arriT 3TT^^2?^ ^  ^  3^ g 

%  ẑTT̂  % ^̂TTTT ^’efhr *n?T3r % ^pt #  
3i^  €<+K  f̂ q̂ r̂or ^  ̂ rw T  

% W  si^N % ^  ^  ift ^^̂ lvlflĉ <qr
#  ^ I arrir ^Pft f% 

^  ferr #  sRc^Rft^ ^ I

^  ^  ^  #  5 f>^

t  ^  ^  9tof¥f> fT°M^

#  Bi^iR ¥t ir ^  3|Yt ̂ r̂ zftTT ¥t arR^WT
f  afh: ^  ^ ^  % fkq- ozrf^ zjT ? r^ - 

^  o<NsM«hrti t / ^  ^  ^
^ f¥  ^  «nr >fV a frm f^  ?rm #  
^ ^ 7 ^  «nr % ^  ^  ar^qrf^
arR̂ T̂OTT t  I ^  rRT
^  ^  ^  ^  ^ ^  a jW tfw  f̂ F̂TET 
ark % f̂ Tzhpr % ^rm
^’=rfp^ ^  ^  ^  5frnj?r ^>rr
t  f% snr ^  T?r #  ^  ?«rR ^  | i 

=if *f^ %  a r^ ^ F T ^

sT^^r ^  
l̂t+ ’vf)’ ̂ <re.̂  (factors)

^  ^^fhr % f^VRT #  iT^ ^ ĵop̂  I  ^
m  ^

 ̂ a n j^  ^ 'iTT  ^  firar w
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^  ]

. ^  r̂̂ TWT ^  ^  ^rf ^  %

^  ^  ^
3nft ^  ^

s q fe  TU STTT # ^T f^

^  »Tf t  ^  ^  ^
T̂TOT I ^  f e f t  ^ T

^  3TR ^
^r ^  ^  f
«M»1 % «ll<i 'dt1*f̂  '̂ IM 

% TRT ^  I ^
^  31^ I r f t f  

sn^ % ^ni^nx >3̂  t t  I^^k
I A' ^ m w  f  ^  a r ^ ^

^  3ftr ^n^nr ^  ^  ar^^hf^rv «ft%

OT ^  ^TFR ftr ?T| |
i% ^ <‘+TT ^  r«<̂ l ̂  arfERHT f iT ^  ^ r f ^

^  ^  ^mrsr % % t %
sfk ^  % % r % ^  ^

3FR ^PT ^  '5f^ % '3T5̂  ^  1̂% I

^  ^«TRr ^  ^  l«<Hi »l^ T  ̂ ti*rdl 
^  ^  3RR ^  d*N W«hm
^ ^  ^H3>R % ^  ^  t

I, d+PH'?:̂  ?ftf^
(technical knowledge)^ an̂ - 
ẑpRTT t ,  OT % ’ft ^

^<+"rr ^  ir^nrrw ‘̂ h i =«nf^, »t^ ?ft 
^  spt ^  ^̂ JTFT t  ^  ^  ^  
sirf^JT^ ZTT ^ 1  §rPT
^  "sr^ t , ^  ^  ^  ^*iN % % f  ^ 
«Ki«(T T ^  I
g?fhT ^  ^  ^  ^
JJTRT ^ vNKI TOT ^  3fiT -m\H\ 
f% ^  *#>H 't)*i <ii*i ?r ftl%,

^  ?F irrf^ ^  
w^sft^RTir % 3 f t r ^

^  f  I ^  ^
ô rf̂ RPRr ^  % 3̂?fhT ^  *q«75iii 3tt%

>ft w  ^
W  t  ^

5frn̂  f  f^ ^  ^
f^%9)^TR¥<T fJTflff̂ d 

T̂T SZT̂ FTT t  ^  c?N7
c!Ti| ^ t  3T1t  W f ^  5^^^ ^
^  3rtr 3p j^  ^  f̂ rnT !%> sq-f^ 
f^^hr m % fpr ^  ?̂?fhT ^

^ ĤTTSr ^  ddHI ^
t  f̂ pRT ^  ^
^  ti'T>di ^ I ^̂ 1 ^  ?

^ ^ 3 r f ^ % 3 ? f ^  ^  3zrf%
^ ^  ^  v rr f^  ^

f  1 ^  ^  HHI^
^ fV ^  ^r^"M< 3ff^^^
% ^  A ^  3fk arfW % 3Tf^
3R ti*iN % T̂*r ^ T ^  -qif^  ̂ 3ftr ^  
^ f̂t’ft ^  '5f^ % f̂ PTT Pf>^ W T ^
% 'SrN' % ^  ^
gr^ft ?nr# stt# arf^+K #  ^  ^  i 
arrsr ^n*FR t̂̂ th snrmjriTv 
%5rRrf ^ % ¥ ?^
5TR«Fr  ̂ ^  ^ '̂̂ fhr ^Nft ^
f5p^5TFR=^?5m3rTt I

^  ^  feft

^^\^ «nRft ^  ^̂ TR f̂ ftr ^  f ^
^  ^  ^  ^  f ^  % ^nsnr
STTT <rfiinPl+ ^1% 3t1t 
+K^T< ^  3fVr ^̂ l'Jri4><«r ^  3flT ^

: STFr «r?  ̂ îTT̂ I TO ^  3fVt

t» ^  ^  ^rwf
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if RI'NR ĴTT̂  tlHH
^  ^  ^  ^ I

3ftr w  ^3TTf^ ^  ^  TO % ^?ntt

3̂fT̂  f  I ^  f  afh:
3rn5TT ^ 7 ^  Rp iTPTfhT

3fk ^  >̂#eV w  ^
% #  3Tjf|- ^  ^  I, ^  %

^  TO ^  ^  EJTR W T 
^  ^  ^  T̂%

^  ^  mvsr % ^  3ftr ^rtst
% ^  ^  ^TO
% w h R t_ ^  w  %
?HT ^ % ^ ? n i r 3 r
ŝ rf̂ RFRT ^  ^  !T|f^ % ferf^ 
^  f?tT^ ^  ^  ^  I

(English translation of the above 
speech)

Shri S. N.*Das (Bihar): Sir, there is 
a proverb in Hindi which me«ins that 
a thing which comes late is always 
better. So, let it be late, but I must 
say the Government has chosen the 
right course. In 1948, when the Gov­
ernment declared its ,industrial policy, 
it was felt that some such Bill should 
be brought forward in Parliament and 
that the CJovernment should control the 
industries in a way they think best for 
the industrial development of the 
country. With this object in view the 
Government introduced the Bill at that 
time and in 1950 when the first sitting 
of the Parliament took place, this Bill 
reached the Members and it was hoped 
that the Bill would be carried through 
as early as possible in order to imple­
ment the policy of the Government 
that was enunciated with regard to 
industrial development at that time. 
All those persons who are sufficiently 
interested in industrial development, 
and I believe every hon. Member is 
interested in it, were waiting that the 
Government would bring forward the 
Bill as early as possible for the con­
sideration of the House and that after 
getting it passed would control the 
industries accordingly. But I do not 
know what reasons and what factors 
led the Government to think that it 
was not proper to bring forward the 
Bill at that time. But. fortunately, the 
Planning Commission was appointed in 
the meanwhile. And the Planning 
Commission, keeping in view the policy

declared by the Government, and keep­
ing in view the well-being of the 
country as also the present stage of 
the industrial development in the 
country, thought that there was the 
necessity of a legislation by which the 
existing industries and commercial 
activities m the country could be con­
trolled and regulated and that a 
machinery should be set up for that 
purpose. While thanking the hon. 
Minister I feel happy that though late, 
he has taken a step in the right direc­
tion and we now hope that the Govern­
ment would make earnest efforts to 
carry out successfully the policy which 
they have declared with regard to the 
indastrial development of the country. 
I do not propose to discuss the merits 
and demerits of this policy, this policy 
of controlled economy—although I have 
some divergent views on the subject— 
but whatever policy the Government 
have arrived at after giving due regard 
to the situation as it exists in the world 
and in the country today, it has been 
fully considered by the Planning Com­
mission and the lartter has come to the 
decision that this Bill should be carried 
through. No one, who believes, that it 
is harmful for the country to entrust 
such an important factor of economic 
life as industries to certain private 
individuals, would welcome this Bill. 
The changes or modifications which 
have been brought about in that Bill 
by the previous Select Committee can 
prove beneficial only to a particular 
individual or a particular class. There­
fore. the hon. Minister has raised the 
point that the Bill as. it has emerged 
from the Select Committee cannot 
serve our purposes well. It requires 
change. The powers that are sought 
to be given to the-Board by the present 
Bill should now be given to the Gov­
ernment. In the context of the present 
situation, the most appropriate course 
would be to leave the minimum num­
ber of industries in the hands of 
private persons. The need of the day 
is to place more and more industries 
in the hands of the community as a 
whole and to make the Gk)vernment 
responsible for controlling and running 
them. This motion by the Government 
would be welcome to those who believe 
in socialisation of industries and they 
would be convinced that the Govern­
ment is making efforts in this direction.

One thing to which I would like to 
make a reference Is that while the 
assistance and co-operation of the Gov­
ernment are necessary for tftfc develop­
ment of industries and while particular 
individuals or a particular class is 
essential for the flow of capital, it is 
also necessary that labour is available 
in sufficient quantity because the co­
operation of labour is equally 
important. But so far as I have



[Shri S. N. Das] 
studied this Bill which provides for the 
development and control of industries 
I find that labour has not been gi /en 
any place in it. Therefore I would 
tike to urge the hon. Minister that a 
provision should be made in this Bill 
whereby co-operation of all factors, 
which can assist in our industrial 
development, may be enlisted, I would, 
therefor^, emphasize that efforts should 
be made to provide as far as possible 
for the co-operation and help of. labour.
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1 would finish after making one more 
submission; The method provided in 
this Bill for taking over those indus­
tries under the control of the Govern­
ment which are run by private indi­
viduals or a particular class of persons 
does not seem to be proper. When 
the Grovernment Ukes to take over any 
industry, it would do it but soon after 
taking it over, it would have to refer 
it to the Board for examination. The 
Board would submit the Report after 
careful and proper investigation and 
the Gk)vemment w()uld have to recon­
sider the matter after the Report is 
received. I feel that keeping in view 
the present situation and the industrial 
policy of the Government it is essential 
that the Government should be vested 
with special powers so that whenever 
it thinks it proper to take over any 
industry in the interests of the society 
and the (rountry, it might do so with­
out the least delay. Of course, I must 
say that while there is need of such 
a legislation, it is also proper for the 
Giovernment that it should make 
arrangements as early as possible to set 
up the necessary machinery or orga­
nisation and make technical knowledge 
available both of jvhich are so essential 
to run the industries, otherwise in the 
present circumstances of the country, 
there will continue a regular struggle 
between the industries run iDy indi­
vidual persons or classes and th« 
interests of the society. The private 

s industrialists would try to make as 
much profit as possible and the jpeople 
in general would wish to get the com­
modities at the lowest prices. There 
is no way out of it excefrt socialisation 
of industries if such a clash of interests 
is to be T:voided. In other countries 
of the world also where indbstries are 
riin by private enterprise it has been 
realised by experience that the private 
individuals or classes have a tendency 
and inclination to reap maximum pro­
fits with the result that controlled or 
planned ©conomy does not work well. 
Thus, the world has seen and felt that 
the welfare of the society lies more in 
the jiorialisation of the industries than 
in keeping them in the hands of a few 
individuals or a particular class. In 
view of all this, to leave a large num­
ber of our industries in the hands of a

few individuals, as late as 1951. does 
not seem proper. Hence, I welcome 
this Bill all the more because I want 
that more and more powers should be 
vested with the Government and the 
maximum number of industries should 
remain in the hands of the society, and 
the Government should be able to take 
over any industry which according to 
their opinion must be taken over in 
the interests of the society without any 
sort of obstruction and investigation. 
The Government today, which is the 
representative of the present demo­
cratic Parliament, must be knowing 
fully well as to how different industries 
should be adminikered and run. There­
fore, I think and suggest that this Bill 
should again be referred to a Select 
Committee which may consider the 
Bill keeping in view the above factors 
and present it in such a form so that 
the declared policy of the Government 
may be duly and successfully given 
effect to, and we may gradually pro­
gress towards complete socialisation. 
I have to submit, one thing more, 
although it seems rather premature at 
this stage. Even then I must say that 
the Const!tutioa has placed a very big 
obstacle in the way of socialisation and 
that obstacle is the paymen.t of com­
pensation. This question of compensa­
tion has acted nxore or less as a rock 
against which all our plans and 
schemes have got wrecked and 
shattered. But even then I feel and 
hope that the hon. Minister and also 
the hon. Members of the Select Com­
mittee. which is shortly going to be 
appointed, would bear it in mind that 
as far as possible a suitable machinery 
should be set up by law in order to 
implement successfully a policy of con­
trolled economy which is in the 
interests of the common people and 
which is beneficial to society so that 
society might be saved from being a 
victim of the situation that may arise 
out of this inclination towards personal 
profit and gain,

Shri Mahtab: 1 am thankful to hon. 
ivlembers for having generally a^i'ed 
to the motion which I have made in 
this House. It is true that when the 
Government of India’s resolution on 
industries was announced on the 6th 
April 1948 the picture then was not 
very clear as to- what part the public 
sector will play and what part the 
private sector will play. Subsequently 
when this Bill was introduced in 1949 
even at that time, if I may say so, the 
picture was not very clear: that is to 
say it was not clearly knov̂ m as to how 
the nationalised industries will func­
tion and what part the private Indus­
tries will play in the economic life of 
the country. There was a lot of criti­
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cism in those days, and a lot of contro­
versy also, as to what the clear attitude 
of the Government, or the clear atti­
tude of the political party to which the 
Government belonged, was in this 
matter. Subsequently, gradually as the 
Planning Commission developed its 
own plan, the situation became very 
clear. Some times that loose phrase 
“mixed economy” also was used. I 
remember many a time that particular 
expression has been subjected to very 
severe criticism and it was asked as to 
what it actually meant. The policy of 
Government was said to be a sort of 
“mixed economy’": what that “mixed 
economy” actually meant was not clear. 
Now after the publication of the 
Planning Commission’s draft report the 
position is clear; particularly after the 
acceptance of the election manifestos 
by the various political parties the 
position is very much clear as to the 
conception of “mixed economy” , or 
socialised economy, or private economy 
in this country.

Shri Kamath (Madhya Pradesh): 
But the Planning Commission’s report 
is not yet final—so there is no finality 
about “mixed economy” at all.

Shri Mahtab; Since the draft report 
has been published we can safely pre­
sume that the final report will not be 
something completely different from the 
draft report.

Mr. Deputy-Speaker: The hon. Minis­
ter seems to say that the Planning 
Commission’s report supersedes the 
Industrial Policy Resolution of 8th
April, 1948.

Shri Mahtab: No, the Planning Com­
mission’s report explains that Resolu­
tion. The Commission took that Reso­
lution as the basis. They have explain­
ed the whole position; they have plac­
ed the full picture before the country 
and the Government have accepted that 
full picture. That full picture is that 
while there would be scope for
nationalised industries, there would be 
plenty of scope for private industries 
also, but the private industries will, not 
be left free to have their way; they 
must submit to a certain plan, they 
must submit to a certain regulation 
which will lead to the fulfilment of the 
plan which the Planning Commission 
has placed before the country. We
must frankly say that the free economy 
system, that is to say, that any private 
industry will have its own way irres­
pective of its social utility, irrespective 
of the social service it will be called 
upon to render, that old, laissez faire 
system is gone. The new system which 
is being evolved is that although there
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is plenty of scope for private industries 
they must be regulated according to A 
certain plan.

That is the basic position, and that 
being the basic position the picture is 
complete. We will have to think out 
measures and we will have to readjust 
the Bill which was introduced in 1949 
and the report of the Select Committee 
accordingly so that the private indus­
tries may be regulated for the purpose 
of the social plan which has been 
accepted by Government and which 
has been evolved by the Planning Com­
mission. Now, how that will be done 
is a very great problem. So far as the 
Select Committee report goes; we as 
Government came to certain decisions 
as to how that report could be amend­
ed to suit the purpose of the plan 
which Government have adopted. That 
could have been done by moving a 
number of amendments to the report of 
the Select Committee. That course I 
thought would not be better than the 
course that I am about to suggest. The 
course I suggest will enable the Select 
Committee Members of this House to 
go into the merits of these amendments 
and to know the picture as a whole and 
then come to certain conclusions. When 
their conclusions will be made avail­
able to the House the House will be in 
a position to assess the respective 
merits or demerits of the report of the 
Select Committee and also the amend­
ments which will be placed before the 
Select Committee by the Government 
which will be discussed and settled by 
the Select Committee as such. All 
these steps will enable the House to 
dispose of this Bill as quickly as 
possible. The idea behind this motion 
for Select Committee is not to delay it 
as is usually the case whenever a 
motion for Select Committee is made. 
Here the idea is to expedite the matter. 
As a matter of fact I took into confi­
dence several prominent Members of 
this House and sought their advice as 
to how best to expedite this measure 
which has long been before the House— 
for at least two years now. They 
suggested that the best course would 
be to refer it to the Select Committee 
and to discuss it informally first and 
then to place it before the House. In 
that event the House would take very 
much less ^me to dispose it of than 
it would otherwise do if the whole 
matter were new to the House and the 
Members are not in a position to grasp 
the full picture that is before them; it 
might also be confusing in certain 
cases. Therefore, the step which I 
have taken is intended to expedite the 
pace; I ban assure the House that the 
intention is to pass this measure in this 
session itself. I am sure the report will 
be submitted by the Select Committee 
by the 17th September; if that is done



1923 I n d ^ m e ^ D e v e l o m  Railway Companies 1924and Control) BiU 
[Shri Mahtab] 

tiien as soon as possible it will be 
V. House. Toppriority has been given to this measure- 

?nany a time it has been repeatedly 
.■said on the floor of the House by the 
^ im e  Riinister that we attach great 
importance to this measure. Therefore 
I would suggest that this motion may 
be accepted and the Select Committee 
may submit their report by the 17th 
September so that by the end of the 
session this Bill may become law to the 
satisfaction of all concerned,

Shri’ Kamath: Is it too much to ask 
the finance Minister, as a member of 
the Planning Commission, to throw 
some light on the grounds on which 
the Planning Commission suggested 
changes in the Bill which the Govern­
ment have apparently adopted by way 
of amendments to the Bill?

Shri Mahtab: May I suggest that we 
may discuss these things in the Select 
Committee, in the first instance, of 
which the hon. Member is a member?

The Minister of Finance (Shri C. D. 
Deshmukh): I would refer my hon. 
friend to page 155, paragraphs 21, 22 
and 23, of the draft report of the 
Planning Commission in which they 
explain some of their recommenda­
tions, I wonder whether the hon. 
Member has seen that.

Shri Kamath: Has he nothing to add 
to that?

Shri C. D. Deshmukh: Has the hon. 
Member seen this?

Shri Kamath: Not those particular 
paragraphs.

Shri C. D. Deshmukh: Well, he will 
probably find most of his difficulties 
answered there.

Shri B. K. Das (West Bengal): In 
view of the statement made by the hon. 
Minister that when the industrial 
policy was formulated in 1948 the pic­
ture was not very clear but the Plan­
ning Commission has subsequently 
interpreted that policy, may I know 
whether it is in the mind of the Gov­
ernment to restate the industrial 
policy, or does the policy as it was 
formulated then stands?

Shri Mahtab: I have made it clear 
that the policy announced in April 
1948 ha’s been given flesh and tlood 
by the Planning Commission and it 
is now a full picture before us: it was 
in the abstract then, it is now in a 
concrete shape today.

Mr. Deputy-Speaker: There is no
change in the policy?

{Emergency Provisions) Bill 

Shri Mahtab: No.
Mr. Deputy-Speaker: I will now put 

the motion to vote.
Shri Harihar Nath Shastri: Before 

you put it to vote may I suggest.the 
addition of the name of Mrs. Renuka 
Ray to the list of Members? •

Shri Mahtab: I accept that.
Mr. Deputy-Speaker: The question is:

“That the Bill to provide for the 
development and regulation of cer­
tain industries, as reported by the 
Select Committee, be recommitted 
to a Select Committee consisting cf 
Shri Hari Vishnu Kamath, Shri 
KhanduUhai K. Desai, Shri Arun 
Chandra Guha. Pandit Thakur Das 
Bhargava, Prof. K. T. Shah, Shri 
R. K. Sidhva, Dr. Panjabrao 
Shamrao Deshmukh, Shri T. A. 
Ramalingam Chettiar, Shri 
Ramnath Goenka, Shri Jaspat Roy 
Kapoor, Shri B. L. Sondhi, Shri 
Prabhu Dayal Himatsingka, Shri 
Tribhuvan Narayan Singh, Shri R. 
Venkatraman, the hon. Shri C. D. 
Deshmukh, Shri Dattatraya 
Parashuram Karmarkar, Shrimati 
Renuka Ray, and the Mover with 
instructions to report by the 17th 
September 1951.”

The motion was adopted.

RAILWAY COMPANIES (EMER­
GENCY PROVISIONS) BILL—contd.

Deputy-Speaker: The House will 
now proceed with the further con­
sideration of the following motion 
moved by the hon. Shri Santhanam on 
the 3rd September 1951:

“That the Bill to make provision 
for the proper management and 
administration of railway com­
panies in certain special cases, be 
taken into consideration.”
Sliri R. K. Chaudhori (Assam): I felt 

very much honoured when my name 
was mentioned as one of the members 
of the Select Committee on this Bill. 
It is very rarely that I get such 
honours. All the same, I have to 
oppose the motion. I consider that it 
is extremely irresponsible on the part 
of my hon. friend Mr. Guha to move 
any kind of a dilatory motion. Only 
yesterday, there was a serious accident 
on a light railway in which eleven 
persons were killed anî  several injured. 
I really admire the soundness of the 
principle behind this Bill as also the 
good sense of the hon. Minister in 
bringing it forward. Had this Bill been 
in existence five years ago. many lives
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would have been saved. In my own 
Province of Assam, many lives might 
have been saved on the famous T.B. 
Railway and many goods which were 
consigned to different unknown places 
might have reached the consignees 
correctly. I am very grateful to the 
hon. Minister of Railways for the 
kindness which he has shown towards 
Assam. Comparison is invidious, but 
I cannot help saying that the Railway 
Department is comparatively merciful 
towards my province, save and except 
that they do not consider any Assamese 
fit for holding a post of responsibility 
m their Department.

The Minister of State for Transport 
and Railways (Shri Santhanam): Our
Financial Commissioner is an 
Assamese.

Shri R. K. Chaudhuri: Very little 
credit can be taken by the Railway 
Department for the appointment of Mr. - 
Chanda, who perhaps got his somewhat 
responsible position in connection with 
another Department—not the Railway 
Department—and subsequently he was 
taken to the Railway Department as his 
services were found indispensable and 
valuable for the Railways. But be 
that as it may, I think that the Rail­
way Department has always been 
merciful to Assam, and I hope my hon. 
friend the Finance Minister will emu­
late that example by giving greater 
grants to that poor province. Govern­
ment have built the Assam Rail Link 
but for which we would have had very 
nttle connection with the rest of India.
Iw was done at considerable cost, and 
all care and attention are being bestow­
ed to improve the speed and comfort 
of this Link. So far as the famous 
T.B. Railway is concerned, (and I have 
been speaking about it from the year 
1946), it has become already very 
notorious if not famous. T.B. does not 
really mean T.B. It means Tespur- 
Balipara. Perhaps it can even be 
caUed a Tubercular Railway because 
so far as railways are concerned this 
particular region is tubercular.

Mr. Depnty-Speaker: Is it contagious 
also?

Shri R. K. Chaudhuri: It is conta­
gious also, because Bengal has also got 
the contagion. There are many such 
accidents in Bengal as there are in the 
light railway of Assam to which I have 
referred. When the attention of the 
Bengal Government was drawn to this 
matter, they have taken this strong 
measure and I am glad that they have 
done. Now, Sir, I should like to pro­
claim it from the housetops that our 

. Government have been pleased to take 
over the T.B. Railway, instead of giving

it to another managing agent. We 
hope that within a short time we shall 
have better transport in that area.

So far as the railways in general are 
concerned, my opinion is that the Rail­
way Ministry should not hesitate to 
spend money in the beginning wherever 
they find that a railway is necessary. 
After all, they will be able to recover 
all that money, although at first it may 
not yield profit. In the end they wiU 
be profitable concerns.

Before I conclude, Sir, I again repeat 
that it will be folly for us not to accept 
this Bill. Not a single moment should 
be wasted in its being brought into 
operation. This Bill should be enforced 
immediately so that passengers who 
are bound to travel and cannot help 
travelling in these railways may get 
immediate benefit.

Pandit Thakur Das Bhargava
(Punjab): So far as this particular rail­
way is concerned. I have nothing to 
say, I do not know the circumstances 
under which this railway was working 
nor the difficulties of the administra­
tion or the difficulties of the Bengal 
Government in taking it over. There­
fore, whatever comments I have to 
offer will not apply to this railway. 
On the contrary, after having a talk 
with the hon. Minister of Railways I 
am convinced that his view that this 
particular railway may not be taken 
over by Government may be perfectly 
correct. All the same, the principle 
involved in the Bill is one which does 
not appeal to me at all. I think there 
is a great difference between an ordi­
nary company and a railway concern, 
which can be called a utility concern. 
In cases where the railway system has 
failed to give convenience to passengers 
or where the service has broken down. 
I should think that the general policy 
should be that the Government should 
acquire the railway concerned. If 
there is any justification for Govern­
ment acquisition, this should be the 
best justification. Under Article 31 of 
the Constitution, the law aUows the 
(Government to acquire such railway 
concerns, so that in my humble opinion 
instead of substituting another com­
pany or making over the management 
to another managing agent, it is much 
more desirable that Government should 
themselves take over a public utility 
concern like this. It is the settled 
policy of this Government that rail- 
wa3'S shall be Government concerns. 
In the Union List we find that railways 
are the special concern of the Govern­
ment of India, and rightly so. But I 
do not understand how the Government 
policy differs from one place to another 
in respect of the very same matters. I 
understand that the policy of the Gov-
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emment is to take over the railway 
concerns in India. So far so good. 
Even if there are certain concerns to 
which leases have been given, I do not 
know whether there is not a provision 
in the lease contracts by which if the 
railway does not run well or its 
management is not run well. Govern­
ment can take over those concerns.

If there is no such provision, I think 
we should be well advised in seeing 
that such a provision exists. If 
nationalisation is applicable to any 

-sector, it is to communications. When 
a railway is not run efficiently and 
people are denied the right of com­
munication from one place to another, 
Government has a right to step in and 
take over the management. So far as 
the principle underlying this Bill is 
concerned, we accept it whole-heartedly.
I can well understand that there may 
be railways which it may not be possi­
ble to run efficiently. It may be a sort 
of liability on Government—just as 
this one. When Government is com­
mitted to the rehabilitation of railways, 
it is but right and proper that first of 
all money should be spent on the rail­
ways already existing.
II A.M.

But at the same time I do not like 
that Government should be committed 
to a principle that in regard to rail­
ways mismanaged, Government should 
have the right to put another company 
and make over the management to that 
company. After all I do not know. Sir. 
how many other companies are there 
in this country which can manage or 
rim the railways efficiently. I should 
think in regard to railway manage­
ment our Government is an expert. 
They have got such a vast system of 
railways that they can certainly fî id 
the personnel and materials and all 
those things which go to make a good 
management. I should, therefore, think 
that in cases of mismanagement of 
railways, the ordinary course should be 
lor Government to take over the ad­
ministration and not substitute other 
companies in their place.

Now in regard to substitution of com­
panies, it may be that in particular 
cases such provisions of a sweeping 
nature as we find in this Bill may 
perhaps be applicable. But ordinarily 
I would be very loath to agree tp pro­
visions of such a sweeping nature as 
would affect third parties. For 
instance, I find in clause 11 these 
words:

“ (1) Notwithstanding anything 
!•> contained in the Companies Act or

in any other law for the time being
in force, no managing agent shall

be entitled to any compensation for 
the premature termination under 
this Act of any contract of manage­
ment entered into by him with the 
railway company, and no person 
shall be entitled to compensation 
in respect of the cancellation or 
variation under this Act of any 
other contract or agreement.”
In the first place, I do not know as 

I submitted earlier, the circumstances 
under which the affairs of this com­
pany went so bad, so far as manage­
ment is concerned. It may be that the 
Directors may be at fault; maybe the 
managing agents may be at fault; 
maybe some other persons may be at 
fault. They may not have done their 
duty. But if A is at fault why should 
B be punished for it? Tf the Directors 
are at fault they should have been 
changed; if the Managing Agents are 
the defaulters their agency should 
have been terminated. There may be 
other men who may be in a position to 
manage it. But such a sweeping pro­
vision that as soon as an order is noti­
fied the result of it would be that all 
those persons mentioned in it would 
come to grief is not fair.

What would happen to the third 
persons? Supposing some persons had 
some contracts with this company— 
what would happen to them? They 
may be in a position to perform their 
part of the contract. Why should all 
of them be affected by this provision? 
In such cases I do not see how we can 
take the law into our own hands.

Even in the matter of substitution of 
another company you feel some com­
punction in that you say that after the 
lapse of some time, the original com­
pany. if its affairs are put in order, 
will be given an opportunity to manage 
the company again. That only shows 
your anxiety not to injure any party. 
This is very good. But in regard to 
utility concerns this principle does not 
apply. When there is a necessity of 
acquisition, the over-riding considera­
tion is the convenience of the public, 
as against the ordinary rights of cer­
tain people. Of course ordinary rights 
will not be tampered with. Whatever 
compensation is deemed fair will be 
given. They wiU not be obliged to 
pa;rt with their properties for a song. 
They will get fair and full compensa­
tion. If you just take hold of a com­
pany and its management, nobody 
loses, whereas if you pass a law of this 
nature, not only those persons who are 
absolutely innocent, but even third per­
sons who have nothing to do with the 
management will suffer badly. My 
humble submission is that even if it 
were necessary in this particular case 
to substitute another company there is 
no ground for throwing to the winds
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the sanctity of contracts. So far as 
these provisions go, they are of such a 
sweeping nature that it will be difficult 
for us to agree to some of them.

We know that when the Sholapur 
Mill case went to the Supreme Court 
the view was taken that if there was a 
law which applied to all the companies 
no Fundamental Right was violated. 
But at the same time I do not think 
that all the companies are bad, or all 
the companies should be taken over. 
If there are good companies which are 
working well. I do not think that the 
sword of Damocles should be kept 
hanging over their heads.

I was rather surprised at the speech 
of Dr. M. M. Das. He accepted tliis 
principle and he was very eloquent to 
say that in a case of this nature, 
nationalisation is the only remedy.

• But when it came to the matter of Mr. 
Guha’s amendment he was opposed to 
it. I would like that this Bill were 
referred to a Select Committee where 
this principle could be thrashed out. 
I do not want that this principle should 
be accepted as of universal application 
that whenever there is mismanagement, 
the company responsible should be sub­
stituted by another one. In this parti­
cular instance it may be perfectly right 
and I 'do not dispute that. But I do 
not want this principle to be accepted 
for all time to come and for all rail­
ways. Nothing will be lost by refer­
ring it to a Select Committee, with 
instructions to report early. If the 
hon. Minister wants that this measure 
should be passed in regard to this 
particular railway we have no objec­
tion. But we are not prepared to 
accept a principle of universal appli­
cation like this.

Shri B. K. P. Sinha (Bihar): I wel­
come this measure. I welcome it for 
the reasons advanced by the hon. the 
Mover of this Bill and welcome it more 
for the weightier reasons advanced in 
its favour, by Mr. Sidhva, who is not 
here to receive this encomium.

The speech of Pandit Bhargava 
rather surprised me. He started by 
saying that he supported the principle 
of this Bill. But towards the end of 
his speech he criticised the one and 
fundamental principle underlying this 
Bill. That principle is that where 
public utility enterprises like railways 
are concerned, if they are not run on 
proper lines it is the duty of the State 
to step in and safeguard the interests 
of the people affected by those enter­
prises.

Pandit Thakur Das Bhargava: I
never controverted that principle. I 
am one with you in that respect.

Shri B. K. P. Sinha: I am jglad about 
that. That is jthe only principle in­
volved in this Bill.

There are near about a dozen or 
more small lines in this country, which 
are managed by private enterprise and 
in certain cases by local bodies. It is 
our common experience that barring a 
few lines most of these are not run on 
proper lines. They do not give as 
satisfactory a service as we expect of 
such enterprises. They are not run as 
well as government railways. I have 
scanned the list of such lines and I find 
that their number exceeds a dozen by 
a few more—they are nearly fourteen 
or sixteen in number. I feel that in 
the interests of the, country, in the 
interests of trade and industry, in the 
interests of people who use these rail­
ways the only permanent solution of 
this problem is that all these railways 
should be taken over by the State and 
incorporated in the various regional 
systems that are proposed to be set up 
or have been set up in different parts 
of the country. That is the only 
solution, in my opinion, of this problem. 
But so long as that solu^Jon is not 
before us, so long as due lo financial 
considerations Government are not pre­
pared to go that far, I think the only 
solution before us is the solution 
which has been advanced by the mover 
of this Bill.

Government while taking over a 
particular railway have come forward 
with a Bill of a general nature. But 
it seems Government’s intention for 
the present is only to confine them­
selves to that railway, or to confine 
themselves by and large to railways 
managed by companies. There are cer­
tain railways which have passed under 
the control of local bodies as well. I 
feel that GovernmeiU should take over 
those railways as well. I have nothing 
so far against railways managed by 
local bodies. But then, if affairs of 
local bodies and if conditions prevail­
ing in local bodies are an indication 
of things to come, it is my fear that 
under the local bodies there will not 
be one Manager of the railways but 
so many. In company managed rail­
ways there are three, four or five 
directors and one Managing Director 
or Managing Agent. That is, the 
masters are few in number. When the 
control passes to local bodies the num­
ber of masters increases. I know of a 
certain railway in my State which is 
at present under the control and opera­
tion of a local body. So far ' the 
management is satisfactory, but there 
are certain tendencies which create a 
suspicion in my mind that in the near 
future conditions may not be as satis­
factory as they are today, because in 
the local body there are forty members.
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The railway, instead of serving one 
master, has to serve forty masters, 
they have to obey the orders of forty 
masters. And it is a wise saying that 
too many cooks spoil the broth. I 
therefore feel that in the interests of 
good management and efficiency of rail­
ways. Government should lose no time 
in taking over all railways, especially 
railways which are at present being 
managed by local bodies.

Coming to the provisions of this Bill,
I find that the provisions in certain 
respects need some improvement. 
Clause 3 of the Bill which empowers 
Oovemment to take over the adminis­
tration of these railways comes into 
operation only after a breakdown. 
Evidently Government proceed on the 
assumption that cure is enough. But 
it is a well recognised principle of 
sanitation that prevention is better 
than cure. I would therefore urge that 
Government should find out ways of 
having a constant watch over the 
affairs of these companies or railways 
and as soon as they discover that these 
companies or these railways are not 
going on the right way they should 
intervene and interfere, in the interests 
of the public and of trade and industry 
in this country.

Then again I find that Government 
are pathetically clinging to a child 
which has now been disowned by 
everybody, I mean the managing 
agency system. In this Bill there is a 
provision that if Government so desire 
they can, in addition to the Board of 
Directors,, have Managing Agents for 
these railway companies. I do not 
know what special reason there is for 
Government to have this love for the 
managing agency system. In private 
concerns managing agents are suppos­
ed to serve some good purpose: they 
supply the know-how, the capital in 
some cases—at least they are suppof-ed 
to do all this. But in an enterprise 
which would be taken up by Govern­
ment what useful purpose would a 
managing agent or a managing agency 
system serve? I do not think that it 
would be serving any useful purpose. 
In the Bill relating to the Sholapur 
Weaving Mill also such a provision was 
incorporated, and this question of the 
managing agency system was raised in 
the debate on that Bill; Then the 
Minister in charge of that Bill was 
pleased to make the concession that 
though the provision was there it would 
not be carried out in practice and that 
no managing agents Vv̂ ould be appoint­
ed. And Government have kept their 
promise. I feel that in this Bill we 
should do away with the provision 
TOich empowers Government to have
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Managing Agents or the managing 
agency system. If not. a verbal assur­
ance from the Minister is necessary.

Coming to the penalties prescribed 
in this Bill, in my opinion the penalties 
are very, very lenient. With regard to 
companies whose gross earnings some­
times run to Rs. 50 lakhs—in some 
cases it is Rs. 25 or 30 lakhs—a penalty 
of Rs. 500 or a short imprisonment 
would not be enough. I think the 
penalties should be harsher.

Then again, I find that when condi­
tions improve and Government are 
prepared to hand over the management 
to tile shareholders there is a provision 
which empowers Government either to 
*»ppoint a new Board or to re-vest the 
management of the enterprise or the 
railway in the old Board. This is a 
principle which goes against the prac­
tice previilent in this country so far as 
superseded bodies are concerned. In 
the case of local bodies, district boards 
and municipalities also there are pro­
visions in every State Act dealing with 
these bodies that in cases of flagrant 
mismanagement they would be super­
seded. and there is a provision that 
after a certain period that supersession 
win be over. But when the superses­
sion is over, those bodies are not 
surrendered and re-vested in the hands 
of the old executive. New elections are 
held and the management is handed 
over to that newly elected executive.

The old is discredited. Why should 
Government then reserve in the Bill 
the power to re-vest the management 
in a discredited body? I think that that 
provision should go. This is all I have 
to say. I am in general agreement 
with the principles of this Bill. Last 
year when the Sholapur Mill was being 
discussed here, constitutional doubts 
were raised but then as the hon. Mover 
yesterday pointed out those doubts 
have been set at rest by the judgment 
of the Supreme Court. This Bill is 
constitutionally proper and valid and it 
adumbrates a good principle and I 
think that instead of referring it to the 
Select Committee we should pass it 
here.

The Minister of Finance (Shri C. D. 
Deshmnkh): I wish to make a few 
observations on the question of taking 
over privately managed railway lines 
to which reference was made during 
the speeches of the last two speakers. 
So far as the administrative aspect of 
this matter is concerned. I have no 
doubt that a reply will be given when 
my hon. colleague replies to the debate, 
but there are financial implications of 
the policy which I had occasion recent­
ly to study in connection with a specific 
proposal to take over a private line.
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I found that apart from the actual cost 
of taking over, in such cases expendi­
ture has ah-nost always to be incurred 
over the improvement of the line. The 
cost of running is also likely to increase 
owing to the replacement of low scales 
which might be given by private com­
panies to their employees by the 
standard Government scales. So, on 
a study of the general issue involved,
I came to the conclusion, although I 
agreed to that particular proposal, that 
the financial burden will be sufficiently 
large to make it necessary to spread 
this process over a considerable num­
ber of years and that all one could do 
was to keep in the background this 
general desirability of taking over 
private lines, wherever public interests 
demanded such a step. A relevant con­
sideration in such cases is whether 
running the line would be manifestly 
uneconomic. In this connection, it 
must be remembered that although 
very large resources are at the disposal 
of the Railway Administration, the 
requirements are. still larger and that is 
a point on which the Planning Com­
mission has also made certain recom­
mendations. According to them, these 
resources should be applied in the main 
to rehabilitation of the existing Gov­
ernment lines in the first instance. 1 
should like to refer in this connection 
to paragraph 9 which summarizes the 
conclusions of the Planning Commis­
sion in the Draft Report, on page 171.

Shri A. C. Gnha (West Bengal): I 
want some clarification from the hon. 
Minister. The hon. Minister has stated 
about the financial implications but as 
far as I have been able to gather, the 
total capital invested is Rs. 6 ’5 crores 
and in this Bill the Government is 
practically taking over the management 
and handing it over back to some 
private agencies. Instead of doing that, 
if Government can hand it over to 
some Government agency, I do not 
think there will be any more financial 
burden than now. Moreover, the total 
capital expenditure invested in all 
these 16 Railways is only Rs. 6-5 crores.

Shri C. D. Deshmukfa: I should like 
to say that in addition to the capital 
involved, there is this potential ex­
penditure.

Mr. Deputy-Speaker: The hon. Mem­
ber says that instead of taking over 
and transferring the administration "!o 
private agencies, as is envisaged in the 
Bill, the Government may manage it 
on behalf of the private company.

Shri C. D. Deshmu^h: I have no 
observation to make on that. That is 
a matter of administrative policy. All 
I said was that if the suggestion is that 
Government should take over all these 
by acquiring and purchase, then the
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expenditure involved would be much 
more than what is required by the 
capital invested.

Shri Santhanam: I shall reply to that 
in detail but here I may just point out 
that so far as this Bill is concerned, it 
leaves it open for us to apooint only 
our oŵ n officials as directors. It does 
not say that it must be only a private 
company or private persons. It is a 
question of expediency in a particular 
case.

Shri A. C. Guha: But you are not 
going to do that and that is bur appre­
hension in the present case.

Shri Santhaiiain: That will be a 
question for the Bengal Government In 
the present instance.

Dr. M. M. Das: The Planning Com­
mission has allotted about Rs. 500 
crores during the next few years for 
the rehabilitation and improvement of 
Railways. May I ask the hon. Minister 
whether with this 6 or 7 crores out of 
a total of Rs. 480 crores it will be possi­
ble to expand and take over these 
narrow-gauge raihvays?

Shri Santhanam: I shall reply to that 
in detail.

Mr. Deputy-Speaker: It is not so
much capital expenditure as the appre­
hended loss from year to year on 
account of higher standard of wages 
etc.

Shri C. D. Deshmukh: And certain 
non-recurring expenditure on necessary 
improvements, the cost of which might 
easily be very much more than the 
capital cost of acquiring the Railways. 
As regards the Rs. 100 crores that 
might be spared for rehabilitation this 
is what the Planning Commission says: 
“With the additional Rs. 100 crores 
provided in the second part of the plan, 
it will be possible to undertake some 
of the more urgent schemes of expan­
sion” . In other words they give 
priority first to rehabilitation, secondly 
to the more urgent schemes of expan­
sion and then thirdly to applying capi­
tal for acquisition of private lines.

^  ^ ( s h u n t i n g )  
^  ^  t , ^

^  ’TT % m  I
3R ^  3TTJTT | ^
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^ iV f̂ RT ^  ^  ̂  ^ 5

*nR fm (Management)
^ T| I  OT % ^  ^  'IJTW

^  t  ^
^  'Tf m  ^  T̂T̂  %

^  f  I d̂ RfTt ̂  ^  ̂  ^
5T^ fsRT TO" t  ^

^ jR t ^  3TT̂  I  f  3Ftt
^  *̂-*1 let’ll ^ f?Er ^

I FT ^
% i% ?1TiT7f|TT ift
^  3rr!TT

^  «r^»i ^  ^  ^  «ff I
TO ^  ’TT ^>D
^  '4 ? TO ^  % 3ft i|T̂  ^
T̂RTT T̂RTT 5TT ^  W  ^  TO" ? TO 

^  ?5TFr % ^  ?fiT ^pnrf ^  
^  ^  qq ^ ?

Shri Santhanam: The line had stop­
ped running, I said, for three months,

«ft ^  ^  ^  ^
(Strike) ^  ^   ̂ fan t i

^  ^  ^  f t  f  I

w r  ^  ^  i r f t t
?Ft t  ^  ^  ^  srrf I 3 T ^ %

^ ^  55 ^ 3re?TT^
TT^’Tf^ #  I OT %

<T^ ^  TO fR5^ «ft 3ft?: ^
arrsT ^  ^i«a T O f  ? ^  ^Tcft

% ^  ^ T̂T̂ rftq’ ^  ^
'»lH+Rr Hi^ ^ f  I ^  *T 

iT̂ . ^  5qr sfrr zTf t̂t 

?TFPfnr ^r qf^^ft 
^  ^tN" ^  ^  fT f̂t  ̂ Q ^

- fr r t^  ^  T m  ^
iJTT?r 1̂% «l^H ^  ^5^

t ’ n̂- %  W  ^  W
f t f^  % f ^  % fiT ^  ^  

= ^  t  ?

Shri Santhanam: It has been placed 
in the Library, as promised.

«ft ^  ^
«iai'di<ll, W IPt*

t  ^TT^ ^  ^  ^  t  qr
^  I

iT ^ to  : 3R t  I

Shri Santhanam: I promised to make 
enquiries, and if the report was there, 
promised to place it in the Library. I 
found the report was available in the 
Railway Board and I had immediately 
placed copies in-^he Library.

W W W  : 3R |, 3T̂  31TT
^  '̂ i'hci f  I

vh : #  :T ^  3f3ft

^  ^frf
i r f t j  ant I 3?^ 4 ’ T

^t¥ ^  d«l^l ^  3 ^

^  f  I

3R- ^  f  %

3TT ^  t  ^  ^  ^  ^  ^  ^

j t o  f r o  ^TRT \ ^  ^

TO  f , ^ 1 %  f ^ r  f^Tt? ^

fJT 3TFT % ^ rm  ^  ?rff ^ ^ rr  

t , ^  ^ ^  r̂nr i

sR’ #  ^  qnc JrpTTtir ^  ^
^  ^  ^TT^ ^  2TIT f̂ ŷr̂ TT i  

^  ^  ^  ^  

mWITor W3^
«TT 5T̂ 2: ^  ^  I ^1f#
^  T̂T :

“Is this House in a position to 
obtain a grip and offer constructive 
criticism from the facts placed
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before it and from the explanations 
offered to it? Secondly, is the 
Railway Standing Finance Com­
mittee in a position to be a reliable 
watchdog of this House?”

3rnt ^  ^  :

“Has the Railway Minister placed 
before the House sufficient material 
to get a grip over the Railway 
finances as well as the Railway 
administration? My own feeling Is 
that he has not.”

m  WITT JPTT
^ '

w f :  f i r m h r  %
^ ^  ^

«T̂   ̂^   ̂^  ^
^  ^  1 1  4  w  3TNJ
3ntr (point of order) ^  %
f̂r P̂TT qr ^  ^

^rnr
W  ^  ^ I
T̂PT̂fhr ^  ^   ̂ Irffe

^  ^  t ^  3T  ̂ 7̂̂  t  ̂ ^
^  ^  ^  ^  irrrr
3fk ^
^  [clause by clause],
^  =5TTf̂ , ^  TO ^ ^  =^rf^,

t  I
4' l̂ar îTTTr '

«rr w
sfiPPT̂  % ?rrJT»T ^rf 'Stt̂
5
3Tf̂  (Central Advisory
Council of Railways)
^  ^  ^  ^  t ’,

I % ?T TT̂ r%̂t[ (Stand­
ing Advisory Committee)
% ?r m  ^  t,

^  ^  ^  fJTT %
TO W R  %

3H# f  aftr ^  ^
w r ^  f̂lir ^

^  .̂TT t  ^
^  \ € \  r̂r4-Tr t IV w
SFFR Sfft 3TT# ^  W R  STFT

cTT̂f) %■ Pî KjhV n̂?T 
r̂rsr̂  (Watchdog)

5R>TT 3TFT I

^  A ^  «n«l ^
^ iT f I ^
TO g rrq ^  ^ i t  ant «f|- ^
^  ^̂ TTt €to ^

^  # 3î  f»T # T̂NT ^  ^  ^
^  t  • ^  ^ 
rlT  ̂% tqjqwHV ^  ^

^TPT#T 
f¥ ^  ^  ̂ HTTT

qt̂ TTl  ̂ ^  fV ̂
'Tf̂ TT, ^  ̂  ^

^  ^  ^  I ^

^  % %T # iT| ^

^  f^qr ^  ^  ^
3n%»rr ^  ^  ^  ^

^  I

3T̂ ^  # 3TR ^  ^
i  fV ^  ^

^ f^ n rf f  ̂  ^Er^^srrraTM
^  ^  I w  ^  ^ ^  
R̂T t  : .

“Of late. Government have been 
receiving complaints regarding 
mismanagement by some of these



companies thereby causing a great 
deal of inconvenience to the normal 
life of the community.”

I  1%  ^  ^  %

fro- ^  ^  ^ ^

%  ̂ ^  ^

\

^  STi'T ^  ^  TfT
«TT ^  ^  €To ^ o

^  ^  f W  I #  ^TPT^

^ ^rf T̂fT c r ^  ^  ^  
t  ^  ^  TO 3 ^

=^f^  1% ^  % ^rr^ftr ̂
^  T |  I ’ ^  ^  % ^q - ^  f  I ^

^  t ^  ^

^  t  • ^  ^
^ s m  ^ rm  ^  :

“We considered and considered 
over this question and we came to 
the conclusion tfiat it is not worth 
while taking over this line.”

^ I  r^ ^  r?T̂ ;T?fr |  ^

fe r ^ s fT T ^ jp t f  
^  ^  ^

^  5£f)tT̂  ^  I ^
^  ^  ^  p f t

I WTT ^

^  ^RPTT t ;  ^  ^  I

^  3TFT % f  ^  %
4>I'H'̂ i «T  ̂ <=lk'5|
^ 1  3T7q' ft^rrtt (R o a d

Transport ) sre  ̂^  f̂t %?: 
STFT ^  ^*f 1̂  ^  ^

^  ^  |t ? 3;!^ ^  3TT3T ^  ^  
^  ^  ^i5f^, *b*-H*ll
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(L iq u id a tio n ) ^
ŝwft, (Share­

holders) t % sm ^
^ I  3 T T ^ ^  

& TO ^  #rTT

3nft cT̂  IV î I snft C1+
iTHTfhr ?TT^ 5Tff f¥ ^  ^
3R"n?)T% ^ ^ I  
^  ^  ^  ^  ^
f r o  ftfH ^ ^  3T5^ f-vT̂ T*T
^  1 1  f  iT̂ ĉrr
sft̂ 'VOTR (expert opinion)
^  ^ 1% ^  *7^
^m\ 3ft  ̂ w f f  ̂ r ^
^  t  • t
^  ^  3TTT ^
f̂ RRT ^  t

% T̂PT ^  ift 'sim'm O t  ^  ^
^  i  I ^  ? w ,  ? w

3fh: n ^ o  ^  ^  ^  ^  f^ 'tst % 
^  ^TT^ ^  t  ^  ^  ^

^  f^T t  2TT 'fJTJRT f3TT
^ 3T  ̂*iHHY  ̂ 3T̂  R̂pft ^  ^  HÎ T̂

f% ^  ^  1̂  
^  fsrrf, 

(net income)
t  I ^  5fJTW ^  % f  3TT ? ̂

f?rrft)T ^  5̂2TT̂  t , ^
^  ^  ̂  t  \ ^  ^

f m  w  t  ^  ^  ^  11  ^
^  =TTTfr ^  f e r  fti% %

n̂ft, ^  ^nnr f  i 
m x  ^  ^  f^ f  w  ^  I, ^

*T  ̂^ K
t ’, =pfti% % ^raii^
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^  ^  srf r̂  ̂t i ^  
^  ^  t  3(^ 3T^

^  f  i ^  ^  ^  t ‘
f ^ f  #  ^  ^  ^  

^ ^  ^ 3rr3T w r 3tt

^  ?ft ^  it =»nfr 
HiRT % ?Rft̂  ^  ft?TT I?

sTTT ̂  ̂  ̂  3rrr f^Pf ^

^  W^. ^  qMi ^̂ TPT

^  *̂tt ^  ^  I
fWTT ^ W  ^  5in ^  ^  t  I

'41'̂ 'H ^ «T  ̂ ¥^TT

5TN ^  tiTR ?rft ^  ? I W  f  1 

^5FT 3T7n: ^  ^  ^  3?  ̂<217 •

?ft ^  % Tf) t
^  ^  ^  3T̂  t  I

^  ^  ^  ^  t  f%

^  ̂  ̂  ^  ?T  ̂t  ^  ?TR^
. f  Tt  qT 3fk felT 3TRT
^Tf|# I ^

p i  ^ ^  2|7 r^ Mt ^ ^  ̂  TO T̂PT 
^  i m  I 3 r  #■ ^  r ^ fm
^Tl^TTf f^ irm h r T f^ ^  ?ftf ^
«IT ^  ^  Sit?: ^

^  ^  % 3 T ^  5rfTT#
^  1

^F^'t % ^  l%irr ^  1

^  ^nft r ^  t  ^  ?i?ir i

^  Ro ftrcT^ ^  w ^  t, ^  %
'Tf^ ^  W  T̂PTT :

^r+^ TT ^ ^  ^nrtwR

w^ ^rar -q̂ T/iHi ^  I

^
^ r d ^  3TFT t', ^  #
#Eft #517 ^ ^  I

^  ^  WH ^  ^  ^  s n r
fPT ^  ^Vrr, " 7̂̂  3Tf ^  ^ r

=sr7|̂ 5TV ¥t ^pfff¥

% ^  =#¥ t  • ^

^ I 1 ¥  "Pt ^  »i^ ^

^  % I«A| ^  ^  »T^ ^  ^  ^
^  ^  ^  i  \ ^
^  ^Vi ^  ^+«i ^ 1  #  ^ ^

^  ^  I ^  ^  ^tHT

2Tf

^  ^  ^  ^  ^  3̂TR

a fk  ^  ^

^ ^  % K + m  ĵfToT ^ ^
#  ^  'cj4i<*̂ TT I

% P̂xft̂ " 'm^i ^ I ^  zrr

^  *1̂ 1̂  % TO 3TTT ^  ^
3 |^ Iw € to  ^ o  3nTT

5f ^  f̂ ŷ rr 3TTT ^
^  ^ r  ^'*n I ^  IT ^ 7̂  f̂ tJJTT

3i^< q<i ^  ^  ^  ^o ^

% ^  f t  t  I f ^  ^

SR# ^ 5fii ^
^  ^  1% ^

^  f̂ HTT ^  ^  '̂sr^̂ ir I
TTPpft  ̂ ^  f̂ TW

% ^  t  ^  3ftr w
^  R̂TTT =^TpT i  I ^  3 f ^

3T̂ T̂ I  iT>C 3T7 7 Tt'Tff ^

I %;%T
3Tvft^ ^T w  = ^ tfa rI r^ iT^
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fft TrmhT ^  ^
 ̂f̂PFT % ̂  3̂% 3^ «lld

(̂«+i ^  55T% I 3^ ^  ^  ^
^  ^ t ’ I 3 m  ^

« n w  3fk ^  ^  ^  wp^ f w  ŝTTwr 
aftr 3p5^ 3nW?FT

I

^̂ PTT |Tt it ^  ^  ^

OT ^  f  I ^  %
^  arf̂ ^HTK f w  ^  T ^  t  

^  ŜRTlW ^F5T ^  I

(English translation of the above 
speech)

Shii Bhatt (Bombay): Sir, the
Railway Companies Bill now before 
us has already once been shunted off 
in favour of another Bill which was 
■of greater importance in the country’s 
interest. It was, therefore, put aside 
lor the time being. The Bill that 
has now come up before us should be 
viewed from two or three angles. The 
first thing is whether the public is 
going to be benefited or not if we 
take over the management o^ t̂he line 
in question. Secondly, we have to see 
whether the benefit will accrue imme­
diately or it will take some years 
before anything comes out. Thirdly, 
the hon. Minister should clear otf the 
doubts that prevail wi;h regard to any 
improvements to be effected in the 
existing management of that railway. 
Before going into these points, I should 
like the hon. Minister to tell us what 
is the aim of this Bill, what were the 
<iefects in that line, whether the num­
ber of passengers travelling on that 
line had gone down or the amount of 
^rieght carried on the line had de­
creased or the engines, bogies and 
wagons had become worn out.

Shri Santhanam: The line had
stopped running, I said, for three
months.

Shri Bhatt: That was due to the 
strike. A strike can cause many
things to happen. Have these things
appeared in the reports submitted by 
the Inspector of Railways? After the

strike in April, an Ordmance was 
issued by the President in July. What 
were the conditions prior to that and 
what are the conditions* now? The 
hon. Minister is unable to give us 
Information with respect to all these 
matters. Yesterday I put a question 
asking the hon. Minister to place be­
fore the House the complete re^rt of 
the enquiries made by the West Bengal 
Government so that we might be in a 
position to understand why the line 
was sought to be taken over or why 
the management proposed in the BiU 
was expedient.

Shri Santhanam: It has been placed 
in the Library, as promised.

Shri Bhatt: I would remind the hon. 
Minister that only yeserday he said 
that he did not know whether the 
report was there or not.

Mr. Deputy-Speaker: It is there now.
• Shri Santhanam: I promised to make 

enquiries, and if the report was there, 
promised to place it m the Library. I 
found the report was available in ihe 
Railway Board and I had immediate­
ly placed copies in the Library.

Mr. Deputy-Speaker: It is there now; 
he can see it.

Shri Bhatt: I looked for it today till 
nearly 9.30, but no report had come 
there. Yesterday, I tried to find it 
in the Railway Board and want^ to 
have some information; but they did 
not supply me any. But ŝ Ĵ ce t ^  
hon. Minister now says that the report 
has come, I have to request him to 
give us a full opportunity to study it 
for without looking into the report we 
do not want to say anything in toe 
matter before you because we are then 
prone to mistakes.

Now, I will take this occasion to 
remind the hon. Minister of his com­
ment on the Hailway Budget 
when he was an ordinary Member. 
His words were:

“ Is this House in a position to 
obtain a grip and offer constructive 
criticism from the facts 
before it and from the explanations 
offered to it? Secondly, is toe 
Railway Standing Finance Com­
mittee in a position to be a reliable 
watchdog of this House?
A little onward he observed;

“Has the Railway Mmister 
placed before the House sufficient 
material to get a grip over the 
Railway finances as well as .the 
Railway administration? My own 
feeling is that he has not.
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Skri Kamath (Madhya Pradesh): 
Times have changed now.

Shri Bhatt: In the words of the hon. 
Minister himself I have to say that 
we cannot give consideration to a 
matter the material of which is not 
before us. I also wanted to raise the 
issue on the point of order that no dis­
cussion should take place until we 
have all the material before us. How­
ever, now since the hon. Minister says 
he has placed the report in the library,
I would suggest to him to give us 
enough time to go through it and un­
til such time the second reading, its 
clause by clause consideration, should 
be deferred.

Another suggestion I wanted to 
make was in regard to bringing up of 
such things before the Standing 
Finance Committee for Railways or 
the Central Advisory Council of Rail­
ways. I want to ask why is it not 
being done. Other Bills are brought 
before the Standing Advisory Com­
mittee; but our Railway Board has 
adopted a strange attitude that such 
Bills are brought here without our 
prior knowledge of them. Only the 
Railway Board or the hon. Minister 
may know why it is so. We come to 
know all at once of its coming before 
us. Therefore, I say that v/hen such 
things are proposed to be.̂  brought
forward, then, if the Government
really want the Railway Standing 
Finance Committee to serve as our 
watchdog, such Bills must go to them 
before coming here.

I now come to the Bill itself. When 
the subject of taking over of the
Tejpur—^Ballipara Railway line came 
up last time before the Finance Com­
mittee, it was found, as the hon. 
Minister and other members said, 
whatever expenditure inay be incur­
red on it, it could not become self­
sufficient and could not be a gainful 
proposition, for the lungs of this poor 
T.B. Railway were badly affected. In 
spite of that, however, we and_ the
Railway Board decided to acquire it in 
the wider public interest and agreed 
that the expenses should be borne 
by the Railway Ministry.

I do not want to suggest that all 
the light railways should be acquired 
by the Government and it has been 
said in the statement of Objects and 
Reasons that;

*'Of late, Government have been 
receiving complaints regarding 
mismanagement by some of these 
companies thereby causing a great 
deal of inconvenience to the nor­
mal life of the community.”

I would, therefore, like to know 
what are the railway lines about which 
such complaints have been received 
and why the Government have taken 
such decision with regard to one 
line only leaving others aside. I hope 
the hon. Minister will throw light on 
this point.

I was drawing your attention to our 
decision to acquire the T. B. Railway 
line. Our friends Shri Guha and 
others hail from that place and we 
must try to understand their view- 
I»int and realize that the representa­
tives of that place are voicing their 
grievance with a feeling. They say 
there is no other remedy save taking 
over of it by the Railway Board. 
Yesterday the hon. Minister declared 
in his speech: '

“We considered and considered
over this question and we came
to the conclusion that it is not
worth while taking over this line.''
But when the Government consider 

It a worthless thing for acquisition 
which would not yield any pro:lt, why 
should they impose its burden over 
another Government? Whether it be 
West Bengal Government or any other 
Government, that State is a part of 
India. It wiU have to spend money 
over it. When the experts of th  ̂
Government are of the opinion that 
there is no profit in running it and that 
it would be better if road transport is 
started there instead, why should it 
be run at all and not closed down?. At 
present too it is not operating. Let it 
be closed down; the company will go 
into liquidation and its share-holders 
will bear the loss. We want to en­
trust to the West Bengal Gpvernment 
a work of responsibility that we our­
selves cannot carry out. What would 
that Government do? So far they 
have done nothing. The hon. Minis­
ter is still not aware whether the 
Railway has yet started functioning or 
not. I, therefore, do not understand 
how its affairs would be improved. 
When the expert opinion says that 
the line cannot operate and a loss of 
lakhs of rupees is bound to occur,̂  
the better course is to improve the 
road transport and do all business 
through it. However, I ,would like to 
tell you what is in my knowledge. The. 
reports of the Railway Board for the 
years 1947, 1948, 1949 and 1950 do not 
show that this Railway has suffered 
any loss. On the other hand, it has 
earned a profit. The hon. Minister 
should know that according to the 
Report for the year 1949-50, it has 
earned a profit of Rs. 88,000. This 
is its net income, Wherefrom did 
this income accrue? The number of 
travellers who travelled on this line
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[Shri Bhatt]
as well as the amount of freight carried 
by it have also shown an increase. I 
am, therefore, unable to understand 
how did this railway become unfit. If 
■the windows or the carriages are not 
in proper condition, I wonder what our 
Inspector of Railways does; for the 
Hailway Act provides for inspection of 
these things. He can get them re­
paired; and if they are not repaired, 
the railway line could even be sus­
pended. We have got that power. 
When that railway line was operating 
till recently what happened suddenly 
to create this unsatisfactory condition? 
You cannot take it over and those to 
whom it is being entrusted would also 
not be able to manage it. So far the 
position was that the District Board of 
the Twenty-four Parganas was also 
rendering financial assistance to this 
railway although I do not know the 
amount it gave. Therefore, I cannot 
go into detail and claim your atten­
tion on this point. But if that was 
a part and parcel of the Government, 
so also is the West Bengal Government 
which is taking over the Railway. But 
when the Central Government see no 
point in taking over this railway, it 
is necessary that we give suflRcient 
thought to this subject. At first I 

.-was not favourably inclined towards 
Shri Guha’s suggestion. But now I 
am so inqUned, for the reason that the 
hon. Minister might have some more 
time to consider it and improve mat­
ters. So the proposals of the Select 
Committee should be accepted. But 
at the same time I do not adhere to 
the view that the Ordinance that has 
been issued should be repealed. It 
terminates on the 20th September and 
this BUI must pass before that date. 
But I want that the work should be 
done in the right manner. If any­
thing more cannot be done, this Une 
should at least function as indicated 
in the Bill. And this aspect is to be 
borne in mind that since tliis line has 
a bearing in relation to Pakistan, it 
must be acquired whether it be pro­
fitable or not. It has a close relation­
ship with the refugees. So we can­
not leave it alone and think that we 
need not do anything with it. It is a 
small line nearly 54 miles long, I 
am not asking the Government to 
take over Barsi line which is a big 
line, I am asking them to acquire 
what is only a small line, I would 
not raise any objection to the middle 
way that is adopted in the Bill for 
taking over the line from the Com­
pany. But it would not be a satis­
factory solution. After a month or 
two you will have to think over again 
and just as the T. B. line has been 
taken over so this line would also 
have to be acquired, whatever the

expenditure involved. And I suppose 
It would not require more than Rs 20 
lakhs. So the Railway Board should 
not hesitate to take such an action 
when a part of West Bengal is going 
to be benefited by it.

to make a com­
parison between the Act relating to the 
Sholapur Mills and the present one 

different sub­jects and I shall express my views in 
tnat connection when amendments are 
taken up. But at present I want to 
request the hon. Minister to give us 
all the relevant material so that we 
may go through it and probe into the 
real situation. He may also give us 
an opportunity by agreeing to the 

Committee. He 
ponder

i h^ve moretime for its consideration and probably 
he would then be in a position to find 
out a better way.

With these words 1 support the 
basic prmciple of the Bill envisaging
method that is being, adopted for this 
purpose IS not satisfactory.

Shri Ghule (Madhya Bharat); The 
House must be thankful to the com- 
p̂ any m Bengal which inspired ĥe 

Ordinan?!
^  being. Sir,^ e n  It was the policy of the Govern- 

iMnt to nationalise the transpfirt sys- 
country, it was incumbent 

° company,managed railway lines in the country 
controlled, and so this

Srlier brought muchfo But as it is, we know that it
IS the general practice with us that 
unless we see that things have gone 
wrong completely, we do not maki 
any move. Therefore I say th a rw l 
must be thankful to this particular 
co^ a n y  which was respo:.s*ible foJ 
Jnr Rff^^^L^ t̂ion of the Ordinance aSd 
B̂ ll that drawing up of this
now before the House

thiV underlyingthis Bill, not because it is the be t̂ 
course today, but because it is the 
second best. The best course, in mv
?un"hv “  railwaysrun by companies and comoleteV

^̂ ® /^^^way system in the 
happy thing to con­

template that in this vast country 
where we have nationalised almost 
all the railways, these small narrow 

lines should Kje allowed 
to be run by private companies and 
the people there allowed to suffer.

It is envisaged under this -Bill to 
appoint Qirectors under three condi­
tions, And these conditions also
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strengthen the point that I have just 
placed before the House. These 
conditions are—

(1) that a situation has arisen 
which has prejudicially affected 
the convenience of persons using 
the railway administered by the 
railway company.

(2) has caused serious disloca­
tion in any trade or industry 
using the railway, or

(3) has caused serious unem­
ployment amongst a section of the 
community.

And that means, that the Govern­
ment wants to wait till all these things 
come about. They want to see that 
there is unemplo3mient amongst a 
section of the community, or that 
there is inconvenience caused to the 
persons using the railway, or there is 
serious dislocation in trade and indus­
try. I would, however, request the 
Government not to wait till these 
things actually take place, but to 
anticipate them where they are likely, 
and if there is sufficient reason to 
believe that such things are likely to 
take place, the Government should 
take over the lines. They should 
not wait for accidents to take place 
of which we had one experience only 
this morning. One hon. Member 
asked the question whether there were 
no accidents on the Govemmeat* 
managed railway lines. Sir, all these 
questions were fully discussed when 
we dealt with the Bill for the nationali­
sation of our Transport systems. The 
same answer that was given then 
could be given to the question now 
put. As I was saying, this Bill in 
itself, would be a very good corrective. 
This Bill would have a good effect on 
these companies managing the rail­
ways and many matters which are 
going wrong today would be set right. 
This threat of being taken over by 
the Government would act as a good 
corrective. And for this reason also 
I think this Bill is a good piece of 
legislation and it should be enacted as 
soon as possible.

The point was put forward by my 
hon. friend Shri Bhatt that all the 
information necessary for dealing with 
this matter has not come before the 
House and for this reason, I am in­
clined to think that there is no harm 
if the Bill is referred to a Select Com­
mittee and the report called for within 
a few days. Nothing would be lost 
if we refer this Bill to a sejpct com­
mittee and call for their report within 
a fortnight, because the ordinance 
would not expire before then. No­
body in this House is against the 

. principle of the Bill and Government 
should, not hesitate to refer the Bill to

a select committee. If anjrthing 
there would be improvement in the 
provisions of the Bill by its being 
referred to a select committee. I 
therefore support the motion moved 
by Mr. Guha, at the same time sup­
porting the principles underlying the 
BiU.

Dr. Ram Sabhag Singh (Bihar) : The 
Bill under discussion shows that at 
long last the Government has come to 
realise that all is not well with private 
companies operating the narrow gauge 
railways. Coming from a district 
where two or rather three narrow 
gauge railways, Arrah-Sasaram; Dehri- 
Rohtas; and Sasaram-Dumarkhar lines 
are in operation I know a little of 
the difficulties to which the public 
using these railways either for travel 
or for transport of goods are put to 
because of the mismanagement of the 
railways.

From the point of view of con­
venience to passengers there is hardly 
anything like passenger amenities such 
as drinking water or lavatory facilities. 
Although the Arrah-Sasaram Railway 
runs for a distance of 60 miles there 
is neither safety nor security arrange­
ments for passengers.

In regard to allotment of wagons 
discriminatory treatment has been 
compilained of. In some cases thi3 
matter has come to the notice of the 
Government. But to my knowledge 
no step has been taken by the 
Government to remove this discrimi­
nation. Because of this the growth 
of trade and industry in that region 
has been very much hampered.

It is thus obvious that neither from 
the point of view of convenience to 
passengers nor from the point of view 
of the growth of trade and industry 
in that area is the management of 
those railways satisfactory or up to 
the mark. That was why the other 
day this matter was discussed in the 
Bihar Legislative Council in the form 
of a private member’s resolution, 
which reconunended to the Govern­
ment that those railways should be 
taken over by the Government.

To meet such eventualities this BiU 
provides for the appointment of new 
directors and the creation of new 
management. Though it is a definite 
improvement, it is not a permanent 
cure of the problem which those rail­
way's are faced with. Clause 12 of 
the Bill is in the nature of restoring 
the status quo after certain conditions 
have been fulfilled. It saĵ s :

“ If at any time it appears to the 
Central Government that the pur­
pose of the notified order appoint-



[Dr. Ram Subhag Singh] 
ing directors has been fulfilled or 
that for any other reason it is 
unnecessary that the notified order 
should remain in force, the Central 
Government may, by notified 
order, cancel the appointment of 
directors made under this Act.”

This clause 12 will undo what the 
appointment of directors will do. It 
further says:

“On the cancellation of any 
such appointment as is referred 
to in sub-section (1), the Central 
Government may—

(a) direct that all the property, 
effects and actionable claims of the 
railway company shall revest in 
the persons in whom they were 
vested before the issue of the 
notified order under section 3;...... ”

So this clause will bring back the 
railways to the same position in which 
they were several years ago.

In the situation despite the Finance 
Minister’s statement to the contrary, 
the best course would be for the Gov­
ernment to take over those company 
railways. The Finance Minister said 
that it would be a costly affair to re­
place the existing staff which are given 
low pay by the company. In this 
connection the Finance Minister also 
referred to the Planning Commission’s 
report. But I think that it should 
not be the duty of the Planning Com­
mission to perpetuate inequalities in 
this country.

In the past when the demand was 
made that those railways should be 
taken over by the Government, it 
was argued by the Government that 
the right of purchasing them was 
vested in the district boards. Actually 
seven out of ten light; railways are 
assisted by district boards. However, 
even if the management of those rail­
ways were to pass into the hands of 
district boards not much improvement 
would be effected. I would therefore 
ask that keeping all this in mind some 
suitable changes should be made, if 
necessary by referring the Bill to a 
select committee.
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'HWi ^hi - îr^q, arnr 
^ ^  m̂wr qr^ i %
(English translation of the above 

speech)

Ch. Ranbir Singh (Punjab): Sir, I 
support the motion nnoved by Shri 
Arun Chandra Guha. But I do not 
want that after the expiry of the 
period of this Ordinance, the manage­
ment of a particular Railway should 
agkm be handed over to the former 
Company Personally, I am of the
©pinion that if once a company neg- 
aect  ̂ the management of a railway it 
rfiould not be given a second chance. 
But this IS a question of principle. As 
some of nay hon. friends heie said, tiie 
TOlution of this question ultimately 
lies in the nationalization of these
pr ôceed in terms of - this solution.
Shri Arun Chandra Guha told us that 
%was only a question of six and a half

crores of rupees. In my opinion, s «  
and a half crores is not a very big 
figure in the context of the huge 
budget of this country.

Pandit Thakur Das Bhargava (Pun­
jab): It is four and a half crores, 
because two crores belong to the 
State Railways.

Ch. Ranbir Singh: My hon. friend 
Shri Bhargava says that it is only a 
question of four and a half crores. I 
am submitting this also because our 
country has chosen and adopted a 
democratic set-up for its administra­
tion and this has its political reactions 
on the people. The people of those 
areas where these railways are 
working simply do not understand 
why the railways of Bikaner, Mysore 
and other big States were taken over 
by the Government while the light 
railways belonging to small companies 
have still been left with them. When 
some people go to the persons who 
manage these railways, they talk to 
them in an ill-conceived manner. You 
yourself can go and see how they 
behave. They claim that no one can 
acquire their railways and want to 
impress upon them somehow that thev 
have the support of persons in high 
authority or that they have entered 
into an agreement with us on which 
we could never go back or that such 
a step is beyond the powers of the 
Government or the scope of the Consti­
tution. Under the circumstances, 
the political effect of these things is 
very unhealthy. So far as the ques­
tion of profit and loss is concerned. 
I can only refer to the Shahdara 
Saharanpur Light Railway which i* 
just next door and of which mention 
was also made this morning. One 
can see and realize the difficulties 
under which people are made to travel 
on this railway. People travel on 
foot-boards and even or the roof-tops 
of trains. If, despite such over­
crowding. it is running at a loss, I 
can only suggest that either the Gov­
ernment should accept that loss and 
take it over or it should decide and 
order the closure of that line alto­
gether. There cannot be any middle 
course. It can never be that a per­
son or a company is left undisturbed 
and uninterrupted while it continues 
making thousands o| our people 
travel precariously on foot-bpards 
and roof-tops, more so in a country, 
the Government of whi(± is not a 
mere custodian of law and order but 
which believes in and which has 
accepted in the Constitution the prin­
ciple that all public utility services
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should be nationalised. So, there 
does not seem to be any reason why 
these railway lines should be managed 
in a different manner.

Then, there is another point. Some 
of my hon. friends were of the opinion 
that those railway lines which are 
managed better should be left over 
ior some time. But 1 think this is 
just the reverse of what should be 
done. I ask why should they be left 
over? Are we to bear losses alone and 
shall we always be responsible for 
all the losses in the country? Why 
should we not take over those lines as 
well which are running at a profit? 
The question of waiting till some com­
plaints are received and then consi­
dering and acting upon them should 
not arise at all. It is a matter of 
XX)licy and it is quite clear that they 
should be nationalized. This is not 
something difficult or complicated. I 
come from a place where the railway 
line has been dismantled,-! mean the 
Rohtak-Panipat line, which, according 
to the present programme, is to be 
laid again in 1953-54. It is possible 
that it might be further delayed but
I do not think there is any reason for 
the Government to delay it. But, 
even then, I feel that there are other 
lines also as this one and the people 
of those places have a right to demand 
better management and amenities on 
those railways. Under the circum­
stances, why should we try to chalk out 
long-term programmes for taking
them over? You have no reason for 
this though you may try your l̂ jgst 
and advance a number of economic 
reasons in your support. People are 
not going to listen to any' of these 
reasons, even if the hon. Minister of 
Finance comes to your help. None
can  convince the reactions of the
people. If you tiiink that the general 
voters in our country, that is to say 
the electorate might believe what you 
say and be convinced by your argu­
ment, it would be a mistaken idea and 
in fact there does not seem to be any 
economic reason vindicating your 
standpoint. Under such circum­
stances. it is necessary that the motion 
of Shri Arun Chandra Guha should 
be adopted and a decision made so 
that in the meantime, the policy of the 
Government that they are going to 
take them over, rpight be made known, 
and that a further period of one month 
or five months is given to that com­
pany and that this is being done Jon 
account of different reasons namely, 
financial and administrative. * All this 
would convince the people that after 
all the Government can do a certain 
thing only gradually. Six hundred 
states were integrated with India but 
that was not done overnight. J t took

time and only gradually both big and 
^mall States were taken over. If a 
gradual step is taken, people would 
feel assured that some day their turn 
woul^ also come. So, I think the 
best part of the motion is that it would 
make people realise that if there are 
difficulties in the way of the Govern­
ment it should be conceded more time 
and if a particular point is made we 
would be able to .make them under­
stand. ’

Shri € . Samanta (West Bengal): 
We are happy that this Bill has been 
brought before the House for its 
consideration. A measure like this 
was urgently necessary; Railwaj^ 
being a utility concern, our Central 
Government has the bounden duty of 
looking after the company-run lines 
which are being mismanaged. But 
the remedy which has been prescribed 
in this Bill is a temporary one which 
wiU not cure the disesise: the radical 
cure can only be the nationalisation of 
those lines. Government have put for­
ward reasons of economy for not 
nationalising these lines. But 
when we find that the facilities 
which ought to be given to 
the people in those areas are being 
denied to them. Government should 
not hesitate to take the step of
nationalisation.

Let us see why these companies are 
not running in order. Many reasons 
have been advanced by several 
friends; I would like to put forward 
one more reason. All these are 
narrow gauge lines, between 50 to 100 
miles in 'the case of each company. 
Now, when one of these companies 
places orders for materials like lines, 
etc., on any workshop, say on oiir 
own Central Workshops, or even cn 
workshops outside the country, those 
workshops are reluctant to supply 
the small quantities of materials which 
these companies reqj^re. Even if
they are supplied it Ts not ^one in
time. Our own workshops are so
heavily worked that they cannot sup­
ply these requirements in time. There­
fore. if Government cannot at present 
nationalise^ these lines and they just 
pass this Bill, I think it WQuld not 
achieve the purpose. Sir, my friend, 
Shri Guha has moved a right amend­
ment for reference to Select Com­
mittee; there are other things to be 
considered in dealing with this ques­
tion, and other things which we should 
achieve through this BiU. If we pass 
the Bill as it is. we will not be helping 
those lines to the extent we ̂ ou ld  
have if they were nationalized. Even 
if management is taken over under the 
Bill and our men are pul in charge, yet 
the present difficulties will continue. 
My Grovernment’s men will be there in
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[Shri S. C. Samanta] 
management of each unit, but the 
requirements of each unit will be 
ordered separately on different firms. 
Therefore, 1 say that if we can succeed 
in uniting these various units through 
this Bill then this measure will be 
somewhat fruitful. Sir, I whole­
heartedly support the motion for 
reference to Select Committee.

Shri J.** N. 'Hazarika (Assam): I
welcome this Bill and request this 
august House to pass it as e3rly as 
possible. The existence of these 
privately-owned railway companies is 
nothing but an anachronism. All 
these railways must be owned by the 
State so that they may be managed 
and directed properly.. Government 
should provide facilities for their 
nationalisation and no room should be 
left for private persons to run or own 
any of the railways. We have not 
only taken over the railways from 
private companies, we are now taking 
over road transport in various States. 
Therefore, it is a welcome sign that 
our Railway Ministry has brought 
forward this Bill to effect gradual 
nationalisation of these private rail­
ways.

[S h r im a t i  D u rg abai in the Chairl
In regard to the T. B. Railway, the 

simple taking over of this Railway 
by the Government will not be enough 
to meet the transport needs of this 
area. In the northern side of the 
Brahmaputra river, there is no rail­
way communication from Tezpur. It 
is desirable that this railway ahould be 
gradually extended up to North 
Lakkimpur in the northern bank of 
the Brahmaputra, so that the whole of 
Assam may be closely knitted. We 
are told that the Assam Rail Link is 
for the purpose of defence, and not a 
commercial concern. For the same 
purpose of defence, I submit that as 
far as possible this railway should Joe 
extended to the north bank of the 
river. During the last earthquake 
as well as the floods, it was felt very 
difficult to take relief to the sufferers 
due to lack of transport. The existing 
bus transport is quite inadequate to 
meet the demands of the people in 
this area during times of emergency. 
In the end, I once again express my 
thanks for the hon. Minister for 
taking over the T. B. Railway and I 
hope it will be extended to the places 
where it is needed.

Sbri Sonavane (Bombay): I rise to 
suppo%the provisions of this Bill. At 
the same time, I feel that some of its 
provisiohs should not have found a 
place in it. I refer particulairly to 
the delegation of powers to State

Governments to take over private 
owned railways. The State Govern­
ments have got no experience of run­
ning railways. They have very 
limited financial resources and would 
be unable to find funds. Lastly, the 
Central Government is the monopolist 
owner of all railways and these light 
railways must ultimately come to the 

' Central Government and therefore 
management by State Governments 
during the transitory stage is not a 
welcome thing.

From the Statement of Objects and 
Reasons, we are surprised to find that 
it is not the Central Ck)vernment 
but the State Government that insti­
tuted an enquiry into the affairs of 
the Baraset-Basirhat Railway. Why 
did not the Central Government rush 
in the first instance and institute the 
enquiry, when it had its own sources 
of information ihrough the Inspector? 
Why did the Railway Ministry sleep 
when the West Bengal Government insti­
tuted the enquiry and found so many 
acts of mismanagement in this rail­
way? Further, how many enquiries- 
have been caused to be made into the 
affairs of similar light railways which 
are not running well? In how many 
cases have our inspection revealed 
mismanagement?

In my own State, there is the Barsi 
Light Railway running over 200 miles 
from Latur to Miraj. This Railway 
uses wagons for carrying human be­
ings. It is strange that in these 
democratic days human beings should 
be carried in wagons. In reply to 
my enquiry the hon. Minister stated 
that third-class ordinary fare is 
charged for this comfort. And then 
no other facilities are afforded? There 
are no latrines. There is only one 
door. .They are as if lo(?ked up. 
There is no ventilator. If my hon. 
friends want to see things for them­
selves, they should take a trip to 
Pandharpur, which is a place of pil­
grimage, and they will get a chance 
to travel in the wagon. This Barsi 
Light Railway makes a huge profit, 
because pilgrims flock there three or 
four times in a year. Yet the Com­
pany does not effect improvements. 
Once I enquired as to what was the 
dividend paid by the company and 
what were the minimum and maximum 
salaries of its employees, and I was 
informed that being a private concern
I had no right to ask. The Railway 
Ministry has taken over the Matheran 
Light Railway which is only 15 miles, 
whereas they have not taken over 
this Barsi Light Railway which runs 
over 200 miles. What is the reason 
for this inconsistency; this half-heart­
ed attitude in the acquisition of small 
railways^ which cater for the rural
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people? My suggestion would be 
that as the period of contract closes, 
the Ministry should take over these 
railways. Their attitude should be 
consistent.

Finally, I would say that the measure 
is a welcome one, particularly clause 
18 which gives power to Government 
to acquire railways. This provisioiL 
should be made full use of by Govern­
ment as the contracts of these private 
owned railways expire.

With these remarks, Sir, I support 
the measure. As I said, I do not 
approve of some of the provisions. I 
would, therefore, request the hon. 
Minister to refer the Bill to a Select 
Committee where these things can be 
set aright.

^  1 t

^
^  m r  ^  ^
^  ^  3f=5  ̂ ^ epT I

“All of us came to the one con­
clusion that it ŵ is not desirable 

or worthwhile for the Govern­
ment of India to take over this 
line.”

^  ^  ‘ ^why”
f̂t M ^

“It cannot be improved. Some­
time or other the line has to be 
dismantled.”

t  fs r r^ t :

"‘The Railway Experts in the
Committee are quite unanimous in 
their opinion that ^with Reasonably 
efficient management this Railway 
can be set on its feet in no time
as there is sufficient traffic—
passengers, goods, market produce 
and perishables—to Calcutta and 
tliere is no reason for the railway 
with the traffic available and 
offering to run at a loss. So what 
is really needed is sound manage-

■ ment.”

(English translation of the above 
speech)

Shri fehatt: Madam, may I just ex­
plain one point? I wanted that this 
report should have reached me earlier 
but I got it nowt when it is quarter to 
twelve. I would like to read out a 
sentence from that report. I said 
that we could have discussed the 
issues better had the report reached 
us earlier. The hon. Minister has 
pointed out:

“All of us came to one conclusion 
that it was not desirable or worth­
while for the Govermnent of 
India to take over this line.”

And when Shri Guha asked “why” , 
the hon. Minister stated in reply. “It 
cannot be improved. Sometime or 
the other the line has tc be dis­
mantled.” ^
Then this report, which forms the 
opinion of the Railway Experts, says:

‘The Railway Experts in the 
Committee are quite unanimous in 
their opinion that with reasonably 
efficient management this Railway 
can be set on its feet in no time 
as there is sufficient traffic—
passengers, goods, market produce 
and perishables—to Calcutta and 
there is no reason for the railway 
with the traffic available and offer-

■ ing to run at a loss. So what is 
really needed Is sound manage­
ment.”
Shri Santhanam: It is better to start 

with the last point. I shall simply 
read the concluding paragraph of the 
report, just continuing' what the hon. 
Member read:

“The Committee agree, same as 
in the case of B. P. Railway, that 
Railway communication should 
be niaintained ii\ the area until re­
placement can* be adequately 
effected by development of road 
transport, which • involve in the 
present case construction of new 
roads over 17i miles and improve­
ment of existing road-ways which 
runs parallel to the railway for 
nearly 39 miles.”

'  It is true that for immediate re­
storation ^jifct my hon. friend read 
did apply  ̂ But this committee did 
not envisage tbe permanent continua­
tion of this railway. They envisaged 
the replacement of it by road as soon 
as possible and they wanted this rail­
way to be continued during the inter­
val. That is exactly what I stated. 
In fact, if it could not be run at aU, 
there was no question of ^brii^i^^ the 
Bill. But the purpose of the Bill is to
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[Shri Santhanam] 
enable this railway to be continued 
for the minimum period necessary 
till alternative communication arrange­
ments could be perfected. That is 
the sole purpose of the Bill.

The discussion took' the form of a 
general policy discussion. I do not 
suggest that it was not relevant. But 
I do not know if in a limited Bill like 
this, I should embark on an exhaustive 
exposition of the policy in the case of 
the light railways. As the Finance 
Minister has stated, as a long term 
principle, we are not against acqui­
sition of these light railways. Pro­
bably in the course of two or three 
decades. . . .

Shri A, C. Guha: Decades!
Shri Santhanam: ...We shall acquire 

all the light railways which are con­
sidered necessary and essential in the 
interests of the countfy and which 
form a coherent unit with the other 
railways. It is not as if every light 
railway is worth maintaining or pre­
serving. There are some light rail­
ways which it is better for the country 
to scrap and convert into motorable 
roads. There are some light railways 
which it may be necessary to convert 
into broad gauge or meter gauge and 
integrate with the other railways. 
There may be some light railways 
which may have to be continued as 
light railways.

As a matter of fact. Madam, owing 
to the financial integration of the 
States we have got in our possession 
a large number of light railways al­
ready. The Railway Board do not 
know exactly how to manage such a 
large system of light railways. They 
are conducting an investigation as to 
which of the light railways have to 
be converted into, broad - gauge and 
meter gauge, which cf the light rail­
ways have to be continued as light 
railways and which of the light rail­
ways which have already accrued to 
the Government of India have to be 
scrapped. In that context to under­
take’ blindly to acquire all the light 
railways is, I think, wholly wrong 
and detrimental to the interests of the 
country as a whole.

It is not a question of mere profit. 
The acquisition of a light railway is 
not useful by the fact of mere acqui­
sition. I believe that hon. Members 
want us to acquire the light railways 
so that the light railways might 
be run better than they are 
today. But mere acquisition does 
not warrant better management. We 
have got the painful experience of the 
acquisition of the GNIT. At that 
time the Government of India did not

take note of the fact that there were no­
facilities for repairing workshops^ 
that there were no facilities for even 
washing the buses. They simply 
took over and for the last three ĵ ears 
all the members have been hammer­
ing at me for defects which it was- 
not in my power to remedy.

Similarly, if I take over this B. BV 
•light railway it has no workshop. It 
is not connected with our systems. It 
has nothing by which we can improve 
it. If I order rolling stock, it will 
take twenty-four months before I get 
any rolling stock. There is no. 
machinery to make rolling stock in 
this country and foreign firms will 
sooner manufacture broad gauge and , 
meter gauge than narrow gauge rolling 
stock. In such circumstances, if I am 
to take the line it will be to cause 
displeasure to the people. The 
Government of India must take ov̂ er 
this light railway only under circum­
stances in which it has both the funds 
and the facilities to improve the ser­
vice immediately. It cannot be a 
source of mere investment. Now ta 
take over Ihis railway will be some­
thing like an investment.

Some hon. Member was asking why 
we did not conduct this enquiry and 
why we allowed the West Bengal 
Government to conduct the enquiry. 
So far as safety is concerned, the duty“ 
of conducting enquiry is laid on the 
Government Inspector of Railways 
who works under the Ministry of 
Communications. He sends his report 

. and if his report shows that any safety 
precautions are neglected immediately 
action is taken. Beyond that all
other matters vest with the company 
and we have no power to take any 
action except of course under this Bill„ 
if it is passed. In such circumstances. 
the Government of India could not 
do anythijnrt with this light railway. 
So far as the Gov^fhment of India is 
concerned, we would never have 
minded if the company had gone into 
liquidation and the . whole thing had 
been scrgpped. It would have been 
a solution of the problem. But the
Bengal Government felt that while 
this is ultimately 'the best solution,
for a few years it is one of the neces­
sary links. Therefore the Bengal 
Government constituted a Committee. 
We lent all assistance. We lent our 
own Director of Finance to go and 
serve in that Committee. This Com­
mittee came to the conclusion that 
something like the provisions in the 
Bill should be enacted, because this 
Parliament has exclusive power for 
legislation on Railways. The inclusion 
of the term ‘Railways’ in the legisla­
tive list does not mean that we should
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automatically take the executive 
management and administration of 
every railway. All that it means is 
that the legislation in respect thereof 
belongs exclusively to Parliament. 
Therefore even in the case of this 
Railway we have to come to Parlia­
ment.

As I explained, we have not come 
here on behalf of the Centrsil Govern­
ment but merely to help the Bengal 
Government to discharge what it con­
siders to be an essential duty towards 
its subjects. Therefore no blame 
rests on the Central Government for 
not taking action. •

Shri Sonavane: Why not do it with 
regard to all the other light railways?

Shri Santhanam: The point is that 
the Government of India are not in a 
position to take over all the light 
railways. Our finances are mort­
gaged first for rehabilitation of the 
existing lines. Certainly Parliament 
will not suggest that we should neglect 
the 34,000 miles of railways and let 
them continue in an unsatisfactory 
condition and go on putting ourselves * 
to further commitments. After this 
rehabilitation is over, there are some 
more essential links to be established 
in the country. After all it is no 
use to take people’s money and hand 
it over to other people who are some-" 
how or other managing some railways, 
instead of connecting the more «»ssen- 
tial links. This is only a third degree 
liability. When once we have finished 
with our undertakings for rehabilita­
tion and immediate expansion, then 
this will certainly claim our attention: 
not that we are neglecting it wholly. 
When some railways come, if the 
liability is not very great we do ac­
quire them. Last year or year before 
last we acquired the Parlakimedi
Railway. The railway was offered
to us at very advantageous terms. It 
cost about Rs. 30 lakhs and it was
offered to us for Rs. 7i lakhs. We
thought it worthwhile to acquire
it. Now we have decided to acquire 
this T. B. Railway because the liability 
was a small amount and we found 
that it was a necessary rommunica- 
tion which has to be maintained and 
developed in due course. Though 
we may not be able to spend money at 
present, when the time comes we 
cannot afford to dispense with the 
communication there, while in the 
case of this railway this can be con­
verted into a road. This cannot be 
converted into a permanent railway 
link. At least that is the temporary 
conclusion to which we have arrived.

Shri C. Guha: That conclusion we 
dispute. *

Shri Santhanam: We can go only on 
the opinion of our experts and the ex­
perts of the Bengal Government. iVIr, 
N. C. Ghosh is their expert. He was,
I think, the General Manager of the 
East Indian Railway for some time. 
So, when Mr. Ghosh and our own 
Director of Finance and all others give 
us advice I do not think this Parlia­
ment will ask me to discard that ad­
vice simply because one of the Mem­
bers feels strongly about the want of 
communications. I do sympathise 
with him for-the lack of communica­
tion. We want to improve things, 
but we want to improve things in a 
manner which will be permanent. In 
fact »if the Bengal Government comes 
to build a concrete road there then the 
time will come for us to see what 
assistance from the Transport Minis­
try they could be given.

Dr. M. M- Das (West Bengal): Were 
the circumstances that compelled the 
Bengal Government to intervene and 
take steps in this matter not sufficient 
to compel the Government of India to 
take,some steps?

Shri Santhanam: We were quite pre­
pared to have the line scrapped im­
mediately and to allow the other 
agencies to come into force as early 
as possible. It was the Bengal Gov­
ernment whs in their own interest 
considered that this Railway line 
should be maintained for some time 
and as it had stopped for three months 
continuously, they thought that unless 
it was taken over, immediately, the 
whole thing will go to pieces. There­
fore, our appreciation and their appre­
ciation differed and because the im­
mediate responsibility for communi­
cation rests on them, we have under­
taken to help them to do what they 
liked. If we wanted to do what we 
like, then no Bill would have been 
necessary and we'would simoly have 
kept quiet. But we are here with 
this Bill......  '

Shri A. C. Guha: May I know what 
would be the money that the Bengal 
Government would require to invest 
for this Railway?

An Hon. Member; Rs. 30 lakhs.

Shri Santhanam: But whether the 
Bengal Government is going to give it 
or whether the directors or the manag­
ing agents are going give it" is a 
matter which rests with the Bengal 
Government, the details of which I 
-do not know. Having delegated the 
responsibility to the ^ngal Govern­
ment, we do not want to have any 
control over them.
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^  ^  ^

[Shri Bhatt: Would the hon. Minis­
ter say that the questions of jute and 
refugees which are closely connected 
with this line are not the concern of 
India as a whole?]

Shri Santhanam: In that way every 
village road is the concern of the Gov­
ernment of India because they want 
communications for every part of 
India, for every citizen of India but 
the Government of India is neither 
omniscient nor omnipotent nor has it 
got unlimited money. It cannot ex­
tend its responsibilities in an unlimited 
and unthinking fashion. Today we 
have hot got even Rs. 10 or Rs. 20 lakhs 
to spare ahd we are going to bring in 
a supplementary Budget and then my 
hon. friend, Mr. Bhatt is going to get 
up and say, you are spending too much 
money. Why do you bring a supple­
mentary budget. So in that state of 
affairs, it was not possible for the Gov­
ernment of India to Qome forward for 
expenditure on this line. That is a 
question which we have decided on 
the merits My lion friend. Mr. Bhatt 
asked. “Why was this matter not 
brought up before the Railway Stand­
ing Finance Committee?” If it had 
involved any expenditure by the Rail­
way Administration then it would 
automatically have been brought 
before the Railway*Standing Finance 
Committee and because this does not 
involve any expenditure to the Gov­
ernment of India, there was no ques- 

-tion of bringing it before the Railway 
Standing Finance Committee.

Shri J. R. Kapoor (Uttar Pradesh): 
Was it brought -before the Central 
Railway Advisory Committee?

Shri Santhanam: I am coming to 
that. In the case of the Cjentral 
Railway Advisory Council also, if we 
were doing anything ourselves, if we 
were adopting any policy, then we 
would have brought it before it. Here 
we are acting more or less as agents 
and assistants to the Bengal Govern­
ment. This is a matter in which the 
Railway Ministry have not taken any 
policy “decision or initiative.

V? A. C. Guha: I want to know 
;?;^arly  the position. I do not know

II the House can be asked to pass any 
few, when the Railway Ministry are

acting only as an agent to another 
Government and they have no res­
ponsibility in the matter. _

Shri Santhanam: It is true in the 
case of those matters with which this 
Parliament has exclusive legislative 
power but this is one in which we 
want to leave the executive authority 
to the State. We consvlt the States 
and after that we move the •Bill here. 
Tlwit is what I did for the Road Cor­
porations. -

Shri A. C. Guha: That does not mean 
that this Parliament or the Govern­
ment is absolved o'f all its responsibi­
lity for the measures that are passed 
here.

Shri Santhanam: We are responsi­
ble for the legislative enactment but 
for the actual executive power, if we 
want to have it, we shall be responsible 
but if the executive power is vested 
in the State Governments, then the 
State Governments become responsible. 
That is the clear position.

Shri J. R. Kapoor: Is it not......
Mr. Chairman: I do not like so many 

interruptions. Every minute he is 
being interrupted. Let him go on 
and make his submissions. Hon. 
Members have still other opportu­
nities..........

Shri J. R. Kapoor: The submission 
that I was going to make was not to 
interrupt. It was a useful question 
that I was going to put. Is it not 
the definite policy of-Government and 
even a definite rule of procedure that 
all Bills when they are introduced in 
Parliament must first be referred to 
the Standing Committee attached to 
the Ministry? If that is so, I would 
like to know why this Bill was not 
referred either to the Standing Fin­
ance Committee or even to the 
Central Advisory Council for Rail­
ways?

Shri Santhanam: As I said, it is not 
like 'the ordinary Bills of a Ministry 
dealing with its own policy. Secondly, 
we had to pass an Ordinance when the 
Parliament was not here and when 
it was not possible to summon any 
Committee. When once an Ordinance 
is passed, a Bill had to be introduced 
automatically and Parliament gets 
seized of it.

Dr. Deshmukh (Madhya Pradesh): 
There is no distinction between a Bill 
and a Bill so far as Parliament is 
concerned. All Bills are alike and 
belong to the same caste.

Shri A..C. Guha: Even if they be in 
confirmation of an Ordinance.
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Sliri Santhanam: U is an ordinary 
convention. It is not a legal obliga­
tion that every Bill should automatic 
cally be placed before the Standing 

'Committee.
Shri J. R. Kapoor: If so..

Mr. Chairman: I think the hon. 
'Minister has answered that point that 
it is not a question of distinction bet­
ween one Bill and another. He said 
that an Ordinance was passed which 
had to be replaced by a Bill and there­
fore he has moved this Bill.

Dr. Deshmukh: He did want to make 
a distinction between one Bill and an­
other and he did say that this was a 
different kind of a Bill because it is 
based on the recommendation of a 
State Government. My contention is 
that as soon as a Bill is sponsored by 
the Government, there could not be 
any distinction between one Bill and 
another.
. Shri Santhanam: Though I am sorry 

to take the time of the House, I would 
like to point out that there is one 
minor distinction between the Railway 
Ministry and the other Ministries. 
There is no Standing Advisory Com­
mittee for the Railways. There are 
two committees. One is the Stand­
ing Finance Committee to which all 
•matters requiring financial sanction 
should go. There is the Central 
Advisory Council for Railways which 
advises on general policy of the 
Hailway Ministry. The Central Ad­
visory Council is not of. the same 
type as the Standing Advisory Com­
mittee.

Shri R. K. Chaudhnri: No legislation 
is placed before the Central Advisory 
Council.

Shri Santhanam: Yes; no legislation 
is placed before the Central Advisory 
Council for Railways. This is one 
of the reasons why this was not auto- 
Tnatically brought there.

Shri H. K. Chaudhuri: We are only 
•concerned with the convenience of 
passengers.

: îrr TTFT̂ ft̂  ^
^

3ft?: .

[Shn Bhatt: Will the hon. Minister 
•consider that it would be better if such ’ 
Bills are referred to the Central Ad­
visory Council or the Standing Finance 
Committee?]

Shri Santhanam: I am prepared to 
consider this question as an indepen­
dent issue.

Another point was made that this 
Bill was confined to the Railways 
managed by Railway companies and 
not by local bodies. We have defi­
nitely restricted it so that we should 
not widen the scope more than was 
necessary. So far as local bodies are 
concerned, there is always power 
through the State Governments to take 
them over. We can advise the State 
Governments to take them over if 
they are mismanaged and if we con­
sidered it advisable, we can through 
the State Governments, take them over 
ourselves. Therefore, so long as any 
Railway is under a local authority, 
the final control is with us. We can 
take the necessary steps. That is why 
we did not include Railways under 
local authorities in this Bill.

Sir, one point was made that this 
interfered with the freedom of con­
tract. But if sub»-clauses (1) and
(2) of clause 11 are read together it 
will be found that...

Shri A. C. Guha: But if the hon. 
Minister will refer to sub-clause 5 (2 ) 
he will find that that is the relevant 
provision as regards cancelling of 
contracts. ,

Shri Santhanam: But my hon. friend 
will see that so far as sub-clause 5(2) 
is concerned, it only enables the direc­
tors to cancel or vary any contract or 
agreement entered into between the 
railway company and any other per­
son, if they find that there have been 
mala-fides. It does not say that no 
compensation will be payable. They 
can, if Iher  ̂ is mala-fide transaction, 
they can cancel the contract and t^ e  
the consequences as regards compen­
sation. In clause 11 there is provi­
sion for cancellation of contract and 
there will be no compensation payable. 
That is a vital difference. We know 
very well that in a number of private 
concerns, they give fancy contracts to 
their relations and other allied con- 
cei;ns and it may be found that these 
contracts were very unfair to - the 
concern. It 4s only in such cases that 
clause 5(2) will come into operation, 
and legitimate dues of the parties will 
not be affected. They will be entitled 
to recover thfeir legitimate dues.

Shri Bhatt: Even bona-fide contracts 
can be ter;ninated without giving 
compensation. - '

Shri Santhanam: Not under clause 
5(2), It is clause 11(2) which refers 
to recovery of moneys from the railway 
company.
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Shri A. C. Guha: But the managing 
agency might have committed some 
mistakes. Why should the third 
party be punished for that?

Shri Santhanam; The third party is 
not punished. Either the contract will 
be observed or compensation paid. 
There is no exemption from the pay­
ment of compensation. If, for instance 
some wrong type of locomotives were 
ordered, they can pay some compen­
sation to the party and cancel the 
contract.

Shri A. C. Guha: But there is no 
provision for the payment of any com­
pensation.

Shri Santhanam; But that is the 
ordinary law and you do not require 
to be stated here that the ordinary 
law will prevail.

It has been said that the system of 
managing agency is being installed. 
No obligation is being imposed here. 
If for instance the Bengal GoV êrnment 
think that there is a managing agent 
with experience and the money to put 
into the concern, ready to take it up, 
they can hand it over to him. It is 
left to the CJovernment of Bengal to 
do what they considerT)est. We want
to keep as many doors as possible 
opeil.

I believe 1 have answered almost all 
the points raised in the debate. And 
lastly about the reference to a select 
committee. Well, the general prin­
ciple was debated at length, but no 
reason was advanced why the Bill 
should go to a select committee. Any 

. select committee cannot change the 
fundamental principle of the Bill, nor 
insert a section forcing Government to 
take over all the light railways of the 
land. That is not possible, because 
it is not possible for the Government 
to accept any such obligation. I have 
already stated that the provisions 
contained in this Bill are like the ones 
that were scrutinised already by 
Parliament with reference to the 
Sholapur Textile Mill Bill. There­
fore it will be a waste of time, I sub­
mit, to refer this Bill to a select com­
mittee; Moreover, we are pressed 
for time and the select committee even 
if one is appointed, will have to rush 
through its labours. Therefore, I do 
not think the select committee can 
usefully do anything more than what 
Parliament will be doing wheji the 
amendments -suggested are considered 
in this House. I therefore, suggest to 
,the House that the motion for refer- 

ience to a select committee may be 
rejected and the Bill taken up for 
consideration.

Mr. Chairman: I would like to know 
from the hon. Member whether he; 
would like to press his Motion or- 
withdraw it.

Shri A. C. Guha: When the hon.- 
Minister says' that it is not possible- 
for Government at this stage to consi­
der the question of nationalisation, I 
do not think there is any purpose in . 
pressing my amendment for reference 
of the Bill to a select committee. I .
hope the hon. Minister will make some 
radical changes in the relevant clauses- 
so as to make the Bill more acceptable 
to the House and also to make iV 
possible for Government to take over 
the railway lines some time or other.- 
I was alarmed when I heard from the 
Minister of State for Railways that it- 
would take two or three decades to- 
take over all the light railways. I 
want to know whether it is also the- 
opinion of the Finance Ministry and 
of the Planning Commission also that 
it would take two or three decades tâ  
decide something about the taking; 
over of the light railways. .

Shri Santhanam: I said “to bring: 
all the light railways” .

Shri A, C. Guha: It is not a case,* 
of purchasing..............

Shri C. D. Deshmukh: It was only- 
an illustrative period.

Shri A. C. Guha: Or is it an elastic: 
period? I beg leave of the House to  
withdraw my amendment.

The amendment was by leave., 
withdrawn.

Mr. Chairman: The question is:
“That the Bill to m ^ e provision' 

for the proper management and 
administration of Railway com­
panies in certain special cases be 
taken into consideration.” .

The motion was adopted.
Clause 2 was added to the Bill.

Clause 3.— (Power to apply Act to anî  ̂
railway company).

Shri A. C.‘ Guha: I beg to move;
(i) In page 1, line 22, after ‘‘thereof” ' 

insert “or to take over the management- 
thereof” .

‘ (ii) In page 1, after line 30, insert  ̂
'  the following:

“ (d) or when, in the opinion of 
the Central Government,, it is 
necessary in national interest” .
(iii) In page 1, line 34, afiter “ad­

ministration” add “or itself tal̂ ê  over 
the management and administratioru 
of the railway company” .
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(iv) In page 2, line 4, after “fit” 
add:

“and also the power to appoint 
any officer of the Central Govern­
ment authorised to manage the 
railway as a Grovernment con­
cern.”
(v) In page 2, after line 4, insert:

“ (3) That any individual or ^
firm or company who may be ap­
pointed as director or managing 
director or managing agent, shall 
run the company under the general 
control and supervision of the' 
general manager of the Govern­
ment railways of the region or 
zone.”
Amendments (i) and (iii) which I 

have moved- are practically the same. 
When the Government is not ready to 
nationalise these Railways, I suggest 
in these amendments that instead of 
handing over the management to some 
private parties the Government may 
itself take them over. The need for 
having Government control over these 
Railways has practically been admitted 
by every Member of the House. Even
if Government is not prepared to
nationalise them immediately, I see no 
reason why provision should not be 
made in the Bill so that even without 
nationalisation management may vest 
in the hands of the Government;
instead of taking pver management and 
handing it over to some private party 
the management may be retained in 
the hands of the Government.

With regard to my amendment No.
(iv), the present provision empowers 
the Government to appoint any indi- 
iridual, firm or company to be the 
jianaging agent of the Railway on 
such terms and conditions as th^
Central Government may think fit. 
5ut I suggest that amongst those 
individuals the Government may also 
include some of the officials of the 
Railway Board or of the Railway 
administration to be in charge of the 
management so that practically speak­
ing it will be a Government managed 
Railway,

As regards amendment No. (ii) the 
present provision lays down that only 
when there is a, practical collapse or a 
crisis in ' the particular Railway can 
the Government intervene. My amend­
ment suggests that even * before a 
crisis or even before there is a com­
plete collapse of the railway services of 
that particular region, if in the opinion 
oT the Central Government it is neces­
sary to do' so they may take over the - 
management in national interest.

My last amendment, No. (v), is the 
most important one. Whatever be 
the management set up by the Govern­

ment, it should be the duty of the* 
Government to see that that manage­
ment may work under the general 
control and supervision of the Gene­
ral Manager of the Government Rail­
way of that zone. Even if it be a 
private management there would be 
no harm nor any difficulty if that 
management is made to work under 
the general supervision and control of 
the General Manager of the regional 
Railway. .
1 P.M.

For this particular railway, we 
should make it obligatory for the 
new management to run that 
railway under the general supervision 
and control of the General Manager of 
the E.I.R. It has been stated on 
various occasions that Government 
have practicaUy no control over these 
railways. Even if under this Bill 
Government takes over the manag^ 
ment and hands it over to some private 
individuals, I do not think there wilT 
be a constant control ‘or watch on 
behalf of Government over these rail­
ways. As I have stated several times 
before, these railways should not be 
considered as business or commercial 
concerns. They ar  ̂ public utility 
services and it should be Government's 
duty to see how the travelling public 
and the servants of these railways are 
being treated; how these railways 
cater to the public convenience and 
needs. I hope that Government wilt 
have no objection in accepting my 
amendments. I also hope that the 
House will lend its support to them.. 

Mr. Chairman: Amendments moved:
(i) In page 1, line 22,

after “thereof” insert “or to take, 
over the management thereof’
(ii) In page 1,

aiter line 30, insert,—
“ (d) or when, in the opinion of 

the Central Government, it is 
necessary, in national interest
(iii) In page 1, line 34,

after “administration” add “or- 
itself take over the management 
and administration of the railway 
company.”
tiv) In page 2, line 4. . 

after “fit” add,—
“and also the power to appoint 

any officer of the Central Govern-  ̂
ment authorised to manage the 
railway as a Government concern.”'
(v) In page 2, after line 4, insert: 

“ (3) That any individual or firm 
or company who may be appoint^ 5 
as director or managing director 
or managing agent, shall run the:
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[Mr. Chairman] ^
company under the general control 
and supervision of the general 
manager of the Government rail­
ways of the region or zone.”
Shri B. K. P. Sinha (Bihar): I beg to 

move:
(i) In page 1, line 25, after “affected” 

insert “or is likely to ‘affect”
(ii) In page 1, line 27, after “caused” 

insert “or is likely to cause”
(iii) In page 1, line 29, after “caused” 

insert “or is likely to cause” .
I am not moving No. 22. My purpose 
is simple. This Bill empowers Gov­
ernment to take action'only after there 
has been a breakdown. I want that 
Government should keep a constant 
watch and they should take time by 
the forelock. Even if there is appre­
hension of a breakdown, they should 
have the power to intervene. It is 
with this purpose that I have moved 
these amendments. It may be argued 
that there is nothing in any Act by 
virtue of which Government can keep 
this constant watch. It is just possi­
ble that there is nothing in the Rail­
ways Act or in the Indian Companies 
Act. But Clause 19 of this Bill gives 
sufficient powers to Government to 
make rules for keeping a constant 
watch over these companies.

Mr. Chairman: Amendments moved:
(i) In page 1, line 25, after “affected” 

insert “or is likely to affect” .
(ii) In page 1, line 27, after “caused” 

insert “or is likely to cause” .
(iii) In page 1, line 29, after 

“ caused” insert “or is likely to cause” .

Shri S. N. Das (Bihar): I beg to 
move:

(i) In page 1, line 25, after “affected” 
insert “or is likely to prejudicially 
:affect” .

My amendments 40 and 41 have been 
covered by my hon. friend Shri B. K. 
P. Sinha’s amendments. So I do not 
move them. Then I beg to move:

(i) In page 1, line 30, after “com­
munity” add “employed on the rail­
way” . ^

(ii) In page 1, after line 30, insert: 
“ (d) is likely to prejudicially

affect the interests of shareholders 
in general, or -

(e) is likely to cause a great 
deal of inconvenience to the nor­
mal life of the community.”

Since the managing. agents are likely 
to act in a manner that may prejudi­
cially affect the shareholders’ interests,

I have suggested that when that 
situation arises Government should 
take over the concern. I have also
added that when there is likelihood
of a great deal of inconvenience being 
caused to the normal life of the com­
munity, even then Government may 
take over the management of the con­
cern. In other words, I want to 
add two more contingencies to the 
three ones already specified in (a), 
(b) and (c). Then I beg to move:

(iv) In page 1, line 33, after “fit” 
insert “but not exceeding seven” .
By this amendment I suggest that the 
number of Directors to be appointed 
should be fixed. At least there should 
be a minimum. If that is not men­
tioned, the number may be large. 
Therefore, I have suggested 7.

Then I beg to move: '
(v) In page 1, 

insert “control” .
line 34, after “its”

The present wording is “for the pur­
pose of taking over its management 
and administration” . I think these 
words “management and administra­
tion” are not sufficient to cover the 
implications. Tf the word “control” 
is added, then it would be complete 
and would read “control, management 
arid administration.”

I also beg to move:
(vi) “In page 1, after line 34, insert:

“Provided that no person in any 
way responsible for creating a 
situation specified in this section 
or having any monetary interest 
in the railway company imme­
diately before the issue of the 
notified order shall be appointed 
as a director.” '
In the making of appointments the 

hands of Government are free to 
appoint any one. I think that no 
person who is in any way interested 
or who is in any way responsible for 
creating a situation which will lead to 
that should be appointed a director. 
There should be a specific mention to 
that effect. I beg to move:

(vii) In page 2. after line 4, insert: 
“Provided that ilo individual

firm or company in any way res­
ponsible for creating a situation 
specified in this section or having 
any monetary interest in the rail­
way company immediately before 
the issue of the notified order shall 
be appointed as the managing 
agent of the railway company.

(3) One of the directors shall 
be appointed Chairman by the 
Central Government along with 
the appointment of directors.
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(4) Directors shall hold oflfice 
during the pleasure of the Central 
Government and, shall, at ' any­
time be removable by it.”

It is very necessary that a person 
to be a Manager should not belong to 
that category of persons who are res­
ponsible or in any way 'interested in 
the company.

It is said that the Directors will choose 
one among them as Chairman. I 
think that the appointment of Chair­
man should be in the hands of the 
Central Government. '

In the Bill, so far as I have been 
able to see I do not find any provision 
which will enable Government to re­
move any of the directors for any 
causes that may be serious. Hence I 
have suggested that directors shall 
hold office during the pleasure of the 
Central Government and shall at any 
time be removable by it.

Clause 12 containsShri Santhanam:
that provision.

Shri S. N. Das: Clause 12 does not 
fulfil the purpose, which my amend­
ment has in view. '

I hope the hon. Minister will give 
consideration to my amendments and 
accept them.

Mr. Chairman: Amendments moved:
(i) In page 1, line 25, after “affected” 

msert “or is likely ' to prejudicially 
affect” .

(ii) In page 1, line 30, after “com­
munity” add “employed on the railway” .

(iii) In page 1, after line 30, insert:
“ (d) is likely to prejudicially 

affect the interests of shareholders 
In general, or

(e) is likely to cause a great 
deal of inconvenience to the nor­
mal life .of the community,” .
(iv) In page 1, line 33, after 

Insert “but not exceeding seven”.
“fit”

(v) In page 1, line 
insert “control” .

34, after “its”

(vi) In page 1, after line 34, insert,—

“Provided that no person in any 
way responsible for creating a 
situation specified in this section 
or having ^ity monetary interest 
in the railway company imme­
diately before the issue of the 
notified order shall be appointed 
as a director.”

(vfi) In page 2, after line 4, insert: 
“Provided that no , individual

firm or company in any way res­
ponsible for creating a situation 
specified in this section or having 
any monetary interest in the rail­
way company immediately before 
the issue of the notified order
shall be appointed as the managing 
agent of the railway company.

(3) One of the directors shall
be appointed Chairman by the 
Central Government along with 
the appointment of directors.

(4) Directors shall hold office
during the pleasure of the Central 
Government and shall, at any time 
be removable by it.” . '

^

f  :
I beg to move:
In page 1,—
(i) In line 30.—

add “or” at the end.
(ii) After line 30, add:

“ (d) has failed to comply with- 
the provisions of the Indian Rail­
ways Act, 1890,”

% W3TTf^ 3fnX
^  ^  ^  t  ^

^  I

Shri Sidhva: Does it not apply 
without that? *

^  f  1 3HR

“has prejudicially affected the 
convenience of persons using the 
railway administered by the rail­
way company”

I ^  ^
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[ «ft ]  '
%

^  ^  srfq^nr
T^J fV ^  ^  3TT# f̂

% 5# ^  f ^  t  : .

“The Government Inspector of 
Railways pointed out that the 
management had failed to respond 
to his recommendations and 
several references made by him 
had not been answered, and he 
felt «that if that railway goes on 
the way it is going on it will have 
to be closed ere long.”

^  h?ftt 3TT̂
“m-h +<< 1̂ ^  ^  1 ^ 1  'Srnr

3TT ^  ^
^  #■ ITPT  ̂ I  ^
n̂PT»ft ^mK i 3T^ a^?h %

snr^ ^TRT 3T»  ̂ ^ i

{English translation of the above 
speech)

, Shri Bhatt: Madam, in my amend­
ment No. 31—

after (c) wherein three conditions 
are provided under any of which the 
•Central Government can change the 
management and administration, add 
the fourth part to it. I beg to move:

In page 1—
(i) In line 30,—

add ‘or’ at the end.
(ii) After line 30, add;

“ (d) has failed to comply with 
the provisions of the Indian Rail­
ways Act, 1890.”
The purpose of the amendment is 

that if a Railway Company does not 
%ct according to the instructions of 
the Railway Inspector or the provisions 
of the Railway Act, the Central Gov­
ernment shall have the authority to 
change or take over the management 
of that company.

Shri Sidhva (Madhya Pradesh): 
Does it not apply -without that?

Shri Bhatt: No, it has been restrict­
ed to some extent. The purpose 
would have been served had the first 
part viz. ‘has prejudicially affected 
the convenience of persons using the 
railway administered by the Railway 
Company”, been more comprehensive.

By my amendment I want to add 
only this, much that if the Railway 
Inspector reports against a particular 
company or if a Railway Company 
does not comply with- the provisions 
of the Railway Act, the Central Gov­
ernment should be vested' with the 
powers to take over that railway. It 
is all the more necessary in view of 
the Report of the Government Ins­
pector of Railways which says:

“The CJovemment Inspector of 
Railways pointed out that the 
management had failed to respond 
to his recommendations and seve­
ral references made by him had 
not been answered, and he felt 
that if that railway goes on the 
way it is going on it will have to 
be closed ere long.”

Such a step should be taken when 
his report is received that the Com­
pany is not managing the affairs 
properly. When there will be a fear 
in the minds of the Companies of 
such a punishment or such a step being 
taken, I am sure they would work 
more efficiently and comply more 
properly with the instructions of the 
Government Railway Inspector and 
the provisions of the Railway Act.

Mr. Chairman: Amendment moved: 
In page 1,—
(i) In line 30,—

Add “or** at the end.
(ii) After line 30, add:

“ (d) has failed to comply with 
the provisions of the Indian Rail­
ways Act, 1890.”
Dr. Ram Subhag Singh: I beg to

move;
In page 2, after ^ e  4, insert:

“ (3) That any individual, firm, 
or (ilompany who may be appoint­
ed managing agent of the railway 
company shall operate that com­
pany under the general control 
and supervision of the General 
Manager of Government railways 
of that zone” .
Mr. Chairman: If hon.'Members co­

operate I would like to put through 
this clause before we adjourn. Are 
hon. Members agreeable?

Several Hon. Members: Yes.



Shri Santhanam: What is the use of
his passing orders, which he cannot 
enforce. We must have all the 
other things. If the General Manager’s 
orders are not obeyed, then he must 
have the power to do all the .other 
things needed. In the particular 
case the Bengal Government is going to 
be put in full qharge. Of course, for 
advice, the General*Manager is always 
at the disposal of the Bengal Govern­
ment and if the Bengal Government
want further advice, we can send a
Director or anybody else but the 
actual control and supervision wiU be 
with the Bengal Government under 
whom the managing agent will work 
and so I do not think it is desirable 
or proper to bring in the General
Manager. I hope 'that the other
amendment will not be pressed. As 
for the amendment to substitute the 
words “likely to cause”, I think it is 
wholly unnecessary because in a Rail­
way it is not as if we can take 
action only when there is a crisis. 
Whenever it prejudicially affects the 
convenience of persons or whenever a 
Government Inspector makes a report 
that the carriages are not connected 
properly or the locomotives are not 
in order or a track is out of order, 
then this clause will automatically 
come into operation and it is open 
from the very beginning up to the 
very end, at any stage, if we want to 
step in, we can step in. So, the 
amendment does not add to the force 
of the clause.

Shri A. C. Guba: If it is only because 
it causes serious dislocation to the 
public, it is liable to be questioned in 
the High Court.

Shri Santhanam: It is one of the 
alternatives. In the particular case 
in Bengal for three months it has been 
closed and so it has caused serious 
dislocation.

Shri A, C. Guha: Unless a crisis is 
created......

Shri Santhanam: The clause says: 
“has prejudicially affected the con­
venience of persons using the railway % 
administered by the Railway Com­
pany,”

Mr. Chairman: All these points were 
made clear more than* once. -

Shri Santhanam: Between the three- 
clauses all possible contingencies have 
been  ̂ comprised. As to my hon. 
friend, Mr. Bhatt I have no technical 
objection to accepting his amendment, 
but I suggest that whenever any 
railway fails to comply with the pro­
visions of the Indian Railways Act, 
it will automatically come under sub­
clause (a) because a Railway Ins­
pector......
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Dr. Ram Subhag Singh: Clause 3 of 
'the Bill provides for the appointment 
-of the directors of these railway 
companies for the purpose of taking 
over '^he management and administra­
tion of the railway- companies where 
ja situation has arisen which (a) has 
prejudicially affected the convenience 
^of persons using the railway adminis­
tered by the railway company, or (b) 
lias caused serious dislocation in any 
trade or industry using the railway, 
or (c) has caused serious unemploy­
ment amongst a section of the com­
munity. I see that these sub-clauses 

^ ork  in some way or the other on 
all the railways of my district which 
are under private management- If 
«uch situation also prevails elsewhere
1 think that in the interests of the 
public and the growth of trade  ̂ and 
industry of the areas concerhed, the 
indiviidual. firm or Company who may 

entrusted with the task of the 
managing agent of the railway should 
lae kept completely uninfluenced by 
‘ the former environments and work 
vunder the general control and super­
vision of the General Manager of 
'Government railways of that zone. 
That is the object of-jny amendment. 

Mr. Chairman: Amendment moved: 
In page 2, after line 4, insert:

“ (3) That any individual, firm,
‘ or Company who may be appoint­
ed managing agent of the railway 
company shall operate that com­
pany under the general control 
and supervision of the General 
Manager of Government railways 
of that zone” .
Shri Santhanam: The substantial

^amendment is that the control should 
be put under the General Manager. 1 
think it will have a' fatal effect on 
the Bill because if the General 
Manager comes either without finances 
or without any- direct power but only 
taking responsibility, it will not im­
prove matters at all. If there was a 
case for saying that the Government 
should take over, then the General 
Manager would have taken charge, 
but the Central Government is not 
willing to take over because it is not 
willing to throw good money over 
bad or because it has no money at all. 
In such circumstances, to ask the 
General Manager to assume charge 
would not be right as then the whole 
public will expect the General Manager 
to set things right and it will not be 
;in his power to set things right. There­
fore, we do not want any divorce 
‘between actual -management and 
responsibility. I regret that 1 am not 
in a position to accept that amendment.

Shri A. C. Guha: There can be gene­
ral control and supervision by the 
^General Manager. •
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Shri Bhatt; Sub-clause (a) is limited 
and mine is more comprehensive.

Shri Sauthanam: It is not so. Even 
if the affairs of the company are 
worked in a reasonable manner, the 
Railway Inspector may find that it is 
prejudicially affecting the convenience 
of persons. ‘Convenience’ is a much 
wider term than complying with the 
legal provisions o f  the Act. If the 
House wants, I have no objection. 
But it does not add an^^hing and I 
hope my hon. friend will not press 
the amendment. So I do ’ not think 
any.of the amendments is acceptable.

Shri A. C. Guha: The hon. Minister 
may consider my amendment No. 4 
in the First list.

Shri Santhanam: There is no mean­
ing in the Central Government taking 
over the management because as I 
have already said the taking ov^r of 
the management by the Central Govern­
ment means putting the money, con­
structing the workshop and doing 
everything else. We have been argu­
ing all the time that it is because the 
Central Government is not able to 
take over the railway, all these other 
remedies have to be sought. Where 
the Central Government takes over 
the management, no other party will 
come forward either to offer assistance 
or offer money or anything for the 
matter of that.

l\fr. Chairman; I find that the hon. 
Minister is not accepting any amend­
ment. I would like to know whether 
hon. Members are pressing their 
amendments.

Shri A. C. Guha: I would like to 
press my amendment No. 3 in List 
No. 1 which reads:

After line 30, insert:
“ (d) or when, in the opinion of ,

'the Central Government, it is
necessary in national interest.”
Shri J. R. Kapoor: Supposing war 

breaks out, it should be open to the 
Government to take necessary steps. 
That is giving the Central Government 
more power. You are not losing 
anything.

Shri Santhanani: I have no objec­
tion to accept this amendment.

Mr. Chairman: Which amendment is 
this?

Shd .A. C. Guha: It is amendment 
No. ^JliList No. 1.

The amendment is:
In page 1, after line 30, insert:

“ (d) or when, in the opinion of 
the Central Government, it is 
necessary in national intereaft.”
Shri Santhanam: I accept the amend­

ment. ,
Mr. Chairman: The hon. Minister ha» 

accepted the amendment. The- 
question is:

In page 1, after line 30, insert:
“ (d) or when, in the opinion of 

the Central Government, it is 
necessary in national interest” .

The motion was adopted.
Shri A. C. Guha: I would . like to 

know the hon. Minister’s opinion 
about amendment No. 5 that the Gov­
ernment should also have the power to- 
appoint any officer of the Central 
Government.

Shri Santhanam: There is no prohi­
bition against any officer being ap­
pointed. We can appoint a single 
officer; we can appoint a number of 
officers. . The whole power is there. 
It is not adding anything.

Shri A. C. Guha: Then. I withdraw 
my amendment.

The amendment was, by leave 
withdrawn.

Shri B. K. P. Sinha: I withdraw all. 
my amendments.

The amendment was, by leave .̂ 
withdrawn.

^ : A ^  ^ i
[Shri Bhatt: I withdraw my amend*- 

ment.]
The amendment was, by leave, 

withdrawn.
Shri S. N. Das: I withdraw all my 

amendments.
The amendments were, by leave,

‘ withdrawn.
Dr. Ram Subhag Singh: I withdraw 

my amendment.
The amendment was, by leave,, 

withdrawn.
Mr. Chairman: The question is:

“That clause 3, as amended, 
stand part of the Bill.”

The motion was adopted.
Clause 3, as amended, was added 

to the Bill.
The House then adjourned till Half 

Past Eight of the Clock on Wednes^ 
day till 5th September, 1951.


